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THE CHATTISGARH
CO-OPERATIVE SOCIETIES ACT, 1960
[No. 17 of 1961]

Received the assent of the President on 28-04-1961, the assent first
published in M.P. Gazette on 12-05-1961.

An act to organise and develop co-operatives as democratic
instruments and people’s institutions based on self help mutual aid for
curbing exploitation and ensuring socio-economic development of
people with particular emphasis on weaker sections of society.

Be it enacted by the Madhya Pradesh Legislature in the Eleventh
Year of the Republic of India as follows:-

CHAPTER I
PRELIMINARY
Short title, extent 1. (1) This Act may be called the Chhattisgarh Co-
and commencement. operative Societies Act, 1960 (No. 17 of 1961).
(2) It extends to the whole of Chhattisgarh.
(3) It shall come into force on such date as the State

Government may, by notification, appoint.
Definitions. 2. In this act, unless the context otherwise, requires,-

(@) “Additional Registrar” means an Additional
Registrar of Co-operative Societies appointed
under section 3;

(a-1) “Apex Society” means a Society which has as
its members more than one Federal or Central
societies and whose principal object is to
provide facilities for operations of other
societies affiliated to it and whose area of
operation extends to the whole State of
Chhattisgarh;

(b) “Assistant Registrar” means an Assistant
Registrar of Co-operative Societies appointed
under section 3;

(b-i) “Area of operation” means the area from
which the membership is drawn or as specified
in the byelaws of the society;



(©)

(c-ii)

(i)
(i)

“Bye-laws” means the bye-laws registered or
deemed to have been registered under this Act
and for the time being in force, and includes a
registered amendment of the bye-laws;

“Central Society” means a District Co-
operative Agriculture and Rural Development
Bank or any other society whose area of
operation is confined to a part of the State and
which has as its object the promotion of the
objects of the member societies, and which
has at least five societies as its members;

“Central Co-operative Bank” means a
resource society registered or deemed to be
registered under this Act, which is either
licensed under the Banking Regulation Act,
1949 (10 of 1949) or permitted by the Reserve
Bank of India to do banking business till so
licensed, and

has area of operation confined to a part of the
State; and

has as its principal object, the creation of funds
and the obtaining of credit, goods or services
for and providing credit, goods or services as
loan to Co-operative Societies affiliated to it
for agriculture, industrial and other allied
purposes;

(c-iii) “Company” means a Company as defined in

section 3 of the Companies Act, 1956 (1 of
1956);

(c-iv) “Co-operative Union” means a registered

(d)

(d-)

society which has as its principal object the
undertaking of co-operative education,
propaganda, training and extension of co-
operative services;

“Committee” means the Board of a
management by whatever name called
constituted under section 63;

“Co-operative Bank” means a State Co-
operative Bank, a Central Co-operative Bank
and a Primary Co-operative Bank, registered
or deemed to be registered under the Act;



€)

(e-i)

(9)

(9-1)

“Co-operative  Society  with  limited
liability” means a society having the liability
of its members limited by its bye-laws to the
amount, if any, wunpaid on the shares
respectively held by them or to such amount
as they may, respectively, undertake to
contribute to the assets of the society in the
event of its being wound up;

“Chief Executive” means an individual
appointed under section 71 and who subject to
superintendence, control and direction of the
Committee has been entrusted by the
Committee with the management of the affairs
of the co-operative;

“Consumers’ Society” means a society
formed with the object of obtaining or
producing and processing and distributing
goods to or performing other services for its
members, as well as for other customers and
dividing amount its members and customers in
a proportion as may be laid down in the bye-
laws of such society, the profits accruing from
such supply, production processing and
distribution;

“delegate” means a person elected by a group
of individual members to represent them in the
general body of the society in accordance with
the bye-laws of the society;

(0-i1) “Deposit Insurance and Credit Guarantee

(h)

(hh)

Corporation” means the Deposit Insurance
and Credit Guarantee Corporation established
under the Deposit Insurance and Credit
Guarantee Corporation Act, 1961 (No 47 of
1961);

“Deputy Registrar” means a Deputy Registrar
of Co-operative Societies appointed under
section 3;

“Development Bank” means a District Co-
operative Agriculture and Rural Development
Bank or the Chhattisgarh State Co-operative



(i)

()

(k)

(0

(m)

(n)

(n-i)

Agriculture and Rural Development Bank
registered or deemed to be registered under
this Act;

“Family” means a person, his spouse, his
children, dependent on him and his other
relations dependent on him and jointly
residing with him;

“Farming Society” means a registered society
formed with the object of promoting
development of land, better methods of
cultivation and promotion of new agricultural
technology, and includes a better farming
society, tenant farming society, collective
farming society, joint farming society,
irrigation society, contract farming society and
crop promotion society.

“Federal Society” means a society of which
not less than fifty percent of the share capital,
excluding Government share capital is held by
societies;

“Financing Bank” means a society, the
objects of which include the creation of funds
to be lent to other societies or its individual
members, and which includes a Development
Bank and the State Co-operative Bank;

“General Society” means a society not falling
under any of the heads (i) to (x) specified in
sub-section (1) of section 10;

“Housing Society” means a society formed
with the object of providing its members with
residential accommodation;

“Industrial Society” means a society formed
with the objects of promoting development of
weavers, carpenters, metal workers, shoe
makers or any other Society which aims at
producing finished goods from raw materials
of any kind;



(0) “Joint Registrar” means a Joint Registrar of
Co-operative  Societies appointed under
section 3;

(p) “Liquidator” means a person appointed under
section 70;

() “Marketing Society” means a society formed
for the purpose of marketing agricultural or
other produce and including among its objects,
the supply of the requisites of such production;

()  “Member” means a person joining in the
application for the registration of a society or a
person admitted to membership after
registration in accordance with this Act, the
rules and the bye-laws applicable to such
society and includes the State Government
when it subscribes to the share capital of a
society;

(s) “Multi-purpose Society” means a society
which includes amongst its objects any of the
primary objects specified in any two or more
of the clauses (g), (n), (v) and (y);

(t) “Nominal Member” means a person admitted
to membership of a society under section 20;

(t-1)
(u) “Other backward classes” means category of

persons belonging to backward classes as
notified by the State Government;

(u-i)  “Primary Society” means a society which is
neither an Apex Society nor a Central Society;

(u-ii) “Primary Agriculture Credit Cooperative
Society” means a society organized with the
main objective of making credit available for
agriculture production and includes a Primary,
Service Cooperative Society and Adimjati
Sewa Sahakari Samiti;

(u-iii) “Primary Co-operative Bank” means a
resource society other than a village or urban
resource society not registered as bank, the



(V)

(x)
(x-)

(x-ii)

(y)

(y-1)

(y-ii)

objects of which include creation of funds to
be lent to, and obtaining credit to be extended
to members and which is licensed under
Banking Regulation Act, 1949 (10 of 1949) or
permitted by the Reserve Bank of India to do
banking business till so licensed;

“Producers’ Society” means a society formed
with the object of producing and disposing of
goods as a collective property of its members
and includes a society formed with the object
of the collective disposal of the labour of its
members;

“Processing Society” means a society formed
with the object of producing goods by
mechanical or manual process and includes an
industrial society and a society for the
processing of agricultural commodities;

“Registrar” means the Registrar of Co-
operative Societies appointed under section 3;

“Representative” means a member of the
society to represent the society in other
societies;

“Reserve Bank” means the Reserve Bank of
India established under the Reserve Bank of
India Act, 1934 (No. 2 of 1934):

“Resource Society” means a society formed
with the object of obtaining for its members
the credit, goods or services required by them
and includes a service society and a primary
credit society;

“Returning Officer” means an officer
appointed by the Registrar general or special
order for performing the duties of a Returning
Officer under this Act or the rules made there
under and includes an officer subordinate to
the Returning Officer nominated in writing by
him to perform the duties of Returning
Officer;

“Scheduled Area” means the area which has
been declared under the Scheduled Area (State
of Bihar, Gujrat, Madhya Pradesh & Orissa )



Registrar and other

3.

1)

(2)

(z-1)

(aa)

Order, 1977;

“Society” means a co-operative society
registered or deemed to be registered under the
Act;

“Specified Office” means the office of the
President or Vice-president whatever the
designation may be;

“State Co-operative Bank” means the
Chhattisgarh  State  Co-operative  Bank
Limited;

(bb) “Student” means a person studying in any

educational, vocational or training institution;

CHAPTER II
RIGISTRATION

(1) The State Government shall appoint a person to




officer.

)

(3)

Societies which may 4.
be registered.

Registration of S.
societies with

limited or unlimited
liability.

Conditions of 6. (1)
registration.

be the Registrar of Co-operative Societies for the
State and may appoint one or more officers of the
following categories to assist him, namely:-

(a) Additional Registrar of Cooperative Societies;
(b) Joint Registrar of Cooperative Societies;

(c) Deputy Registrar of Cooperative Societies;
(d) Assistant Registrar of Cooperative Societies;

(e) Such other categories of officers as may be
prescribed.

The officer appointed to assist the Registrar
shall, within such areas as the State
Government may specify, exercise such
powers and perform such duties conferred and
imposed on the Registrar by or under this Act,
as the State Government may, by special or
general order, direct:

Provided that no officer other than the
Additional Registrar or the Joint Registrar shall be
Directed to exercise the powers to hear appeals
under section 78

The officers appointed to assist the Registrar shall be
subordinate to him and shall work under his general
guidance, supervision and control.

Subject to the provisions of this Act, a society which
has as its objects the promotion of the economic
interest of its members or their general welfare in
accordance with co-operative principles or a society
established with the object of facilitating the
operations of such a society, may be registered under
this Act.

A society may be registered with limited or
unlimited liability;

Provided that unless the State Government by
a general or special order otherwise directs, the
liability of a society of which another society is a
member shall be limited.
No society, other than a society of which another
society is a member, shall be registered under this
Act unless it consists of at least twenty persons



Application for
registration.

7.

(2)

1)

()

competent to contract under section 11 of the Indian
Contract Act, 1872( 9 of 1872) and belonging to
twenty different families, not being near relations
and, where the objects of the society include the
creation of funds to be lent to its members, unless
such persons, save where the Registrar by general or
special order otherwise directs, reside in the same
town or village or in a compact group of villages.

Provided that a society formed exclusively for
the Dbenefit of students may be registered,
notwithstanding that the members of such society
may not have attained the age of majority according
to the law to which they are subject:

Provided further that the Registrar may relax
the condition of minimum membership to that
society which is organized for the welfare of the
employees of any organization / establishment.

Provided also that in case of a primary
society, there shall be atleast 33 per cent, women
members at the time of registration:

Provided also that the Registrar may, for
sufficient reasons, relax the conditions of the
prescribed percentage of women members,

The word “limited” or its equivalent in any Indian
language shall be the last word in the name of every
society registered with limited liability under this
Act.

For purposes of registration, an application to
register a society shall be made to the Registrar in
the prescribed form and shall be accompanied by
four copies of the proposed bye-laws of the society.
The person by whom or on whose behalf such
application is made, shall furnish such information
in regard to the society, as the Registrar may require.

(2) The application shall be signed,-

(@) in the case of a society of which no other
society is a member, by at least ten persons
qualified in accordance with the requirements
of section 6: and

(b) in the case of a society of which a member is
a registered society, by a duly authorized
person on behalf of every such registered



Power of Registrar
to decide certain
guestions.

Registration.

8.

1)

(2)

3)

society and where all the members of the
society are not registered societies, by ten
other members, or when there are less than
ten other members, by all of them.

Where in connection with the formation, registration
or continuance of a society or the admission of a
person as a member of a society any question arises
whether a person is an agriculturist or not or whether
any person resides in a particular area or not or
whether any person belongs to any particular class
or occupation or not or such other question
pertaining to the eligibility of any person to become
a member of a society, such question shall be
decided by the Registrar and his decision shall be
final.

If the Registrar is satisfied that a society has
complied with the provisions of this Act and the
rules and that its proposed bye-laws are not contrary
to this Act or the rules, he may register the society
and its bye-laws with such modifications as he may
consider necessary:

Provided that no society shall be registered, if
in the opinion of the Registrar, it is likely to be
economically unsound or is likely to have an adverse
effect upon any other society.

Where the Registrar refuses to register a society or
its bye-laws he shall communicate the order or
refusal together with reasons therefor to the first
signatory to the application.

The Registrar shall take a decision within ninety
days from the date of receipt of an application for
registration of a society:

Provided that where there is a failure on the
part of the Registrar to dispose of such application
within the period aforesaid the Registrar shall within
the period of fifteen days form the date of expiration
of that period, refer the application to the next higher
officer and where the Registrar himself is the
Registering officer to the State Government, who or
which, as the case may be, shall dispose of the
applications within two months from the date of its
receipt and on the failure of such higher officer or
State Government, as the case may be, to dispose of

-10 -



Classification of
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Amendment of
bye-laws of society.

10.

11.

(4)

D)

(1-a)

)

3)
1)

(2)

the application within that period, the society and its
bye laws shall be deemed to have been registered.

The Registrar shall maintain register of societies
registered or deemed to be registered under this Act.

The Registrar shall classify all societies under one or
more of the following heads, namely :-

(i) Consumers’ Society;

(i)  Farming Society;

(ili)  Federal Society;

(iv)  Central Society;

(v)  Housing Society;

(vi)  Marketing Society;

(vii) Multipurpose Society;

(viii) Producers’ Society;

(ix)  Processing Society;

(X)  Resource Society;

(xi)  General Society.

(xii) Industrial Society;

Provided that a society formed with the object
of facilitating the operations of any particular class
of societies shall be classified as a society of that
class
The Registrar may further classify the societies
falling under any of the heads specified in sub-
section (1) under the following heads, namely:-

(@) Apex Society
(b) Central Society
(c) Primary Society

The Registrar for reasons to be recorded in writing
may alter the classification of any society from one
head to another.

The decision of the Registrar in respect of
classification of societies shall be final.

No amendment of the bye-laws of a society shall be
valid until the same has been registered under this
Act, for which purpose four copies of the proposed
amendment shall be forwarded in the prescribed
manner to the Registrar.

If the Registrar is satisfied that the proposed
amendment is not contrary to the Act or the rules
and is not against the aims and objects of the Society

-11 -



Power to direct
amendment of
bye-laws.

12.

©)

)

)

or any of the existing bye-laws he may register the
amendment.

The Registrar shall not refuse to register an
amendment of the bye-laws without giving an
opportunity to the applicant society, for being heard.
If he decides to refuse to register an amendment, he
shall communicate the order of refusal together with
reasons therefore to the society within forty-five
days from the date of receipt of the proposal:

Provided that, where there is a failure on the
part of the Registrar to dispose of such application
within the period aforesaid, the Registrar shall,
within a period of fifteen days from the date of
expiration of that period, refer the application to the
next higher officer and where the Registrar himself
Is the registering officer, to the state Government,
who or which, as the case may be, shall dispose of
the application within two months from the date of
its receipt and on the failure of such higher officer or
the State Government, as the case may be, to dispose
of the application within that period, the amendment
of the byelaws shall be deemed to have been
registered.

Not-withstanding anything contained in this Act, or
the rules or byelaws, on the request of more than
fifty per cent of the members of the society or if the
Registrar considers that an amendment of the
byelaws of society is necessary or desirable in the
interest of such society, he may, by an order in
writing to be served on the society in the prescribed
manner, require the society to make the amendment
within sixty days.

If the society fails to make the amendment within
the time specified by the Registrar, the Registrar
may after giving the society an opportunity of being
heard and after soliciting the opinion of such Apex
Federal Society, as may be notified by the State
Government, register such amendment and issue a
certified copy there of to such society:

Provided that the provisions of this section
shall not apply in the case of Urban Co-operative

-12 -
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13.

14.

15.

D)

)

3)

(4)

1)

)

Banks.

A society may, by an amendment of its bye-laws,
change its name, but such change shall not affect
any right or obligation of the society, or of any of its
members, or past members, or deceased members, or
render defective any legal proceedings by or against
the society, and any legal proceedings which might
have been continued or commenced by or against
the society by its new name.

Where a society is registered or deemed to be
registered under this Act, the Registrar shall issue a
certificate of registration signed by him and such
certificate shall be conclusive evidence that the
society therein mentioned has been duly registered
unless it is proved that the registration of the society
has been subsequently cancelled:

Provided that where a society is deemed to be

registered under this Act, the Registrar shall issue a
certificate of registration within sixty days from the
date on which it was deemed to be registered.
No society shall commence business unless it has
obtained a certificate of registration under sub-
section (1) and every member of such society
carrying on business in contravention of this sub-
section shall be severally liable for all liabilities
incurred in such business.

When the Registrar registers an amendment of the
bye-laws of a society under section 11 or section 12
he shall issue to the society a copy of the
amendment registered by him, which shall be
conclusive evidence that the same is duly registered.
Where a society changes its name under section 13,
the Registrar shall amend the certificate of
registration accordingly, which shall be conclusive
evidence that the change of name is duly registered.

Subject to the provisions of section 11, a society
may by an amendment of its bye-laws change its
liability from limited to unlimited or from unlimited
to limited.

No such amendment shall be registered by the
Registrar unless he is satisfied that,-

-13-



Reorganization of
Societies.

16.

)

(i) Twenty-one day’s notice has been given to
every member of the society and to any
person or class of persons whose interest
may, in the opinion of the Registrar, be
affected by the change; and

(if) With respect to every such member or person
who, in the opinion of the Registrar, is
entitled to notice,-

(@)  either his assent has been obtained to
the change or is deemed to have been
obtained by virtue of his failure to
object within twenty one days from the
date of the notice,

(b) if he objects;

(i)

(i)

he is allowed to withdraw his
share if he is a member, or

that his debt or claim has been
discharged or has been
determined or has been secured
to the  satisfaction of the
Registrar within three month
from the date of receipt of
objection if he is a creditor:

Provided that the Registrar may in the case of
any person or class of persons, for special reasons, to
be recorded, dispense with the notice required by

this sub-section.

In this section,-

(@) “affected society” means a society
which decides to reorganize itself in any
of the manners specified in sub-section

(2); and

(b) “resulting society” means a society ,—

(1)

(i)

-14 -

which is formed as a result of
amalgamation under clause (i) of
sub-section (2) or

to which the assets and liabilities of

affected societies are

transferred in whole or in part
under clause (ii) sub-section (2); or



)

3)

(4)

(iii) which is formed as a result of
division under clause (iii) of sub-
section (2); or

(iv) which is the result of change of
class as provided in clause (iv) of
sub-section (2).

A society may, by resolution passed by two-thirds
majority of the members present and voting at a
special general meeting held for the purpose, decide
to reorganize itself by-

() amalgamating itself with another society; or

(if) transferring its assets and liabilities in

whole or in part to any other society; or

(iii) dividing itself into two or more societies; or

(iv) converting itself into a class of society, the

object of which is materially different from
that under which it has been classified
under the Act:

Provided that no such decisions shall take
effect unless it is approved by the Registrar;

Provided further than in case of a Co-

operative Bank, the Registrar shall not give his
approval save with the previous sanction in writing
of the Reserve Bank;
Notwithstanding anything contained in sub-section
(2) where the Registrar is satisfied that it is essential
in the public interest or in the interest of the
members of the affected societies or necessary to
secure the proper management of any society, he
may direct that any society or societies shall
reorganize itself or themselves in any one or more of
the modes indicated in sub-section (2):

Provided that, in the case of a Co-operative
Bank, the Registrar shall not issue any direction save
with the previous sanction in writing of the Reserve
Bank;

Provided further that before a final order
under this sub-section is passed by the Registrar
every society concerned shall be given an
opportunity of expressing its opinion on the
reorganization proposals.

The procedure for reorganization of a society in
accordance with the decision under sub-section (2)

-15-



(5)

(6)

(")

(8)

(9)

or the direction of the Registrar under sub-section
(3), as the case may be, shall be such as may be
prescribed.

If any such reorganization under sub-section (2) or
(3) is likely to affect in any manner the interest of
any person, notice thereof shall be given to all such
persons and every such person shall be given an
option, to be exercised within a month from the date
of the issue of such notice, of either becoming a
member of the resulting society or societies or of
demanding the payment of the share or interest or
dues in respect of the affected society, as the case
may be.

No reorganization shall be final until the assent of
every such person whose interest is likely to be
affected, has been obtained or deemed to have been
obtained by virtue of his failure to exercise the
option given to him, and further, unless all the
claims of persons who have exercised the option of
demanding the payment of their shares or interests
or dues under sub-section (5) have been met in full.

Every resulting society under this section shall have

such constitution, property, powers, rights, interests,
authorities, duties and obligations as may be
specified in the scheme of reorganization and every
such scheme of reorganization may contain such
consequential,  incidental and  supplemental
provisions as may, in the opinion of the Registrar, be
necessary to give effect to such scheme.

Notwithstanding anything contained in the Transfer
of Property Act, 1882 (4 of 1882) or the Indian
Registration Act, 1908 (16 of 1908), a resolution of
a society approved by the Registrar under sub-
section (3) shall be sufficient conveyance to vest the
assets and liabilities of each affected society in the
resulting society or societies concerned, such vesting
being subject only to the provisions of the scheme of
reorganization.

The reorganization of societies shall not in any
manner, whatsoever affect any right or obligation of

-16 -



(10)

(11)

(12)

Collaboration by 16-A.
Societies.

Partnership of 16-B
Societies.

the resulting society or societies or render defective
any legal proceedings by or against the society or
societies and any legal proceedings that might have
been continued or commenced by or against the
society or the societies, as the case may be, before
the reorganization may be continued or commenced
by or against the resulting society or societies.

Where any two or more societies have been
amalgamated or a society has been divided or
converted, the registration of such society or
societies shall be deemed to have been cancelled on
the date of registration of the amalgamated society
or of the converted society or of the new societies
into which the society may have been divided.

Where a development bank has been reorganized by
amalgamation with a central bank, the amalgamated
bank shall in respect of all transactions relating to
the development bank business made on and after
such amalgamation be deemed to be a development
bank within the meaning of the law relating to
development bank for the time being in force.

Explanation.- For the purposes of this
section “Central Bank™ means a society with the
words “Central Bank™ or “District Bank™ as part of
its name and whose main object is to finance
societies which are members of it and lie within a
specified area.

Every scheme of such reorganisation shall be
published in the official Gazette for general
information.

Any society may, enter into the collaboration with
any Government Undertaking or any undertaking
approved by the State Government for carrying on
any specific business including industrial
investment, financial aid or marketing and
management expertise.

Any two or more societies may by resolution passed
at general meeting by a majority of members present
and voting in each such society enter into a contract
of a partnership for carrying out any specific
business permissible under the byelaws on such

-17 -



Government’s 16-C (1)
power to make

scheme of

reorganization in

the public interest.

)

3)

(4)

(®)

Compromise or 17. 1)
arrangement for

terms and conditions as may be mutually agreed
upon. Where such partnership requires creation of a
new organization, the participating society shall be
its members.

Notwithstanding anything contained in this Act or
the Rules made thereunder, if the State Government,
on receipt of a report from the Registrar or
otherwise, is satisfied that in the public interest it is
necessary to reorganize any society or societies for
the purpose of securing proper implementation of
development programmes, the State Government, as
it may deem necessary, may make such scheme of
reorganisation and issue orders to implement above
scheme:

Provided that in case of a Co-operative Bank,
prior sanction in writing of the Reserve Bank shall
be necessary.

There shall be the provisions in scheme of
reorganisation regarding :-

(a) Method of reorganization;

(b) Procedure for reorganization;

(c)Membership, registration, management, assets
and liabilities, powers, rights, interests, duties,
staff and conditions of employment of such
society or societies which are made after
reorganisation ;

(d) Such other consequential,  incidental  and
supplementary provisions as may be necessary;

(e) Any other subject as may be deemed necessary
by the State Government.

The State Government may modify or cancel any
reorganisation scheme made under sub-section (1).

The provisions regarding every reorganisation
scheme and the orders issued by the State
Government shall be binding upon the interested
parties.

Every scheme of such reorganisation shall be
published in the official Gazette for general
information.

Notwithstanding anything contained in this Act, or
the rules made thereunder where a compromise or

-18-



repayment of
liabilities and
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arrangement is proposed between.-

(a) a society and its creditors or any class of
them, and

(b) a society and its members, the Registrar may
on the application of the society or of any
member or of any creditor of the society or,
in the case of a society which is being wound
up by the liquidator, order a meeting of the
members, or creditors or both, as the case
may be, to be called, held and conducted in
such manner as may be prescribed:

Provided that the Registrar may, on his own
motion, order such a meeting to be called for the
purpose of affecting a compromise or arrangement.

If a majority in number representing three-fourths of
the members or three-fourths of the total amount of
valuation due to creditors, as the case may be,
present and voting in person at the meeting agree to
any compromise or arrangement the compromise or
arrangement shall, if confirmed by the Registrar, be
binding on all members or all the creditors, as the
case may be, and also on the society, or in the case
of a society which is being wound up, on the
liquidator;

Provided that the Registrar shall not confirm
a compromise or arrangement unless he is satisfied
that all the members or creditors, as the case may be,
whose interests are affected by such compromise or
arrangements, had notice of such meeting;

Provided further that in case of Co-operative
Bank the Registrar shall not confirm the
compromise, or arrangement, save with the previous
sanction in writing of the Reserve Bank.

When an order canceling a meeting is passed under
sub-section (1) or the proviso thereof for considering
any compromise or arrangement between a society
and its creditors or any class of them, the Registrar
may give notice of such order to a Civil Court in
which proceedings, whether instituted before or after
the order, in respect of any liability of the society
due to a creditor to whom a copy of the order is
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posted, are pending and on receipt of such notice the
Civil Court shall stay the proceedings, If no such
compromise of arrangement is confirmed under sub-
section(2) the Registrar shall inform the Civil Court
accordingly and the proceedings which may have
been stayed, shall be resumed.

If a compromise or arrangement between a society
and its creditors or any class of them is confirmed
under sub-section (2) the proceedings, if any, stayed
under sub-section (3) shall abate and no proceedings
shall lie in a Civil Court in respect of any liability of
the society to which the compromise or arrangement
relates.

The Registrar may, with the previous approval of the
State Government, exempt any class of creditors
from the operation of this section or any provisions
thereof.

A compromise or arrangement confirmed by the
Registrar shall not be called in question in any Civil
Court.

If a creditor in respect of whom a compromise or
arrangement has been confirmed by the Registrar
under sub-section (2), fails to receive the amount
payable to him wunder such compromise or
arrangement after due notice to do so within the
period specified in such notice, the society or the
liquidator, as the case may be, shall deposit the
amount in such manner as may be directed by the
Registrar. On the making of such deposit the amount
payable to the creditor under the compromise or
arrangement shall be deemed to have been paid to
the extent of the deposit.

A compromise or an arrangement between a society
and its creditors or any class of them confirmed by
the Registrar under sub-section (2) shall cease to be
in force as soon as the whole amount of the liability
determined thereunder has been or is deemed to
have been paid whether under the provisions of this
section or otherwise notwithstanding that the period
originally stipulated for the discharge of such
liability has not expired.

After such compromise or arrangement has ceased to
be in force no further claim shall remain against the
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society, or against any property, movable or
immovable which it may acquire thereafter, in
respect of the liability which had been the subject of
the compromise or arrangement, and the society
shall be free to conduct its normal business.

Where an order of moratorium has been made by the
Central Government under sub-section (2) of section
45 of the Banking Regulation Act, 1949 (No. 10 of
1949) in respect of Co-operative Bank, the Registrar
with the previous approval of the Reserve Bank in
writing may, during the period of moratorium,
prepare a scheme,-
(i) for the reconstruction or re-organisation of
the Co-operative Bank; or
(i) for the amalgamation of the Co-operative
Bank with any other Bank.

Notwithstanding anything contained in this Act,
where a Co-operative Bank being an insured bank
within the meaning of the Deposit Insurance
Corporation Act, 1961 (No.47 of 1961) is
amalgamated or in respect of which a scheme of
compromise or arrangement or of reconstruction or
reorganisation has been sanctioned and the Deposit
Insurance Corporation has become liable to pay to
the depositors of the insured bank under sub-section
(2) of section 16 of that Act, the bank with which
such insured bank is amalgamated or the new Co-
operative bank formed after such amalgamation or,
as the case may be, the insured bank or transferee
bank shall be under an obligation to repay to the
Deposit Insurance Corporation in the circumstances,
to the extent and in the manner referred to in section
21 of the Deposit Insurance Corporation Act, 1961
(No. 47 of 1961)

The Registrar shall make an order cancelling the
registration of a society if it transfers the whole of its
assets and liabilities to another society, or
amalgamates with another society, or divides itself
into two or more societies or it is de-registered under
the provisions of sub-section (1) of section 24 or it is
wound up under section 102. The society shall, from
the date of such order of cancellation, be deemed to
be dissolved and shall cease to exist as a corporate
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Notwithstanding anything contained in this Act if
any proceedings relating to the winding up or
dissolution of a society are pending immediately
before the commencement of this Act, such
proceedings shall after such commencement be
disposed of in accordance with the provisions of the
law under which such society was registered or
deemed to be registered.

If the Registrar is satisfied that any society is
registered on misrepresentation made by applicants,
or where the work of the society is completed or the
purposes for which the society has been registered
are not served, he may, after giving an opportunity
of being heard to the committee, de-register the
society.

When a society is de-registered under the provisions
of  sub-section (1), the Registrar may,
notwithstanding anything contained in this Act,
make such incidental and consequential order
including appointment of official assignee as the
circumstances may require.

Subject to the rules made under this Act, the official
assignee shall realize the assets and liquidate the
liabilities within a period of one year from the date
he takes over the charge of property, assets, books,
records and other documents. The period aforesaid
may, at the discretion of the Registrar, be extended
from time to time, so however, that the total period
does not exceed three years in the aggregate.

The official assignee shall be paid such
remuneration and allowances as may be prescribed.

The powers of the Registrar under sub-section (1)
and (2) shall not be exercised by any officer below
the rank of a Joint Registrar of Co-operative
Societies.

CHAPTER 111

MEMBERS, THEIR RIGHTS, LIABILITIES AND PRIVILEGES
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No persons shall be admitted as a member of a
society except the following, namely:-

(@) an individual competent to contract under
section 11 of the Indian Contract Act, 1872
(No. 9 of 1872);

(b) any other society;

(c) a public trust registered under the Chhattisgarh
Public Trusts Act, 1951 (No. 30 of 1951);

(d) a firm, company or any other body corporate,
not having minors as partners or directors,
registered established or constituted, as the
case may be, under any law for the time being
in force;

(e) a society registered under the Chhattisgarh
Societies Registration Act, 1959 (No. 1 of
1960), as may be approved by the State
Government in this behalf by general or
special order;

(f) the State Government:

Provided that the provisions of clause (a)
shall not apply to,—

() an individual seeking admission to a
society exclusively formed for the benefit
of students;

(ii)a minor acting through a guardian
appointed by the Court.

Notwithstanding anything to contrary in this Act or
rules or in the byelaws of a society, where the State
Government has contributed to the share capital of a
society, the liability of the State Government shall
be limited to the face value of the shares held by it.
Notwithstanding anything contained in this Act or
rules made there under or in the byelaws of a
resource society or consumers society, as the case
may be, if any person duly qualified for admission
as a member under the provisions of this Act and the
byelaws of that Society makes an application for
membership of such Society he shall be deemed to
have been admitted as a member of such Society
from the date of receipt of the application in the
office thereof;

Provided that the Registrar may, either on
his own motion at any time or on an application by
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the society or any aggrieved person made within
fifteen days from the aforesaid date and after giving
reasonable opportunity to the society or person
concerned by order, declare such person as not
eligible for membership of such society for the
reasons mentioned therein, within forty five days
from the date of receipt of application by the
Registrar.

Where a student, who is not competent to contract
under section 11 of the Indian Contract Act, 1872 (9
of 1872), desires to become a member of a society
formed exclusively for the benefit of students, his
application for the registration of a society or his
application for membership shall be accompanied by
a written undertaking from his guardian or other
person competent to contract under section 11 of the
said Act in the prescribed form, in respect of the
liability of the student as a member.

Where a person is refused admission as a member in
a society, the decision refusing admission shall be
communicated by the society to that person within
thirty days of the date of such decision.

No society shall, without sufficient cause, refuse
admission to membership to any person, duly
qualified there for under the provisions of this Act
and the byelaws of the society.

Any person aggrieved under sub-section (4) or sub-
section (5) may appeal to the Registrar within ninety
days of the date of rejection.

The decision of the Registrar in appeal shall be final
and the Registrar shall communicate his decision to
the parties within thirty days from the date thereof.

No person shall be eligible for admission as member
and any member shall cease to be a member of a
society, if —

(@) he is an applicant to be adjudicated or is an un-
discharged insolvent;

(b) he has been sentenced for an offence involving
moral turpitude and a period of five years has
not elapsed from the date of expiry of
sentence;

(bb) he has been sentenced for an offence under
the provisions of the Protection of Civil Rights
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Act, 1955 (No. 22 of 1955) and a period of six
years has not elapsed from the date of expiry
of sentence;

(c) he or any member of his family, having
common interest with him, carries on business
similar to one carried on by the society:

Provided that the provisions of clause (b)
shall not apply to a person seeking admission as
member of a society exclusively formed or to be
formed for the reclamation of Vimukta Jatis.

(d) If he is disqualified under section 48-A of the
Act:

(e) if he is a person who has been dismissed from
the service of any co-operative institution or
Government service.

() In case of a Primary Agriculture Credit Co-
operative Society, he is not a Bhumiswami,
occupancy tenant or a Government lessee
holding agricultural land;

Explanation.- For the purposes of this sub-section-

(1) “Vimukta Jatis” means such tribes as the
State Government may, from time to time, by
general or special order, declare as Vimukta
Jatis for the purpose of this sub-section;

(if) the business carried on by a trader including
that of money lending shall be deemed to be
similar to the business carried on by a
marketing society.

No Person shall be eligible for election as a member
of the committee of a society and shall cease to hold
his office as such if he suffers from such
disqualification as may be prescribed. No society
shall elect any member as its representative to the
committee of any other society or to represent the
society in other society, if he suffers from such
disqualification, as may be prescribed:

Provide that, if a member suffers from any
of the disqualification prescribed under this section-

If any person having been admitted as a member of a
society subsequently becomes subject to any of the
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disqualifications specified in section 19-A such
person shall cease to be a member of the society and
the Registrar shall declare his seat to be vacant.

The committee may, by a resolution passed by
three-fourth majority of the members present and
voting at a meeting held for the purposes, expel a
member if he,-

(@) intentionally does any act likely to injure the
credit of the society or bring it to disrepute ;
or

(b) wilfully deceives the society by false
statements; or

(c) carries on any business which comes or is
likely to come into conflict with the business
carried on by the society; or

(d) persistently makes default in payment of his
dues or fails to comply with any provisions of
the bye-laws;

Provided that no such resolution shall be
valid unless the member concerned has been given
seven day’s notice, either personally or by registered
post, of the proposal to expel him and has been
given an opportunity to represent his case to the
committee.

Any person aggrieved by the resolution of the
Committee under sub-section (1) may appeal before
the Registrar within 30 days of the communication
of such resolution.

Notwithstanding anything contained in the Act, or
rules or bye-laws made there under, where it appears
to the Registrar that it is necessary and desirable in
the interest of the society to expel a member from
the society for his indulging in any of the activities
specified in sub-section (1), he may call upon such
member and the society, to explain within a period
to be specified by him, why such member should not
be expelled from the society. If the member or
society fails to submits his or its explanation, within
the specified period or after considering the
explanation, if received, the Registrar may pass an
order expelling a member from the society

No person who has been expelled shall be eligible
for re-admission as a member of the co-operative for
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a period of one year from the date of such expulsion.

Expulsion of a member from a society may involve
forfeiture of shares held by the member in such
society.
Notwithstanding anything contained in section 19, a
society may admit any person as a nominal member
who shall have no share either in the management or
profits of a society and shall not be subject to any
contributory liability in the case of winding up the
society.

No member shall exercise the rights of a member

unless he has made such payment to the society in

respect of membership or acquired such interest in
the society as may be prescribed or as may be
specified in the bye-laws of such society.

Every member of the society shall have one vote in

the affairs of the society.

(@) The voting right of federal society shall be so
regulated that the members, which are
societies, do not have less than four-fifths of
the total number of votes in the general
meeting of such society.

(b) In case of federal society the voting rights of
individual members (which term shall include
public trust, firm, company or body corporate,
society registered under the Chhattisgarh
Society Registrikaran Adhiniyam, 1973 (No 44
of 1973), and State Government but shall not
include a co-operative society) shall be
regulated in such manner as may be prescribed.

every affiliated co-operative society through its

properly authorised representative and every

delegate referred to in clause (b) of sub-section (2)

shall have one vote in the general meeting.

The quorum for the meeting shall, unless otherwise

provided in the byelaws of a society, be one-fifth of

the total number of delegates and representatives of
the societies:

Provided that the delegates shall not at any
time in the meeting exceed one-fifth of the member
representatives of the societies.

The elections of delegates shall be held in

accordance with the provisions prescribed for
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election of the members of the committee.

Any vacancy of a delegate caused on account of
cessation of membership or otherwise, shall be filled
in by delegates by co-opting one of the individual
members of the group to which the vacancy relates.
unless otherwise directed by the Registrar in respect
of any particular society the delegates on the
committee shall not at any time exceed one-third of
the number of representatives of societies(fractions
being neglected)
In the case of equality of votes the Chairman shall
have a second or casting vote.
Every member of a society shall exercise his vote in
person and no member shall be permitted to vote by
proxy:

Provided that subject to any rules made
under this Act,-

(i) (a) a society which is a member of another

society may appoint one of its members as
a representative to vote on its behalf,

(b) a group of individual members formed by
the society in accordance with its bye-
laws may elect one of the members in the
group as a delegate to vote on their behalf.

(i) the State Government may nominate one of
its officers as its representative, to vote or
otherwise participate in its behalf in the
affairs of the society of which such society or
the State Government is a member;

(iii) a public trust which is a member of a society
may appoint, in writing, any one of its
trustees to vote on its behalf;

(iv) a firm which is a member of a society may
appoint, in writing, any one of it major
partners to vote on its behalf; and

(v) acompany or any other body corporate which
iS a member of a society may appoint in
writing, any of its directors or officers to vote
on its behalf.

Where a share is held jointly by more than one
person and if,-
(i) in respect of such share a share certificate is
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issued by the society, the person whose name
stands first in such share certificate; and
(i) in respect of such share no share certificate is
issued by the society, the person whose name
stands first in the register of members
maintained by such society;
shall have the right to vote.
In any society, no member, other than the State
Government or any other society, shall,-

(@) hold more than such portion of the total
share capital of the society not exceeding
one-fifth thereof as may be prescribed; or

(b) have or claim any interest in the shares of
the society exceeding twenty thousand
rupees;

Provided that the State Government may,
by notification, specify in respect of any class of
societies a maximum exceeding one-fifth of the
share capital or twenty thousand rupees, as the case
may be.

The transfer of a share or interest of a member in the
share capital of a society shall be subject to the
restrictions as to the maximum holdings specified in
section 24.

No transfer by a member of his share or interest in a
society shall be valid unless,—

(@) the member has held such share or interest
for not less than one year;
(b) the transfer is made to the society or to a
member of the society; and
(c) the transfer is approved by the committee.
On the death of a member, a society may transfer the
share or interest of the deceased member to the
person nominated in accordance with the rules made
in this behalf, or, if there is no person so nominated,
to such person as may appear to the Committee to be
the heir or legal representative of the deceased
member, or pay to such nominee, heir or legal
representative, as the case may be, a sum
representing the value of such member’s interest, as
ascertained in accordance with rules or bye-laws.
A society may pay all other moneys due to the
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deceased member from the society to such nominee,
heir or legal representative, as the case may be.

All transfers and payments made by a society in
accordance with the provisions of this section shall
be valid and effectual against any demand made
upon the society by any other person.

Subject to the provisions of section 39 the share or
interest or deposit of a member in the capital or
working capital of society or in the loan stock issued
by a housing society or in the funds raised by a
society from its members by way of savings deposit
or by compulsory deductions made by it from wages
or in the form of surcharge on the value of sale or
supply of goods to members, shall not be liable to
attachment or sale under any decree or order of a
court for or in respect of any debt or liability
incurred by the members or past members and
accordingly neither a Receiver under the Provincial
Insolvency Act, 1920 (No. 5 of 1920), nor any such
person or authority under any corresponding law for
the time being in force shall be entitled to , or have
any claim on such share or interest or deposit.

Every society shall keep open to inspection for its
members free of any charge, at all reasonable times
at the registered address of society,-

(a) acopy of this Act;

(b) acopy of the rules;

(c) acopy of the bye-laws of the society;

(d) aregister of members,-

(e) the last audited annual balance sheet, the profit

and loss account; and
(F) the minutes of the general meetings.

All registers and record of a society except books
and other documents relating to accounts other than
one’s own shall be open to inspection in the office of
the society by any member of such society on
payment of such fee as may be specified in the bye-
laws.

Subject to such conditions and on payment of such
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fees as may be specified in the bye-laws, the society
shall, on an application made by any member thereof
grant him a certified copy of such records or
registers or extracts thereof.
Subject to the provisions of sub-section (2), the
liability of a past member or of the estate of a
deceased member of a society for the debts of the
society as they stood:-

(@) in case of a past member, on the date on

which he ceased to be a member, and
(b) in case of a deceased member, on the date of
his death;

shall continue for a period of two years from such
date.
Where a society is ordered to be wound up under
any provisions of this Act, the liability of a past
member or of the estate of a deceased member who
ceased to be a member or died, within two years
iImmediately preceding the date of the order for
winding up shall continue until the entire liquidation
proceedings are completed; but such liability shall
extend only to the debts of the society as they stood
on the date of his ceasing to be a member or of his
death as the case may be.

Notwithstanding anything contained in the
Provincial Insolvency Act, 1920 (5 of 1920), in an
insolvency proceeding against a member of a
society, the dues of the society shall have priority
over all other dues except those payable to
Government.

CHAPTER IV
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The registration of a society shall render it a body
corporate by the name under which it is registered,
having perpetual succession and a common seal, and
with power to hold property, enter into contracts,
institute and defend suits and other legal proceedings
and to do all things necessary for the purposes for
which it was constituted.

Every society shall have an address registered in
accordance with the rules to which all notices and
communications may be sent, and shall send a notice
in writing to the Registrar of any change therein
within thirty days of the change.

Every society shall display its name and the address
of its registered office and the words “Registered
Under Chhattisgarh Co-operative Societies Act,
1960 in legible characters in conspicuous position-

(@) at every office or place at which it carries on
business;
(b) in all notices and other official publications;
(c) on all its contracts, business letter, orders for
goods, invoices, statements of account,
receipts and letters of credit; and
(d) on all bills of exchange, promissory notes,
endorsements, cheques and orders for money
it signs or that are signed on its behalf.
The name of every society shall contain the words
“Co-operative” and “limited” or their equivalent in
official language of the State.
Every society shall keep a register of its members
and enter therein the following particulars, namely:-

(@) the name, address and occupation of each
member;

(b) the share held by each member in the case of a
society having share capital;

(c) the date on which each person was admitted as
a member;

(d) the date on which any person ceased to be a
member; and

(e) such other particulars as may be prescribed:

Provided that, where a society has under this
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Act, permitted a member to transfer his share or
interest on death, to any person, the register shall
also show against the member concerned the name
of the person entitled to the share or interest of the
member and the date on which the nomination was
recorded.

The register shall be prima facie evidence of the date
on which any person was admitted to the society as a
member and of the date on which he ceased to be
member.

A copy of any entry in the book of a society
regularly kept in the course of its business, shall, if
certified in such manner as may be prescribed, be
received, in any suit or legal proceedings or for any
other purposes as prima facie evidence of such entry
and shall be admissible in evidence in respect of the
matter, transactions and accounts therein recorded in
the same manner and to the same extent as the
original entry.

Copies given by a society of any document obtained
and kept by it in the course of its business or any
entries in such document shall, if certified in the
prescribed manner, be admissible in evidence in any
suit or legal proceedings or for any other purpose in
the same manner and to the same extent as the
original document, or the entries therein, as the case
may be.

No officer of a society and no officer, in whose
office the books of a society are deposited after
liquidation shall, in any legal proceedings to which
the society or the liquidator is not a party, be
compelled to produce any of the society’s books or
documents, the contents of which can be proved
under this section or to appear as a witness to prove
the matters, transactions and accounts therein
recorded, except under order of the court, or the
arbitrator, made for special cause.

A society which gives loans to its members or a
society or class of societies which the State
Government may notify in the official Gazettee,
from time to time, shall furnish to each member a
pass book, which shall contain an account of the
transactions with the member, such as, the date of
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the transaction, the amount of loan advanced, the
rate of interest, the repayment made by the member,
the amount of the principal and interest due and such
other particulars as may be prescribed. The
necessary entries shall be made in the pass book
from time to time which shall be counter signed by
such office-bearer of the society as may be
authorised in this behalf by the committee. For this
purpose, the member shall be bound to present the
passbook to such office-bearer and if the passbook is
required to be kept for some time for making the
necessary entries the member shall be granted a
receipt there of, by such office-bearer.

The entries in the passbook duly made shall, until
the contrary is proved, be prima facie evidence of
the account of transactions of the society with the
member.

Nothing in clause (b) and (c) of sub-section (1) of
section 17 of the Indian Registration Act, 1908 (16
of 1908) shall apply to, —

(@) any instrument relating to share in a society
notwithstanding that the assets of the society
consist in whole or in part of immovable
property; or

(b) any debentures issued by any such society
and not creating, declaring, assigning,
limiting or extinguishing any right, title or
interest to or in immovable property except in
so far as it entitles the holder to the security
afforded by a registered instrument whereby
the society has mortgaged, conveyed or
otherwise transferred the whole or part of its
immovable property or any interest therein to
trustees upon trust for the benefit of the
holder of such debentures; or

(c) any endorsement upon, or transfer of, any
debenture issued by any such society; or

(d) any declaration made by a member in favour
of a society for creating a charge on land
under section 41 and its assignment by the
said society in favour of the financing bank or
the federal society to which it is affiliated and
further assignment by such financing bank or
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federal society in favour of the Chhattisgarh

State Co-operative Bank Limited, or any

other federal society.
Explanation.- For the purposes of this section, a
financing bank shall include the Reserve Bank of
India, the State Bank of India, the corresponding
new bank specified in First Schedule to the Banking
Companies  (Acquisition and  Transfer  of
Undertakings) Act, 1970 (No. 5 of 1970), and such
other Bank as the State Government may, from time
to time, by natification, specify in this behalf.
A society may receive deposits and loans from the
State Government, Banks, Financing bodies,
Corporate Bodies under any law, operating in the
State and individuals under the provision of the
byelaws of the society. It may also receive funds as a
share capital under specific agreement or approved
project by way of granting nominal membership.

No society shall make a loan to,-

(a) any person who is not a member;

(b) any member on the security of its own
shares;

(c) any member on the security of a non-
member;

Provided that a society may make loans to
another society and/or nominal member as provided
in the byelaws of the society.

a society making a loan to its members who have
been provided with “Bhoo-Adhikar Avam Rin
Pustika” prescribed under section 114-A of the
Chhattisgarh Land Revenue Code, 1959 (No. 20 of
1959) shall enter all transactions of loans; advances
and recoveries thereof in the aforesaid Bhoo-
Adhikar Avam Rin-Pustika.

Notwithstanding anything contained in the Act, rules
made thereunder and byelaws of the society, in case
of an omission in making entry of a loan or advance
made to members of the society, it shall be
presumed that no such loan or advances has been
made unless proved otherwise by the society;
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3)

(4)

Society not to 37-A
recover or receive

interest greater than

the principal.

Notwithstanding anything contained in sub-section
(1), a society may make a loan to a depositor on the
security of his deposit.

The Registrar may, by general or special order,
prohibit or restrict the lending of money on the
security of movable property or on the mortgage of
immovable property by any society or class of
societies.

If an officer or employee of a society entrusted with
the work of making an entry of any transaction of
loans, advances and recoveries thereof in the “Bhoo-
Adhikar Avam Rin Pustika” referred to in sub-
section (1-A) fails to make such entry in the said
Pustika the Registrar may by order impose a penalty
on him of any amount not exceeding rupees five
hundred. The order imposing a penalty shall be
enforced in accordance with the provisions of
section 85.

Notwithstanding anything contained in any
agreement or any law for the time being in force, no
society shall, in respect of any lone advanced by it to
a member belonging to scheduled caste or scheduled
tribes, or other members owing 5 acre irrigated or 10
acre un-irrigated land, whether before or after
commencement of the Madhya Pradesh Co-
operative Societies (Second Amendment) Act 1979
which is repayable within a period not exceeding ten
years from the date of its advance, charge, recover or
receive towards interest thereon during the currency
of such loan a sum greater than the principal and any
sum charged, recovered or received in excess
thereof shall, if the loan is subsisting be adjusted,
towards repayment of the Principal till it is fully
repaid and in any other case, shall be refunded to the
debtor member within sixty days of the date on
which the payment towards interest exceeds the limit
aforesaid:

Provided that nothing in this Section shall
apply to loans advanced by a Development Bank
and an Urban Co-operative Bank.
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Restrictions on
other transactions

with non-members.

Charge and set-off
in respect of share
or interest of
members.

Prior claim of
society on certain
assets.

38

39

40.

1)

Save as provided in section 36 and 37, the
transactions of a society with persons other than
members shall be subject to such restrictions, if any,
as may be prescribed.

A society shall have a charge upon the share or
interest in the capital and on the deposits of a
member, past member or deceased member and
upon any dividend, bonus or profits payable to a
member, past member or deceased member, in
respect of any debt or outstanding demand owing to
the society from such member or past member of
deceased member and may set-off any sum credited
or payable to a member, past member or deceased
member in or towards payment of any such debt or
outstanding demand:

Provided that no financing bank shall have
a charge upon any sum invested in such bank by a
society as reserve fund if such bank is not the sole
creditor of the society or upon any sum invested in
such bank from any Provident Fund nor shall such
bank be entitled to set-off any such sum credited or
payable to the society in or towards payment of any
debt or outstanding demand owing to such bank
from such society.

Notwithstanding anything contained in any law for
the time being in force, but subject to any prior
claim of the State Government in respect of land
revenue or any money recoverable as arrears of land
revenue and to any claim of a development bank
arising out of a loan granted at any time whatsoever
under the Chhattisgarh Sahakari Krishi Aur Gramin
Vikas Bank Adhiniyam, 1999 ( 20 of 2000), any
debt or outstanding demand owing to a society by
any member or past member or deceased member,
shall be a first charge upon the crops and other
movable property belonging to such member, past
member or forming part of the estate of the deceased
member, as the case may be;

Provided that where any prior claim of the
State Government arises out of a loan granted under
the Land Improvement Loans Act, 1883 (19 of
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(3)

First charge of Co- 41 1)
operative societies
on certain assets.

1883) or the Agriculturists Loans Act, 1884 (12 of
1884) and such loan is granted after the grant of loan
by a society the loan granted by the society shall,
notwithstanding anything contained in the said
enactments, have priority over such claim of the
Government.

No person shall transfer any property, which is
subject to a charge under sub-section (1) except with
the previous permission in writing of the society
which holds the charge;

Provided that it shall always be lawful for a

member or past member to create a charge in favour
of a Development Bank under the Chhattisgarh
Sahakari  Krishi  Aur Gramin Vikas Bank
Adhiniyam, 1999 ( 20 of 2000), for dues thereof.
Notwithstanding anything contained in any law for
the time being in force any transfer of property made
in contravention of the provisions of sub-section (2)
shall be void as against any claim of the society in
respect of any debt or outstanding demand owing to
it which is a first charge on such property under sub-
section (1).
Notwithstanding anything contained in any law for
the time being in force, but subject to any prior
claim of the State Government in respect of land
revenue or any money recoverable as arrears of land
revenue or to any of claim of a development bank
arising out of a loan granted at any time whatsoever
under the Chhattisgarh Sahakari Krishi Aur Gramin
Vikas Bank Adhiniyam, 1999 ( 20 of 2000), or by a
bank under Chhattisgarh Krishi Udhar Pravartan
Tatha Prakirn Upbandha (Bank) Adhiniyam, 1972
(No. 32 of 1973), any debt or outstanding demand
owing to a society by a member or past member or
deceased member shall be first charge in favour of
the society on,-

(@) the land owned by such member or past
member or forming part of the estate of the
deceased member, as the case may be; and

(b) his interest in any land as a tenant if such
member owns such interest;

against which such debt was granted or such
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(3)

(4)

Right of society to ~ 41-A (1)
acquire and dispose
of immovable

property.

outstanding demand stands, for and to the extent of
the debt, or outstanding demand owing by him:

Provided that where any prior claim of the
State Government arises out of the loan granted
under the Land Improvement Loans Act, 1883 (No.
19 of 1884), and such loan is granted after the grant
of loan by a society, the loan granted by the society
shall, notwithstanding anything contained in the said
enactment, have priority over such claim of the
Government;
No member shall alienate the whole or any part of
the land or interest therein which is subject to charge
under sub-section (1) until the whole amount
borrowed by the member together with interest is
paid in full:

Provided that it shall be lawful for a member
or a past member to mortgage in favour of-

(i) a Development Bank; or

(if)a bank under the Chhattisgarh Krishi Udhar
Pravartan Tatha Prakirn Upbandha (Bank)
Adhiniyam, 1972 (No. 32 of 1973); or

(iii) the State Government,-

such land or any part thereof under the rules made
under the Chhattisgarh Irrigation Act, 1931 (No. 3 of
1931), for supply of water from a canal to such land
or any part thereof.

Any alienation made in contravention of the
provisions of sub-section (2) shall be void as against
any claim of the society in respect of the loan taken
from it under this section;

Intimation in writing shall be given to the Tahsildar
about the details of the debt or outstanding demand
owing to the society from a member, past member or
deceased member in the prescribed manner and the
Tahsildar shall on receipt of such information, have
it entered in the Record of Rights.

Notwithstanding anything contained in any law for
the time being in force, a society shall have power to
acquire agricultural land or interest therein, or any
immovable property which has been charged or
mortgaged to it by a member in respect of any
financial assistance availed of by him, provided the
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(3)

(4)

()

(6)

said land or interest therein or any other immovable
property has been sought to be sold by public
auction and no person has offered to purchase it for
a price which is sufficient to pay to the society the
money due to it;

Provided that only such portion of the
property shall be sold as may be reasonably
sufficient to satisfy the debt and interest thereon.

A society which acquires land or interest therein or
any other immovable property in exercise of the
power vested in it under sub-section (1), may
dispose it of by sale within a period to be specified
by the Registrar in this behalf,

If the society has to lease out any land acquired by it
under sub-section (1),pending sale thereof as
indicated in sub-section (2) the period of lease shall
not exceed one year at a time and the lessee shall not
acquire any interest in that property, notwithstanding
any provisions to the contrary in any other law for
the time being in force.

A sale by a society of land or interest therein in
terms of this section shall be subject to the
provisions of any other law for the time being in
force providing for restrictions on purchase of land
by non-agriculturists or in excess of ceiling limits or
involving fragmentation of land below a specified
limit.

Nothing in this section shall be construed to
empower the society to sell any land or interest
therein of a person belonging to an aboriginal tribe,
which has been declared to be an aboriginal tribe by
the State Government by notification under sub-
section (6) of section 165 of the Chhattisgarh Land
Revenue Code, 1959 (No. 20 of 1959) to a person
not belonging to such tribe.

Nothing in the Chhattisgarh Ceiling on Agricultural
Holdings Act, 1960 (No. 20 of 1960) shall apply to a
society acquiring land under sub-section (1) and
holding such land till such time as the society is in a
position to sell the land in the manner provided in
this section or otherwise, at a price which is
adequate to cover its dues.
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Deduction from 42 (1)
salary to meet

society’s claim in

certain cases.

)

(3)

(4)

(®)

(6)

Notwithstanding anything contained in any law for
the time being in force, a member of a society may
execute an agreement in favour of such society
providing that his employer shall be competent to
deduct from the salary or wages payable to him by
the employer, such amount, as may be specified in
the agreement and to pay the amount so deducted to
the society in satisfaction of any debt or other
demand owing by the member to the society.

On the execution of such agreement, it shall not be
necessary to have the debt or claim adjudged by any
authority and the employer shall, if so required by
the society, by a requisition in writing and so long as
the society does not intimate that the whole of such
debt or demand has been paid, make the deduction
in accordance with the agreement and pay the
amount so deducted to the society, as if it were a
part of the salary, or wages payable on the day as
required under the Payment of Wages Act, 1936 (No
4 of 1936).

If after the receipt of a requisition, made under sub-
section (2), the employer at any time fails to deduct
the amount specified in the requisition from the
salary or wages payable to the members concerned
or makes default in remitting the amount deducted to
the society, the society shall be entitled to recover
any such amount from the employer as an arrear of
land revenue and the amount so due from the
employer shall rank in priority in respect of the
liability of the employer equal to that of the wages in
arrears.

The provisions of this section shall also apply to all
such agreements of the nature referred to in sub-
section (1) as were in force on the date of the
commencement of the Act,

Nothing contained in this section shall apply to
persons employed in railways, mines and oil- fields.

For the purposes of this section, Drawing and
Disbursing Officer shall be deemed to be an
employer in respect of a Government servant.
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Funds and profits. 43

Appropriation of 43-A
profits.

1)

)

3)

(4)

(5)

1)

No part of the funds of a society other than the net
profits shall be paid by way of bonus or dividend or
otherwise distributed amongst its members;

Provided that a member may be paid
remuneration on such scale as may be laid down by
the bye-laws for any services rendered by him to the
society.

A society shall, out of its net profits in any year,-

(a) transfer an amount not being less than twenty-
five percent of such profits to the reserve funds
unless such society has been, by general or
special order, partially or wholly exempted in
this behalf by the Registrar; and

(b) pay to the Chhattisgarh Co-operative Union
Limited and to such other institutions or unions
as may be specified by the Registrar in this
behalf, such contribution as may be prescribed.

(c) transfer at least twenty per cent to an equity
redemption fund by such societies which have
Government equity participation.

No society shall pay dividend to its members at the
rate exceeding twenty five per cent, except with the
prior approval of the Registrar.

A society may, with the sanction of the Registrar,
after one fourth of the net profit in any year has been
carried to the reserve fund, contribute not exceeding
five per cent of the remaining net profits to any
purpose connected with the development of Co-
operative movement or charitable purpose as defined
in section 2 of the Charitable Endowment Act, 1890
(No. 6 of 1890).

No society shall make a contribution either in money
or in Kkind, either directly or indirectly to an
organisation that has an object in furtherance of the
interest of a political party or of any religious faith.

A society earning profit shall calculate the net profit
by deducting from the gross profits for the year
following:-

(@) all overdue interest accrued on loan accounts.
(b) management charges;
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Liability for deficit.

43-B

)

1)

()

(c) interest payable on loans and deposits;

(d) audit fee;

(e) working expenses, including repairs, rent,
taxes;

(F)  depreciation;

() bonus payable to employees under the
Payment of Bonus Act, 1965 (No. 21 of 1965);

(h)  provision for payment of income-tax;

(i)  provision for payment of subscription to the
State/District Co-operative Union as may be
notified;

(j) provision for development fund, bad debt
fund, price fluctuation fund, dividend
equalisation fund, investment fluctuation fund
and such other funds as may be specified by the
Registrar in this behalf;

(k) provision for retirement benefits to employees
and in the case of societies engaged in
consumer goods business, provision for
purchase rebate to be paid to the members; and

()  provision for writing off bad debts and losses
not adjusted against any fund created out of
profits.

A society may, however, add to the net profits of the
year, interest accrued in the preceding year but
actually recovered during the year; the net profit
thus arrived at, together with the amount of the
profits brought forward from the previous year, shall
be available for appropriation for the purposes of
section 43.

Where a society has an operational deficit in any
year, the committee shall place before the general
body the reasons therefor.

The general body shall examine the reasons and
where the deficit has arisen in the normal course of
business of the society the general body based on its
examination may resolve to make good the
operational deficit wholly or partially from members
and or its reserves.
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Investment of funds 44

Grant of State aid to 45
societies.

1)

(2)

(3)

(4)

1)

)

Subject to the provisions of sub-section (2) and (3),
a society may invest or deposit its funds,-
(@) in Government Savings Bank; or
(aa) in a Co-operative Bank; or
(b) in any of the securities specified in section 20
of the Indian Trusts Act, 1882 (2 of 1882); or
(c) with the federal society of which it is a
member or in the purchase of the share
thereof; or
(d) with the approval of the Registrar, with any
other society with limited liability or in the
purchase of the shares or securities or
debentures thereof; or
(e) with any bank approved for this purpose by the
Registrar and on such terms and conditions, if
any, as may be laid down by him in this
behalf:

Provided that the approval of the Registrar
shall not be necessary under clause (d) if shares are
to be purchased to become a member thereof
according to the bye-laws of such society.

The reserve fund of a society shall be invested or
utilized only in such manner and on such terms and
conditions as may be laid down by Registrar in this
behalf.

No investment of any of its funds in immovable
property, other than funds created for specified
purposes, shall be made by a society other than a
housing society without the approval of the
Registrar.

A society accepting deposits shall maintain, as a
cover against such deposits, fluid resources to such
extent and in such manner as may be specified by
the Registrar from time to time.

Any society desirous of having State aid otherwise
than by way of contribution towards share capital
may apply to the Registrar stating the reasons for
seeking such State aid.

On receipt of an application under sub-section (1) or
otherwise, the Registrar may, if he is satisfied that
such aid is necessary in the interest of the society,
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Employee’s 46 1)
Provident Fund.

)

Power to direct 47
affiliation to Federal
Society.

Apex Society. 47-A

recommend to the State Government the grant of
such aid. The State Government may thereupon
grant such aid to the society as it may deem fit on
such terms and conditions as may be prescribed.

A society may establish a contributory Provident
Fund for the benefit of its employees to which shall
be credited all contributions made by the employees
and the society in accordance with the bye-laws of
the society.

A contributory Provident Fund established by a
society under sub-section (1) -

(@) shall not be used in the business of the
society;

(b) shall not form part of the assets of the

society;

(c) shall not be liable to attachment or be subject
to any other process of any court or other
authority; and

(d) shall be administered in such manner as may
be prescribed.

The State Government may, by a general or special
order, direct that all or any of the societies situated
within a specified area shall be affiliated to the
Chhattisgarh Co-operative Union or to a District Co-
operative Union or to any other union in such
manner and on such conditions as the State
Government may specify.

The Apex Society may, for servicing its constituents
and in accordance with its byelaws, perform the
following functions;-

(a) safeguard the observance of the Co-operative
principles;

(b) promote and organise Co-operative societies
and for this purpose, frame model byelaws and
guidelines for making various regulation and
policies for consideration by the societies;

(c) provide Co-operative training, education and
information, and propagate Co-operative
principles;

(d) undertake research and evaluation and assist in
preparation of perspective development plans
of member societies;
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(e) promote harmonious relations  between
member societies;

(f) help member societies in the settlement of
disputes among themselves and between a
society and its members;

(g) represent the interest of member societies and
lobby for policies and legislation favorable to
societies;

(h) undertake business services on behalf of its
members;

(i) provide Co-operation and management of
development services to member societies
including participation in board meetings
where member societies are invited;

(j) ensure timely conduct of annual audit in
member societies;

(k) ensure timely conduct of elections in member
societies;

(I) assist member societies in regular conduct of
general meetings;

(m) evolve code of conduct for observance by
member societies;

(n) evolve viability norms for member societies;

(o) provide legal aid and advice to member
societies;

(p) provide any other service in the interest of
member societies.
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CHAPTER-V

MANAGEMENT OF SOCIETIES

Final authority in 48 (1)
society.

)

3)

The final authority in a society shall vest in the
general body of members;

Provided that the byelaws of a society may
provide for the constitution of a smaller body
consisting of delegates elected in accordance with
such byelaws to exercise powers of the general body
or as may be specified in the byelaws of the society.
Subject to sub-section (1), the management of every
society shall vest in a committee constituted in
accordance with this Act or rules made thereunder or
byelaws of the society and it shall exercise such
powers and perform such duties as may be conferred
or imposed respectively by the Act or rules made
thereunder or byelaws of the society.

(@) On the committee of primary society

(i) In which half or more than half the
members belong to scheduled castes,
scheduled tribes and other backward classes
not less than half the total number of seats,
shall be reserved for the members
belonging to such castes, trives and
backward classes in such proportion as may
be prescribed;

(i) In which one fourth or more than one
fourth, but less than half the members
belong to Scheduled Castes, Scheduled
Tribes and other background classes, three
seats shall be reserved for the members
belonging to such castes, tribes and
background classes of which one seat each
shall be reserved for each class;

(iti)  In which the number of members belonging
to Scheduled Castes, Scheduled Tribes and
other backward classes is less then one
fourth of total numbers of members one seat
shall be reserved for a member belonging to
such castes, tribes and other backward
classes, which has the larger number of
members in the society.

(iv)  Which is the operating in a Scheduled Area,
the number of seats to be reserved for
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Scheduled Tribes shall bear as nearly as
may be the same proportion as members
belonging to Scheduled Tribes bear to the
total memberships of the society.

Explanation: For the purpose of this clause the
District Co-operative  Agriculture And Rural
Development Bank shall be deemed to be a primary
society;

(b) On the Committee of such Central or Apex
Society or class of Central or Apex Societies,
as the State Govermment may having regard to
the total membership of [Scheduled Castes,
Scheduled Tribes and other backward classes]
in the Primary Societies affiliated to such Apex
or Central Society, by general or special order,
direct, such number of seats as may be
specified in the order shall be reserved for the
members belonging to of [Scheduled Castes,
Scheduled Tribes and other backward classes]

Provided that the number of seat so
reserved shall not exceed for each category of
members;

Provided further that on the Committee
of every Central or Apex Society of the
Resource class at least one seat each shall be
reserved for the members of [Scheduled Castes,
Scheduled Tribes and other backward classes]

(c) In the event of society failing to elect requisite
number of members or electing less than such
number of members, as is specified in clauses
(@) and (b), the members of the committee shall
co-opt the requisite number of members from
amongst members of such society eligible for
such representation and in the event of the
Committee failing to do so Registrar shall
nominate the requisite number of members
from amongst members of such society eligible
for such representation;

There shall be a President/Chairman and two Vice
Presidents/ Vice-Chairmen in a resource society. Out
of the two offices of Vice-president/ Vice-
Chairman-

-48 -



(5-A)

(6)

(")

(i) One shall be held by a woman member, and

(i) One shall be held, if the chairman is not
elected from amongst persons belonging to
scheduled castes, scheduled Tribes and
other Backward Classes, by a person
belonging to these categories and otherwise,
by any person;

Provided that in case of such resource society
other than a Nagrik Co-operative Bank or Urban Co-
operative Credit Society or Thrift Society, operating
in a Scheduled area, the chairman or president shall
be elected only from amongst persons belonging to
Scheduled Tribes.

Explanation: For the purpose of this Section-

(i) “Scheduled Caste” means any caste, race or
tribe or part of or group within a caste, race
of tribe specified in relation to State of
Chhattisgarh under Article 341 of the
Constitution of India.

(i) “Scheduled Tribe” means any tribe, Tribal
community or part of or group within a Tribe
or Tribal community specified as such in
relation to the State of Chhattisgarh under
Avrticle 342 of the Constitution of India.

There shall be a President or Chairman and Vice
President or Vice Chairman in consumer society of
whom one shall be a woman.

No person who is individual member in a Central
Co-operative Bank shall hold any specified office in
the Central or Apex Society.

In a resource society, no person who is a non-
borrowing member shall be qualified for election as
member of the committee, delegate or representative
nor shall he be entitled to vote in any election of the
committee, delegate or representative of the society:

Explanation.- A non-borrowing member shall be
one who never borrowed from such a Bank or
society in which he is a member.

Provided that the provisions of this sub-
section shall apply to the society from the date it
commences its lending operations;
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Disqualification for  48-A (1)
holding specified
office.

)

(3)

Representatives and 48-B (1)
delegates.

(2)

Provided further that the provisions of this
sub-section shall not apply to the society in so far as
its first provisional committee/nominated committee
Is concerned.

No person shall at the same time hold the specified
office of more than one Apex Society, One Central
Society and one Primary society.

Provided that the provisions of this sub-
section shall be applicable in case of societies of
same classification.

If any person who is holding a specified office in
one Apex Society, one Central Society and one
Primary Society is elected or appointed to a
specified office in any other Apex or Central or
Primary society, he may, by a letter in writing signed
by him and addressed to the Registrar, within a
period of one month from the date of his election or
appointment to such specified office resigns from
the specified office in all except one Apex Society
and or one Central Society and or One Primary
Society as the case may be.

If any person required to resign under sub-section
(2), fails to resign within the period specified
therein, then at the expiration of such period he shall
be deemed to have resigned from the specified office
in all except one Apex Society and one Central
Society and one Primary Society, as the case may
be, in which he was already holding the specified
office prior to such subsequent election or
appointment to specified office in other Apex or
Central or Primary Society.

Every committee of society shall at the time of
election of Chairman or Vice-Chairman, also elect
representative who shall represent it in other society
and the representative so elected shall not be
withdrawn by the Committee till the next election of
the committee.

(@ In a society where not less than half of the
members belong to Scheduled Caste and
Scheduled Tribes, the representative shall be
only from amongst the members belonging to
such castes or tribes; and
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Powers of
Committee.

48-C

3)

(b) In a society where not less than two-third of the
members belong to other Backward Classes, the
representative shall be from amongst the
members belonging to such classes.

If the byelaws of the society provide for the

constitution of its general body by the elections of

the delegates the society shall reserve seats in the
general body for the members belonging to

Scheduled Castes, Scheduled Tribes and other

Backward Classes in such a manner that the number

of seats so reserved for each category shall as far as

possible, be in the same proportion in which
members of each category, shall bear to the total
membership of the society.

The Board or the Committee of a society shall in

accordance with the byelaws, have power to —

(@) admit and terminate membership;

(b) elect the Chairman and other office bearers;

(c) remove from office the Chairman and office

bearers;

(d) fix staff strength with the approval of the

Registrar;
(e) frame policies concerning,-

(i) organisation and provisions for services to
members;

(i) qualifications, recruitment, service
conditions of the staff and other matters
relating to staff with the approval of the
Registrar;

(iii) mode of custody and investment of funds;

(iv) manner of keeping accounts;

(v) mobilisation, utilization and investment of
funds;

(vi) monitoring and  management  of
information system including statutory
returns to be filed;

() place the annual report, annual financial
statements, plan and budget for the approval of
the general body;

(g) consider audit and compliance reports and
place the same before the general body; and

(h) undertake such other functions as specified in
the byelaws.
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Annual General
Meeting.

49

1)

(1-A)

)

@)

Every society shall within three months before the
close of financial year call a general meeting of its
members for the following purposes of;

(@) approval of the programme of the activities of
the society prepared by the committee for the
ensuring year;

(b) Election, if fallen due, of the members of the
committee;

Explanation.-Election of the committee shall be
deemed to have fallen due, if the term of the
committee comes to an end within a period of three
months from the date of the annual general meeting.

(c) consideration of the audit report, if received
and the annual report;

(d) disposal of the net profit;

(c) consideration of any matter which may be
brought forward in accordance with the
byelaws; and

(F) presenting the budget for the next Co-
operative year;

Provided that the Registrar may , save the
meeting in which elections are to be held on
expiration of the term of the committee specified in
sub-section (7-A), extend the period for holding
such meeting , by a further period not exceeding
three months;

Provided further that in respect of a society
where an order of liquidation has been issued under
Section 69, annual general meeting shall not be
necessary to be called.

The election of the members of the Committee,
Chairman, Vice-Chairman, President, Vice-
President and representatives, if any shall be
conducted by the Returning Officer in the prescribed
manner.

Notice of such meeting shall be sent to the
Deputy/Assistant Registrar of the district in which
the society is situated, at least fourteen clear days
before the date of the meeting.

The Deputy/Assistant Registrar may himself attend
such meeting or depute any officer subordinate to
him to attend it.
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The Deputy/Assistant Registrar or the officer
deputed by him, shall have the right to address the
meeting in respect of any matter pertaining to the
subject specified in clauses (a), (c), (d) and (e) of
sub-section (1).

If default is made in calling general meeting within
the period prescribed therefor under sub-section (1)
or in complying with the requirement of sub-section
(1), the Registrar may, by order, declare any officer
whose duty it was to call such meeting or comply
with it the provisions of sub-section (1) and who
without reasonable excuse failed to comply with any
of the provisions of aforesaid sub-section, to be
disqualified for being elected or being in office for
such period not exceeding three years, as he may
specify in such order and if the officer in an
employee of the society impose a penalty on him of
any amount not exceeding five thousand rupees:

Provided that no order shall be made under

this sub-section unless the person concerned is given
a reasonable opportunity of being heard by an
officer not below the rank of Joint Registrar of Co-
operative Societies.
If the byelaws of a society provides for election of
all or some members of the committee on territorial
basis, such members of the committee shall be
elected from the area in a meeting of the members of
that area in accordance with the provisions of the
byelaws on a date prior to that of general meeting.
The results thereof shall be affixed on the notice
board of the society and also at the place of the
general meeting prior to the commencement of the
proceedings in annual general meeting.

At every annual general meeting of a society, the
committee shall lay before the society a statement
showing details of loans or advances, if any,
outstanding during the proceeding years, in the name
of the members of the committee, their family
members and near relation .

Expiation :- For the purpose of sub-section (7)
family members shall include wife, husband and
dependent children.

-53-



(7-A) (i) The term of the committee shall be five years

(8)

©)

from the date on which first meeting of the
committee is held:

Provided that where a committee
superseded, suspended or removed under the Act is
reinstated as a result of any order of any Court or
authority, the period during which the committee
remained under supersession, suspension out of
office as the case may be, shall be excluded in
computing the period of the term aforesaid.

(if) The term of the representative elected by the
committee of the society shall be co-terminus
with the term of the committee of the society for
which representative is elected:

Provided that the representative of a
committee shall continue to hold his office till the
expiry of the term of the committee of which he is a
member.

If the elections are not held before the expiry of the
term specified in sub-section (7-A), or the extended
term under deleted herein before sub-section (7-AA)
all the members of the committee shall be deemed to
have vacated their seats and the powers of the
committee shall be deemed to have been vested in
the Registrar and the Registrar shall hold elections
as early as possible.

Provided that the Registrar may authorize
any officer to exercise the powers of the committee
vested in him under this sub-section and the officer
so authorized shall exercise such powers form the
date of such authorization.

(a) Every society shall record in the minutes book,
the minutes of all the proceedings of every
general meeting and all other meetings of its
committee.

(b) Such minutes shall be circulated to all the
persons invited for the meeting, within thirty
days from the conclusion of the meeting.

(c) The minutes so recorded shall be signed by the
person who presided over the said meetings.
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(2)

(3)

Notwithstanding anything contained in this Act or
the rules made thereunder and byelaws of a society,
any resolution passed by a committee shall not be
modified or annulled by the successor committee
without the previous sanction in writing of the
Registrar.
If the State Government, on receipt of a report from
the Registrar or otherwise is satisfied that in the
public interest or for the purpose of securing proper
implementation of co-operative production and other
development programmes approved or undertaken
by Government, or to secure the proper management
of the business of the society generally, or for
preventing the affairs of the society being conducted
In a manner detrimental to the interests to the
members or of the depositors or the creditors
thereof, it is necessary to issue directions to any
class of societies generally or to any society or
societies in particular, the State Government may
issue directions to them from time to time, and all
societies or the societies concerned, as the case may
be, shall be bound to comply with such directions.
The State Government may modify or cancel and
directions issued under sub-section (1), and in
modifying or cancelling such directions may impose
such conditions as it may deem fit.
Where the Registrar is satisfied that any person or
committee responsible for complying with any
directions or modified direction issued to a society
under sub-section (1) or (2) has failed without
sufficient reason or justification to comply with the
directions, the Registrar may-

(i) in case of a committee, proceed against such
committee in accordance with the provisions of
section 53; and

(i) in case of a person, if the person is a member of
committee of the society or an employee of the
society, proceed against such person in
accordance with the provisions of Section 53-B
or the rules framed under sub-section (1) of
section 55 as the case may be:

Provided that directions involving financial
losses to the societies will be given only with prior
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Managing Director
and Chief Executive
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circumstances.

49-E

D)

)

(3)

)

consent of the committee of such society and where
necessary, of national financing institution, as well
as after making the provision and advance allotment
for compensating such losses fully.
If the Registrar is of the opinion that, having regard
to the financial condition of the society and financial
interest of Government therein, it is necessary to
regulate the manner of carrying on its trade or
business, he may, subject to any rules made in this
behalf, direct such society to make regulations in
that behalf and forward them to him for approval.
On receipt of the regulations made by the society,
the Registrar may approve them with or without
modifications. On approval of such regulations, the
society shall carry on its business in according with
regulations.
If any society fails to forward such regulations to the
Registrar when directed by him under sub-section
(1) within a period of three months from the date on
which the direction is given, the Registrar shall
make or cause to be made such regulations and
require the society to carry on its business in
accordance with such regulations and thereupon the
society shall be bound to comply with such
requirement.

(a)Notwithstanding anything contained in this Act
or rules or byelaws made thereunder for any
Apex Society where the State Government has
contributed to it share capital or has given loans
or financial assistance or has guaranteed the
repayment of loans granted in any other form,
there shall be a Managing Director, not below
the rank of a class | Officer, who shall be
selected by a committee constituted at the State
level consisting of the Agriculture Production
Commissioner, Chairman of the Apex Society,
Registrar Co-operative Societies and one
Director nominated by the Board of Apex
Society;

Provided that if the committee fails to select
the Managing Director unanimously, the matter shall
be referred to the State Government whose decision
thereon shall be final.
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1)

)

(2-A)

(b) The Managing Director shall be ex-officio
member of the committee.

(@) Notwithstanding anything contained in this Act,
or the Rules or byelaws made thereunder for
every Central society where the State
Government has contributed to its share capital
or has given loans or financial assistance or has
guaranteed the repayment of loans, debentures,
or advances or has given grants in any other
form, there shall be a Managing Director or a
General Manager not below the rank of Class Il
officer who shall be the Chief Executive Officer
of the society and ex-officio member of the
committee;

(b) The Chief Executive Officer shall be appointed,-
(i) from among the Officers of the cadre
maintained under Section 54 if such a cadre
has been created,
(i1) in other cases with the prior approval of the
Registrar.

(c) The Chief Executive Officer shall perform such
duties and exercise such powers as may be
prescribed.

The Committee may at any time, call a special
general meeting of the society and shall call such
meeting within one month after the receipt of a
requisition in writing from the Registrar or from
one-tenth of total number of members.

If a special general meeting of a society is not called
in accordance with the requisition referred to in sub-
section (1), the Registrar or any person authorised by
him in this behalf, shall have the power to call such
meeting and that meeting shall be deemed to be a
meeting called by the Committee.

Where any officer or member of the committee
whose duty was to call such a meeting in accordance
with the provisions of this Act, or the rules or
byelaws made thereunder fails without reasonable
excuse to call such meeting, the Registrar may, by
order, declare in case of member of the committee,
such member of the committee to be disqualified for
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(1-A)

(1-B)
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being a member of the committee for such period
not exceeding seven years as he may specify in such
order and in case of an officer of the society impose
on him a penalty not exceeding five thousand
rupees;

Provided that no order shall be made under
this sub-section unless the person concerned is given
a reasonable opportunity of being heard.

The matters before a special general meeting may
include all or any of the matters specified in Section
49.

No person shall be qualified to be a candidate for
election as member of the committee, representative
or delegate if he is in default for a period exceeding
12 months to the society or any other society for any
loan or advance taken by him as a member of such
society.

No person shall be qualified to be a candidate for
election as a member of the committee,
representative or delegate if he has more than two
living children one of whom is born on or after 26"
January, 2001.

A person elected to an office mentioned in sub-
section (1-A) shall become disqualified to held such
office if on or after 26" January, 2001 a child is born
which increases the number of his children to more
than two.

No person shall be entitled to vote at any election of
the committee, representatives or delegates of the
society, if he is in default for a period exceeding 12
months to the society or any other society for any
loan or advance taken by him as a member of such
society.

No act of a society or of any committee or of any
officer shall be deemed to be invalid by reason only
of the existence of any defect in procedure or in the
constitution of the society or of the committee or in
the appointment or election of an officer or on the
ground that such officer was disqualified for his
appointment.
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Government
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(2)

3)

(4)

(1)Where the State Government —
(a) has subscribed to the share capital of a
society; or
(b) has assisted indirectly in the formation or
augmentation of the share capital of a
society as provided in section 45; or
(c) has guaranteed the repayment of principal
and payment of interest on debentures
issued by a society; or
(d) has guaranteed the repayment of principal
and payment of interest on loans and
advances to a society;
the State Government or any authority specified by
the State Government in this behalf shall have the
right to nominate such number or Government
official not exceeding two as it may deem fit on
any or all of the committees of such society.

A person nominated on the committee of a society
under sub-section (1) shall hold office for such
period and on such conditions, as may be prescribed.

Notwithstanding anything contained in this Act,
every person nominated on the committee of a
society under sub-section (1) shall have one vote in
such committee;

Provided that nominated person shall not be
entitled to vote in any election of the office bearers
of the committee of the society.

When the Government has subscribed to the share
capital of, or has guaranteed the repayment or
principal and payment of interest on loans and
advances to, a society to the extent of rupees three
lakhs or more and the society has incurred loss to the
extent of twenty-five per cent, or more of its owned
capital, the State Government may, Notwithstanding
anything contained in this Act, the rules made
thereunder or byelaws of the society, nominate one
of the members nominated by it under sub-section
(1) as Chairman of the committee of the society and
further appoint one of the nominated members as
Managing Director/ General Manager/ Manager of
the society.
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If the opinion of the State Government, It is
necessary to provide adequate representation to
women members on a committee of such society or
class of societies, as it may, by general or special
order, specify it may direct such society to provide
reservation of seat for women on its committee.

Provided that the number of seats so reserved
shall not exceed four in such committee.

Provided further that in the event of a society
failing to elect the requisite number of women
members in its committee or to elect less than such
number of women members, the remaining members
of the committee shall co-opt the requisite number
of women members from amongst women members
of such society entitled to such representation and in
the event of committee failing to co-opt requisite
renumber of women members the Registrar shall
nominate the requisite number of women members
from amongst women members of such societies
entitled to such representation.

If, in the opinion of the Registrar, the committee of

any society,-

(@) is negligent in the performance of the duties
Imposed on it by or under this Act or bye-laws
of the society or by any lawful order passed by
the Registrar or is unwilling to perform such
duties; or

(b) commits acts which are prejudicial to the
interests of the society or its members; or

(c) violates the provisions of this Act or the rules
made thereunder or byelaws of the society or
any order passed by the Registrar;

the Registrar may, by order in writing, remove the

committee and appoint a person or persons to

manage the affairs of the society for a specified
period not exceeding two years in the first instance;
Provided that in case of a Co-operative
Bank, the order of supersession shall not be passed
without previous consultation with Reserve Bank;
Provided further that if no communication
containing the views of the Reserve Bank of India,
on action proposed is received within forty-five days
of the receipt by that Bank of the request soliciting
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consultation, it shall be presumed that the Reserve
Bank of India agrees with the proposed action and
the Registrar shall be free to pass such order as may
be deemed fit;

Provided also that in case of a Co-operative
bank, if so required by the Reserve Bank in the
public interest or for preventing the affairs of the
Co-operative Bank being conducted in a manner,
detrimental to the interest of the depositors or for
securing the proper management of a Co-operative
Bank, the Registrar shall pass an order for the
supersession of its committee or managing body by
whatever name called and for appointment of an
Administrator therefore for such period or periods
not exceeding five years in the aggregate, as may
from time to time be specified by the Reserve Bank
and on such appointment, the provisions of sub-
section (4), (5), (6) and (8) shall apply as if orders
were passed under sub-section (1);

Provided also that if a non-official is
appointed in the committee of a primary society, he
shall be from amongst the members of that society,
entitled for such representation and in case of
Central or Apex society, if a person is appointed in
the committee of such society, he shall be a member
of one of its affiliated societies entitled for such
representation.

No order under sub-section (1) shall be passed
unless a list of allegations, documents and witnesses
in support of charges leveled against it has been
provided and the committee has been given a
reasonable opportunity of showing cause against the
proposed order and representation , if any, made by
it, IS considered.

The period specified in the order under sub-section
(1) may, at the discretion of the Registrar, be
extended, from time to time;

Provided that No such order shall remain in
force for more than three years in the aggregate.

The person or persons so appointed, shall subject to
the control of the Registrar and to such instructions
as he may, from time to time, give, have power to
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(8)

(9)

exercise all or any of the powers and to discharge all
or any of the functions of the committee or of any
officer of the society, and to take all such actions, as
may be required in the interest of the society.

The Registrar may fix the remuneration payable to
the person or persons so appointed. The amount of
such remuneration and other costs, if any, incurred
in the management of the society shall be payable
from its funds.

The person or persons so appointed shall, before the
expiry of the period of his or their appointment,
arrange the constitution of a new committee in
accordance with the bye-laws of the society.

Before taking action under sub-section (1) in respect
of a financing Bank or in respect of a society
indebted to a financing bank , the Registrar shall
consult, in the former case, the Chhattisgarh State
Co-operative Bank Limited and, in the latter case,
the financing bank concerned, regarding such action.
If the Chhattisgarh State Co-operative Bank limited
or the financing bank, as the case may be, fails to
communicate its views within forty five days of the
receipt by such bank of the request soliciting
consultation, it shall be presumed that the
Chhattisgarh State Co-operative Bank Limited, or
the financing bank concerned, as the case maybe,
agreed with the proposed action.

Notwithstanding anything contained in Section
48,49 and 50, if there is a difference of opinion
between the general body of society and the person
or persons appointed under sub-section (1) in respect
of any matter, it shall be referred to the Registrar for
decision and his decision thereon shall be final;

Provided that if the Registrar fails to take
any decision within three months of the general
body meeting, the decision of the general body of
the society shall prevail.

Nothing in this section shall be deemed to affect the
power of the Registrar to direct the winding up of
the society.

-62 -



(10)
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During the period between the issuance of notice
and the passing of an order removing the committee,
the committee may be required by the Registrar to
function under the supervision, and with the
approval of such authority as the Registrar may
specify in this behalf and no order made or
resolution passed or any other act performed by the
committee, shall be effectual unless it is approved by
such specified authority;

Provided where the Registrar, while
proceeding to take action under sub-section (2), is of
the opinion that the supersession of the committee
during the period of proceeding is necessary in the
interest of the society he may suspend the
committee, which shall thereupon cease to function
and make such arrangement as he thinks fit, of the
affairs of the society till the proceedings are
completed and order issued under sub-section (1);

Provided further that the period of suspension
shall not exceed six months and on the expiry of said
period the suspension of the Committee shall stand
revoked.

Provided also that, if the committee so
suspended, is not superseded after undergoing the
proceeding mentioned above, it shall be re-instated
and the period during which is has remained
suspended shall not count towards its term.

Provided also that no order of suspension
shall be made unless the committee of the society
has been given a reasonable opportunity of being
heard.

Notwithstanding anything contained in this Act, the
Registrar shall, in case of Central Co-operative
Banks, Urban Co-operative Banks and District Co-
operative Agriculture and  Rural Development
Banks, if the recovery continuously in three
financial years is less than 65 per cent of the demand
or if the overdues exceed 40 per cent, pass an order
for removal of the committee or the Managing
Committee by whatever name it is called of the
Bank and for appointment of a administrator therefor
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for such period or periods not exceeding five years
in the aggregate, as may be specified by the
Registrar and on such appointment, the provisions of
sub-section (4),(5) and (6) shall apply thereto as if
an order was passed under sub-section (1);

Provided that no such order shall be made

unless the committee has been given a reasonable
opportunity of showing cause against the proposed
order and representation, if any, made by it is
considered.
When a committee of a society has been superseded
under sub-section (1) any member of the committee,
notwithstanding anything contained in this Act, rules
made thereunder or byelaws of the society, shall not
be eligible for contesting the election as a member of
the committee nor he shall be eligible for co-option
or nomination in that society for a period of seven
years;

Provided that nothing in this sub-section
shall apply to a member of the committee of a
society who was not a party to such decision of the
committee which led to the supersession of it.
Notwithstanding anything contained in this Act, or
rules made thereunder or byelaws of society, if the
committee of society ceases to function due to order
of any Court or otherwise, the Registrar may appoint
a person or committee of persons temporarily till the
Court order is vacated or the new elections are held
and the committee takes charge.

(1) If,-

(i) the committee of a society is
reconstituted at a general meeting of the
society under section 49; or

(i)  the term of the committee of a society
expires in pursuance of an order issued
under clause (iii) of sub-section (7-A) of
Section 49; or

(ili)  the committee of a society is removed
or suspended or ceases to function
under section 53; or

(iv)  the society is ordered to be wound up
under section 69,
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the person or persons entitled to receive the
charge of the committee or society, as the case may
be, shall assume charge,-

(@) from the date of election of a committee
at the general meeting in case of (i)
above;
(b) from the date of order issued by the
State Government under clause (iii) of
sub-section (7-A) of section 49 in case
of (i) above;
(c) from the date of order of the Registrar
appointing him/them to manage the
affairs of the society in case of (iii)
above, and
(d) from the date of order of the Registrar
appointing a liquidator in case of (iv)
above;
and outgoing members of the committee shall be
bound to handover charge, the records and property
of the society to those assuming charge on the date
as herein provided.

The person entitled to receive charge of the
committee or society, as the case may be, under sub-
section (1) shall be deemed to have assumed charge
of his office as from the date mentioned in sub-
section (1), whether such charge has been actually
handed over or not.

If in the opinion of the Registrar, any officer of the
co-operative society has been grossly negligent in
the discharge of his duties imposed on him by or
under this Act the rules made there under or byelaws
or has, by a fraudulent act, caused financial loss to
the society the Registrar may without prejudice to
any other action that may or can be taken against
him, call upon on the society to remove within a
specified period such officer from the office held by
him and where necessary also to disqualify him from
holding any office under that society for a period not
exceeding three years, whereupon the society shall,
after affording opportunity to the officer concerned
of being heard, pass such orders as it deems fit.
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On the failure of the society to take action under
sub-section (1), the Registrar may after affording
opportunity to the officer of being heard and for
reasons to be recorded, and communicated to the
officer and the society concerned, remove or remove
and disqualified for a period not exceeding three
years, the officer from holding any officer under that
society for the period specified in the order.

An officer removed under the sub-section (1) or sub-
section (2) shall with effect from the date of
communication of the order, cease to hold that office
and if disqualified shall not be eligible to hold any
office under that society for the period specified in
the order.

No society shall appoint a Manager, Secretary,
Accountant or other paid officer unless he holds
such qualifications as may be prescribed.

The Apex and Central Societies shall maintain such
cadres of officers and other servants as the State
Government may, by order, direct and the conditions
of service of members of such cadre shall be such as
the Registrar may, by order, determine.

The State Government may, by notification, specify
the class of societies which shall employ officer
from such cadres maintained by the Apex or Central
Societies under sub-section (2) as may be specified
therein and it shall be obligatory on the part of such
class of societies to accept and appoint such cadre
officers on the cadre posts as and when deputed by
the Apex or Central Societies.

The Registrar may, from time to time, frame rules
governing the terms and conditions of employment
in a society or class of societies and the society or
class of societies to which such terms and conditions
of employment are applicable shall comply with the
order that may be issued by the Registrar in this
behalf.

Where a dispute, including a dispute regarding terms
of employment working conditions and disciplinary
action taken by a society, arises between a society
and its employees, the Registrar or any officer
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appointed by him not below the rank of Assistant
Registrar shall decide the dispute and his decision
shall be binding on the society an its employees.

Provided that the Registrar or the officer
referred to above shall not entertain the dispute
unless presented to him within thirty days from the
date of order sought to be impugned,;

Provided further that in computing the period
of limitation under the foregoing proviso, the time
requisite for obtaining copy of the order shall be
excluded.

Every society shall maintain such records, registers
and books of accounts and shall furnish to the
Registrar such information and such returns as may
be required by him from time to time.

Every society shall fix specific responsibility on the
officer or employee of the society to maintain such
records, registers, books of accounts and to furnish
to the Registrar such information and such returns as
may be required by order by him, from time to time
within the period specified in such order.

If any officer or the employee of the society on
whom specific responsibility has been fixed under
sub-section (2), fails to maintain the records,
registers, books of accounts and to furnish to the
Registrar, such information and such returns as may
be required by the Registrar within the specified
time, the Registrar may, by order, declare such
officer to be disqualified for being a member of the
committee for such period not exceeding three years
as he may specify in such order and if the officer is
an employee of the society, impose on him a penalty
not exceeding five thousand rupees;

Provided that no order shall be made under
this sub-section unless the person concerned is given
a reasonable opportunity of being heard.

Where the Registrar is satisfied that,-

(@) the records, registers or the books of accounts
of a society are likely to be tampered with or
destroyed and the funds and property of a
society are likely to be misappropriated or
misapplied, or
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(2)

(b) if the committee of a society is reconstituted at
a general meeting of the society of the
committee of a society is removed by the
Registrar under section 53 or if the society is
ordered to be wound up under section 69 and
the outgoing members of the committee refuse
to handover charge of the records and property
of the society to those having to, or entitled to,
receive such charge;

the Registrar may issue an order directing a person
duly authorised by him in writing to seize and take
possession of such books and records, funds and
property of the society and the officer of the society
responsible for the custody of such books and
records, funds and property shall give delivery
thereof to the person so authorised.

In order to secure compliance of the orders under
clause (b) of sub-section (1) the Registrar may take
or cause to be taken such steps and use or cause to
be used such minimum force including Police Force
as may be considered necessary.

Where the Registrar is satisfied that the books and
records of a society are likely to be suppressed,
tampered with or destroyed, or the funds and
property of a society are likely to be misappropriated
or misapplied, the Registrar or the person authorised
by him may apply to the Executive Magistrate
within whose jurisdiction the society is functioning,
for seizing and taking possession of the records and
property of the society.

On receipt of the application under sub-section (1),
the Magistrate may authorise any police officer not
below the rank of a sub-inspector to enter and search
any place where the records and property are kept
are likely to be kept and to seize them and handover
possession thereof to the Registrar or the person
authorised by him, as the case may be.
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CHAPER VI

AUDIT, INQUIRY, INSPECTION AND SUPERVISION

Audit and audit-fee.

58

1)

(2)

3)

The Registrar shall audit or cause to be audited by a
person authorised by him in writing by general or
special order in this behalf, the accounts of every
society once at least every year and shall recover
from such society such fees as may be prescribed;

Provided that,-

(i) the State Government may, by notification,
for reasons to be specified, therein, exempt
any class of societies;

(i) the Registrar may for reasons to be
recorded in writing , exempt any society
from the payment of fees or part thereof,
under this sub-section;

Provided further that a Central Society or an
Apex Society or an Urban Co-operative Bank may
get the accounts audited by a Chartered Accountant
approved by the Registrar.

Provided also that if there is a complaint of

financial irregularities or embezzlement after the
completion or issuance of the audit report, the
Registrar may order special audit for the purpose.
The audit under sub-section (1) shall include
examination of the accounts and the overdue debts,
iIf any compliance of the instructions and orders of
the Registrar issued under this Act, rules made
thereunder and byelaws of the society, the
verification of cash balance and securities and
valuation of the assets and liabilities of the societies
and such other items as may be specified by the
Registrar.
The Registrar or the authorised person shall at all
times have access to all the books, accounts,
documents, papers, securities, cash and other
properties belonging to, or in the custody of the
society and may summon any person in possession
of or responsible for, the custody of any such books,
accounts, documents, papers, securities, cash or
other properties, to produce the same at any place at
the headquarters of the society or any branch
thereof.
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(4)

Audit Board. 58-A

Procedure for 58-B (1)
making good losses
caused to a society.

Every person who is or has at any time been, an
officer or employee of the society and every member
and past member of a society shall furnish such
information in regard to the transactions and
working of the society as the Registrar or the person
authorised by him may, require.

For the purpose of conducting audit and supervision
of any society or class of societies, the State
Government may constitute an Audit Board which
may exercise such powers of the Registrar as the
State Government may, by notification specify in
this behalf and the Audit Board shall exercise these
powers to the exclusion of the Registrar.
Notwithstanding anything contained in this Act or
the rules or the byelaws of a society where the State
Government has contributed to its share capital or
has given loans or financial assistance or has
guaranteed the repayment of loans, debentures,
advances or has given grants in any other form and
if in the course of an audit, inquiry, inspection or the
winding up of a society or otherwise, it is found that
any person who is or was entrusted with
organisation or management of such society or any
deceased, past or present Chairman or Secretary,
member of the Committee, Officer or employee of
the society has made any payment contrary to the
provisions of this Act or the rules made thereunder
or byelaws of a society or has caused any deficiency
or loss by gross negligence or misconduct or has
misappropriated or fraudulently retained any money
or other property belonging to such society, the
Registrar may on his own motion or on the
application of the committee, liquidator or any
creditor, enquire himself or direct some person
authorised by him, by an order in writing in this
behalf, to enquire into the conduct of such person
within two years of the date of the report of audit,
enquiry or inspection, or winding up, as the case
may be;

Provided that no such enquiry shall be
instituted against a person unless the person
concerned is given a reasonable opportunity of being
heard.
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3)

(4)

(5)

If, on enquiry made under sub-section (1), the
Registrar is satisfied that there are reasonable
grounds for an order under this sub-section, he may
make an order requiring such person, or in the case
of a deceased person, his legal representative who
inherits his estate, to repay or restore the money or
property or any part thereof, with interest at such
rate, or to pay contribution and costs or
compensation to such extent as the Registrar may
consider just and equitable:

Provided that no order under this sub-section
shall be made unless the person concerned is given a
reasonable opportunity of being heard in the matter.

Provided further that the liability of a legal
representative of the deceased shall be to the extent
of the property of the deceased which has come to
the hands of such legal representative.

Any person aggrieved by the order made under sub-
section (2), may within thirty days from the date of
communication of the order to him appeal to the
State Government.

Provided that in computing the period of
limitation, the time requisite for obtaining a copy of
the order appealed against shall be executed.

Any order made under sub-section (2) or sub-section
(3) shall be enforced in accordance with the
provisions of section 85.

If the Registrar is satisfied by an affidavit, enquiry
or otherwise that any person with intent to delay or
obstruct the enforcement of any order that may be
made against him under this Section-

(@) is about to dispose of the whole or any
part of his property : or
(b) is about to remove the whole or any part
of his property from the jurisdiction of the
Registrar;
he may, unless adequate security is furnished, direct
the conditional attachment of the said property or
such part thereof as he thinks necessary.
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Inquiry. 59 )

)
©)
(4)
Duty of certain 59-A (1)
persons to assist
enquiry.

The Registrar may on the application of,-
(i) asociety to which the society is affiliated; or
(if) acreditor to whom the society is indebted; or
(iii) not less than one third of the members of the
committee; or
(iv) not less than one-tenth of the total number of
members of the society; or
hold an inquiry or cause an inquiry to be made into
the specific matters raised in the application relating
to the constitution, working and financial condition
of the society.

The Registrar shall order an inquiry only after the
receipt of a fee as may be prescribed, from the
applicant or applicants, deemed sufficient to meet
the costs of the inquiry to be conducted.

The inquiry shall be completed within a period of
four months from the date of ordering the inquiry.

The Registrar shall, within a period of one month
from the date of completion of inquiry
communicate the report of the inquiry,-
(i) tothe society concerned;
(i) to the applicants or the person designated by
the applicants to receive such report;
(iii) any member of a society;
(iv) federation of which the society is a member;
(v) creditor;
on payment of the prescribed fee.

All officers, members and past members, of the
society in respect of whom an inquiry is held, and
any other person who, in the opinion of the officer
holding the inquiry is in possession of the
information, books and paper relating to the society,
shall furnish such information as is in their
possession and produce all books and papers relating
to the society which are in their custody or power,
and otherwise give to the officer holding an inquiry
all assistance in connection with the enquiry which
they can reasonably give.
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Inspection of books
of society

60

()

)

)

If any such person refuses to produce before the
Registrar or any person authorised by him under
sub-section (1) of section 59 any book or paper
which is his duty under sub-section (1) to produce or
to answer any question which is put to him by the
Registrar or the person authorised by the Registrar in
pursuance of sub-section (1), the Registrar or the
person authorised by the Registrar may certify the
refusal and the Registrar may, after hearing, any
statement which may be offered in defence punish
the defaulter with a penalty not exceeding one
thousand rupees. Any sum imposed as penalty under
this section shall, on the application by the Registrar
or the person authorised by him, to a Magistrate,
having jurisdiction, be recoverable by the Magistrate
as if it were a fine imposed by himself.

The Registrar may on his own motion, or on the
application of creditor of a society inspect or direct
any person authorized by him by general or special
order in writing in this behalf, to inspect the books
of the society;

Provided that no such inspection shall be
made on the application of a creditor unless the
applicant,-

(@) satisfies the Registrar that the debt is a sum
which is due and that he has demanded
payment thereof and has not received
within a reasonable time; and

(b) deposits with the Registrar such sum as
security for the costs of the proposed
inspection as the Registrar may require.

The Registrar shall communicate the result of any
such inspection,-

(a) where the inspection is made on his own
motion to the society; and

(b) where the inspection is made on the
application of a creditor, to the creditor and
the society.
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Costs of inquiry.

Expenditure on
proceedings. etc

61

62

63-A

1)

)

If the result of the audit held under section 58 or an
inquiry held under section 59 or an inspection held
under section 60 discloses any defects in the
constitution, working or financial condition or the
books of a society, the Registrar may bring such
defects to the notice of the society and if the society
is affiliated to another society also to the notice of
that other society.

The Registrar may make an order directing the
society or its officers or member of the committee or
the society to which it is affiliated to take such
action as may be specified in the order within the
time mentioned therein to remedy the defects
disclosed in the audit, inquiry or inspection.

Where an inquiry is held under section 59 or an
inspection is made under section 60 on the
application of a creditor, the Registrar may
apportion the costs, or such part of the costs as he
may deem fit, between the society to which the
society concerned is affiliated, the society
concerned, the members or creditors demanding an
inquiry or inspection, and the officers or former
officers of the society:

Provided that, —

(@) no order of apportionment of the costs shall
be made under this section unless the
society or the person sought to be made
liable to pay the costs thereunder has had a
reasonable opportunity of being heard;

(b) the Registrar shall state in writing the
grounds on which the costs are apportioned

No expenditure from the funds of a society shall be
incurred for the purpose of defraying the costs of
any proceedings filed or instituted in any court by
any officer or committee of a society against any
order made or purporting to have been made by the
Registrar under Section 19-AA, Chapter V or
Chapter VI,

Provided that where the case is finally
decided in favour of the officer or the committee, as
the case may be, such cost as may be approved by
the Registrar shall be reimbursed by the society.
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Disputes

64

CHAPTER VII
DISPUTES AND ARBITRATION

(1) Notwithstanding anything contained in any other
law for the time being in force, any dispute touching
the constitution, management or business, terms and
condition of employment of a Society or the
liquidation of a society shall be referred to the
Registrar by any of the parties to the dispute if the
parties thereto are among the following;-

(a)

(b)

(©)

(d)

€)
(f)

a society, its committee, any past
committee, any past or present officer, any
past or present agent, any past or present
servant or a nominee, heirs or legal
representatives of any deceased agent or
deceased servant of the society, or the
liquidator of the society;

a member, past member or a person
claiming through a member, past member
or deceased member of a society or of a
society which is a member of the society;

a person other than a member of the society
who has been granted a loan by the society
or with whom the society has or had
business transactions and any person
claiming through such a person;

a surety of a member, past member or
deceased member or a person other than a
member who has been granted a loan by the
society, whether such a surety is or is not a
member of the society;

any other society or the liquidator of such a
society; and

a creditor of a society.

2 For the purposes of sub-section (1), a dispute shall

include,-

(i)

(i)
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a claim by a society for any debt or demand
due to it from a member, past member or the
nominee, heir or legal representative of a
deceased member, whether such debt or
demand be admitted or not;

a claim by a surety against the principal
debtor where the society has recovered from



Limitation.

65

3)

1)

the surety any amount in respect of any debt
or demand due to it from the principal debtor
as a result of the default of the principal
debtor, whether such debt or demand be
admitted or not;

(iii) a claim by a society for any loss caused to it
by a member, past member or deceased
member, any officer or deceased officer, any
agent, past agent or deceased agent, or any
servant, past servant or deceased servant, or
its committee, past or present, whether such
loss be admitted or not;

(iv) a question regarding rights, etc., including
tenancy rights between a housing society and
its tenants or members; and

(v) any dispute arising in connection with the
election of any officer of the society or
representative of the society or of composite
society;

Provided that the Registrar shall not
entertain any dispute under this clause during the
period commencing from the announcement of the
election programme till the declaration of the results.

If any question arises whether a dispute referred to
the Registrar is a dispute, the decision thereon of the
Registrar shall be final and shall not be called in
guestion in any court.

Notwithstanding anything contained in the Indian
Limitation Act, 1908 (IX of 1908), and subject to the
specific provisions made in this Act, the period of
limitation for referring the disputes mentioned below
to the Registrar under section 64 shall,-

(a) when the dispute relates to the recovery
of any sum including interest thereon due
to a society by a member thereof, be six
years from the date on which such
member dies or ceases to be member of
the society;

(b) when the dispute is between a society or its
committee and any past committee, any
past or present officer, or past or present
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Settlement of
dispute.
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)

3)

1)

agent, or past or present servant or the
nominee, heir or the legal representative
of a deceased officer, deceased agent or
deceased servant of the society, or a
member or past member or the nominee,
heir or the legal representative of a
deceased member and when the dispute
relates to any act or omission on the part
of either party to the dispute, be six years
form the date on which the act or
omission with reference to which the
dispute arose, took place;

(c) when the dispute is in respect of any
matter  touching the  constitution,
management or business of a society
which has been ordered to be wound up
under Section 69 or in respect of which a
nominated committee or a person or
persons has or have been appointed under
Section 53, be six years from the date of
the order issued under Section 69 and
Section 53, as the case may be;

(d) when the dispute is in connection with the
election of any officer of a society, forty-
five days from the date of declaration of
the result of such election.

The period of limitation in the case of any other
dispute except those mentioned in sub-section (1)
which are required to be referred to the Registrar
under Section 64 shall be regulated by the provisions
of the Indian Limitation Act, 1908 (IX of 1908), as
if the dispute were a suit and the Registrar a Civil
Court.

Notwithstanding anything contained in sub-section
(1) and (2) the Registrar may admit a dispute after
the expiry of the limitation period if the applicant
satisfies the Registrar that he had sufficient cause for
not referring the dispute within such period.

The Registrar may, on receipt of the reference of
dispute under section 64 decide the dispute himself,
or transfer it for disposal to a nominee or board of
nominees to be appointed by the Registrar.
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disputes and power
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nominee or board of
nominees.

67

()

©)

D)

)

(3)

When a dispute is transferred under sub-section (1)
for disposal by a nominee or a board of nominees,
the Registrar may at any time, for reasons to be
recorded in writing, withdraw such dispute from
such nominee or board of nominees and may decide
the dispute himself or transfer it again to any other
nominee or board of nominees appointed by him for
decision.

The decision of a nominee or a board of nominees to
whom any dispute is transferred for decision under
this section shall, for the purpose of this Act, be
deemed to be the decision of the Registrar.

The Registrar or his nominee or board of nominees
shall have the power of making interlocutory orders
including grant of a temporary injunction. In
exercising this power, the Registrar or his nominee
or board of nominees, as the case may be, shall
follow the procedure laid down in the Code of Civil
Procedure, 1908 (V of 1908), for the purpose of
making such orders and granting an injunction.

No party shall be represented at the hearing of the
dispute by any legal practitioner, except with the
permission of the Registrar or his nominee or board
of nominees, as the case may be:

Provided that where the permission is so

granted, the other party to the dispute shall be
entitled to be represented by a legal practitioner.
The Registrar or his nominee, as the case may be,
shall record a note in Hindi of the evidence of the
parties and witnesses who attend and upon the
evidence so recorded and after considering any
documentary evidence produced by either side, shall
give a decision or award, as the case may be. which
shall be reduced in writing If the applicant duly
summoned is absent, the case may he dismissed in
default. If the non-applicant is absent, the case can
be decided ex-parte. In cases, where three nominees
are appointed, the majority shall prevail:

Provided that where a dispute has been
decided against any party, in default and if such
party satisfies the Registrar within thirty days from
the date of such default, that there was sufficient
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cause for its non-appearance, the Registrar shall
make an order setting aside the decision and shall
appoint a date for proceeding with case.

Where the Registrar or a nominee or board of
nominees, as the case may be, acting under section
66 is satisfied on affidavit, enquiry or otherwise that
a party to any reference with intent to delay or
obstruct the execution of any award that may be
made, -
(a) is about to dispose of the whole or any part of
his property; or
(b) is about to remove the whole or any part of
his property from the jurisdiction of the
Registrar;
the Registrar, a nominee or board of nominees may
unless adequate security is furnished, direct the
conditional attachment of the said property or such
part thereof as he thinks necessary through such
agency authorised by him as he may deem fit and
such attachment shall have the same effect as if it
had been made by a competent Civil Court.
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societies.
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1)

)

(3)

(4)

(5)

CHAPTER VIII
LIQUIDATION

If the Registrar, after an inquiry has been held under
section 59, or an inspection has been made under
section 60 or on receipt of an application made by
not less than three fourths of the members of a
society, is of the opinion that the society ought to
be wound up, he may issue an order directing it to be
wound up.

The Registrar may on his own motion make an order
directing the winding up of a society,.-

(a) where the society has not commenced
working within a reasonable time of its
registration or has ceased to work; or

(b) where in the opinion of the Registrar the
society has been working mainly for
promoting the interest of any individual or
group of individuals and not of the members
generally; or

(c) where the society has ceased to comply with
any conditions as to registration or
management under this Act, rules or bye-
laws; or

(d) Where the primary credit society continues
to be in default by not recovering its full
overdue demand from members for
continuous three Co-operative years and
even after supersession, it fails to recover
full overdue demand.

No order under sub-section (1) or sub-section (2)
shall be passed unless the society concerned has
been given a reasonable opportunity of showing
cause against the proposed order and representation,
If any made by it is considered.

The Registrar may cancel an order for the winding
up of a society, at any time prior to the cancellation
of its registration in any case where, in his opinion,
the society should continue to exist.

Notwithstanding anything contained in this section,
no Co-operative bank shall be wound up, except
with the previous sanction in writing of the Reserve
Bank of India.
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Appointment of 70 (1)
Liquidator.
)
3

Notwithstanding anything to the contrary contained
in this Act, the Registrar shall make an order for
winding up of a Co-operative bank, if so required by
the Reserve Bank of India in the circumstances
mentioned in section 13-D of the Deposit insurance
and credit Guarantee Corporation Act, 1961 (No. 47
of 1961) or otherwise.

Where a Co-operative Bank, being an insured bank
within the meaning of the Deposit Insurance
Corporation Act, 1961 (No. 47 of 1961), is wound
up, or taken into liquidation, and the Deposit
Insurance Corporation has become liable to the
depositors of the insured bank under sub-section (1)
of section 16 of that Act, the Deposit Insurance
Corporation shall be re-imbursed in the
circumstances, to the extent and in the manner
provided in section 21 of the Deposit Insurance
Corporation Act, 1961 (No.47 of 1961).

Where the Registrar has made an order under section
69 for the winding up of a society, he may appoint a
liquidator for the purpose and fix his remuneration
and may also remove at any time any person
appointed as liquidator and appoint another;

Provided that in respect of a co-operative
bank ordered to be wound up on requisition from the
Reserve Bank , the liquidator shall not be appointed
or removed without the previous sanction of Reserve
Bank of India.

A liquidator shall, on appointment, take into his
custody or under his control all the property, effects
and actionable claims to which the society is or
appears to be entitled and shall take such steps as he
may deem necessary or expedient, to prevent loss
deterioration of, or damage to such, property, effects
and claims.

Where an appeal is preferred under section 78 an
order of winding up of a society made under section
69 shall not be operated thereafter until the order is
confirmed in appeal;
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Control of 70 A
Liquidator.
Powers of 71 1)
Liquidator.

2)

Provided that the liquidator shall continue
to have custody of or control over the property,
effects and actionable claims mentioned in sub-
section (2) and have authority to take the steps
referred to in that sub-section

Where an order of winding up of a society is set
aside in appeal, the property, effects and actionable
claims of the society shall revest in the society.

After the appointment of the liquidator, all powers of
the Committee of a Society, whether elected or
nominated, shall cease and the employees of the
Society shall thereafter work under the control and
supervision of the liquidator.

Subject to any rules made in this behalf the whole of
the assets of a society in respect of which an order
for winding up has been made, shall vest in the
liquidator appointed under section 70 from the date
on which the order takes effect and the liquidator
shall have power to realize such assets by sale or
otherwise.

Such Liquidator shall also have power, subject to the
control of the Registrar-

(@) to institute and defend suits and other legal
proceedings on behalf of the society in the
name of his office;

(b) to determine from time to time the contribution
(including debts due) to be made or remaining
to be made by the members,or past member or
by the estates or nominees, heirs or legal
representatives of deceased members or by any
officers or former officers, to the assets of the
society;

(c) toinvestigate all claims against the society, and,
subject to the provisions of this Act, to decide
questions of priority arising between claimants;

(d) to pay claims against the society including
interest up to the date of winding up according
to their respecting priorities, if any, in full or
rateably, as the assets of the society may
permit; the surplus, if any, remaining after
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payment of the claims being applied in payment
of interest from the date of such order or
winding up at a rate fixed by him but not
exceeding the contract rate in any case;

(e) to determine by what persons and in what
proportions the costs of the liquidation are to be
borne;

(f) to determine whether any person is a member,
past member or nominee of deceased member;

(g) to give such directions in regard to the
collection and distribution of the assets of the
society as may appear to him to be necessary
for winding up the affairs of the society;

(h) to carry on the business of the society so far as
may be necessary for the beneficial winding up
of the same;

(i) to make any compromise or arrangement with
creditors or persons claming to be creditors or
having or alleging to have any claim, present or
future, whereby the society may be rendered
liable; and

(j) to compromise all calls or liabilities to calls and
debts and liabilities capable of resulting in
debts, and all claims, present or future, certain
or contingent, subsisting or supposed to subsist
between the society and a contributory or
alleged contributory or other debtor or person
apprehending liability to the society and all
questions in any way relating to or affecting the
assets or the winding up of the society on such
terms as may be agreed and take any security
for the discharge of any such call, liability, debt
or claim and give a complete discharge in
respect thereof;

Provided that no liquidator shall determine
the contribution, debt or dues to be recovered from a
member, or a past member or the nominee, heir or
legal representative of a deceased member unless
opportunity has been given to such member or past
member or to such nominee, heir or legal
representative to explain his position.
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3)

When the affairs of a society have been wound up,
the liquidator shall make a report to the Registrar
and deposit the records of the society in such place
as the Registrar may direct.

After all the liabilities including the paid-up share
capital of a wound up society have been met, the
surplus assets shall not be divided amongst its
members but they shall be applied to any object
described in the bye-laws of the society and when no
object is so described, to any object of public utility
determined, by the general meeting of the society
and approved by the Registrar or they may, in
consultation with them either be assigned by the
Registrar in whole or in part to any or all of the
following;-

(@) an object of public utility or local or civic
interest; or

(b)  the Chhattisgarh Co-operative Union Limited,
or any other institution or Union; or

(c) may be placed on deposit with a Central Co-
operative Bank until such time as a new
society with similar conditions is registered
when with the consent of the Registrar such
surplus may be credited to the Reserve Fund
of such new society; or

(d) acharitable purpose as defined in Section 2 of
the Charitable Endowments Act, 1890 (6 of
1890); or

(e) to each existing member in proportion to his
paid up share capital.
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CHAPTER IX

OFFENCES AND PENALTIES

1)

)

No person other than a society registered under this
Act and a person or his successor in his interests of
any name or title under which he traded or carried
on business at the date on which this Act came into
force, shall, without the sanction of the State
Government, function, trade or carry on business
under any name or title of which the word “Co-
operative” or its equivalent in any Indian Language
forms part.

Every person who is a member of a society formed
in contravention of sub-section (2) of Section 14 and
every person contravening the provisions of sub-
section (1) shall be punishable with a fine which
may extend to two hundred rupees and in the case of
a continuing offence with further fine of five rupees
for each day on which the offence is continued after
conviction therefor.

It shall be an offence under this Act, if-

(@) a committee or an officer or member thereof
wilfully makes a false report or furnishes
false information or dishonestly fails to
maintain accounts or dishonestly maintains
false accounts; or

(b) any person collecting share money for a
society in formation does not deposit the
same in the Chhattisgarh State Co-operative
Bank Lmited a Central Co-operative Bank,
an Urban Co-operative Bank or a Postal
Saving Bank, within fourteen days of its
receipt; or

(©) a person collecting the share money for a
society in formation makes use of the funds
so raised for conducting any business or
trading in the name of a society be
registered or otherwise ; or

(d) any officer of a society wilfully
recommends or sanctions for his own
personal use or benefit or for the use or
benefit of a person in whom he is interested
loan, in the name of any other person; or
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€)

(f)

(9)

(h)

)

(k)
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an officer or any member destroys,
mutilates, alters, falsifies or secrets or is
privy to the destruction, mutilation,
alteration, falsification or secreting of any
books, papers or securities, or makes or is
privy to the making of any false or
fraudulent entry in any register, book of
account or document belonging to the
society; or

an officer or a member who is in possession
of information, books and records, wilfully
fails to furnish such information or produce
such books and papers or does not give
assistance to a person appointed or
authorized by the Registrar under Sections.
53,58,59,60, 67 and 70; or

an officer wilfully fails to hand over custody
of books, records, cash, security and other
property belonging to the society of which
he is an officer, to a person appointed under
Section 53 or 70; or

a member fraudulently disposes of property
over which the society has a prior claim or a
member or officer or employee or any
person disposes of his property by sale,
transfer, mortgage, gift or otherwise with
the fraudulent intention of evading the dues
of the society; or

any employer and other Director, manager,
secretary or other officer or agent acting on
behalf of such employer who, without
sufficient cause, fails to comply with
provision of sub-section (2) of Section 42;
or

any person acquires or abets in the
acquisition of any property which is subject
to a charge under sub-section (1) of Section
40; or

an officer or member of a society or any
person does any act or is guilty of omission
declared by the rules to be an offence.
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Explanation.-For the purposes of this section an
officer or a member referred to in this section shall
include past officer or past member, as the case may

be.
Every

committee, officer or past officer, or member

or past member or an employee or past employee of
a society or any other person shall without prejudice

to any

action that may be taken against him under

any law for the time being in force, be liable to be

punish

(a)

(b)

(©)

(d)

(€)

(f)

(@)

(h)

()

(k)
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ed:-

with fine not exceeding Rs. 2000, provided
that he is convicted of an offence referred to
in section 74(a)

with fine not exceeding Rs. 1000, provided
that he is convicted of an offence referred to
in section 74(b)

with fine not exceeding Rs. 1000, provided
that he is convicted of an offence referred to
in section 74(c)

with fine not exceeding Rs. 2000, provided
that he is convicted of an offence referred to
in section 74(d)

with fine not exceeding Rs. 2000, provided
that he is convicted of an offence referred to
in section 74(e)

with fine not exceeding Rs. 250, provided that
he is convicted of an offence referred to in
section 74(f)

with fine not exceeding Rs. 250, provided that
he is convicted of an offence referred to in
section 74(g)

with fine not exceeding Rs. 2000, provided
that he is convicted of an offence referred to
in section 74(h)

with fine not exceeding Rs. 500, provided that
he is convicted of an offence referred to in
section 74(i)

with fine not exceeding Rs. 1000, provided
that he is convicted of an offence referred to
in section 74(j)

with fine not exceeding Rs. 250, provided that
he is convicted of an offence referred to in
section 74(k)
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1)

)

No Court inferior to that of a Magistrate of the First
Class shall try any offence under this Act.

No prosecution shall be instituted under this Act
without the previous sanction in writing of the
Registrar and such sanction shall not be given
without giving to the person concerned an
opportunity to represent his case.
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CHAPTER X

APPEALS, REVISION AND REVIEW

Appeal 77 1)

)

3)

(4)

Save where it has been otherwise provided, an
appeal shall lie from every original order under this
Act or the rules made thereunder-

(i) if such order is passed by an officer other
than Registrar, Additional Registrar or Joint
Registrar, whether or not the Officer passing
the order is invested with the powers of the
Registrar, to the Joint Registrar;

(ii) if such order is passed by Joint Registrar,
whether or not invested with the powers of
Registrar, to the Registrar or the Additional
Registrar authorised by Registrar;

(iti) if such order is passed by Registrar or
Additional  Registrar, to the State
Government.

Save as otherwise provided a second appeal
shall lie against every order passed in first appeal
under this Act or the rules made thereunder-

(i) by the Joint Registrar to the Registrar or the
Additional Registrar authorised by the
Registrar;

(if) by the Registrar or Additional Registrar, to
the State Government.

A second appeal shall lie on any of the
following grounds, and no other, namely

(i) that the order is contrary to law; or

(if) that the order has failed to determine some
material issue of law; or

(iii) that there has been a substantial error or
defect in the procedure as prescribed by this
Act which may have produced error or
defect in the decision of the case on merits.

Every appeal shall be presented in the
prescribed manner to the appellate authority
concerned, within thirty days of the date on which
the order appealed against was communicated to the
party affected by the order :

Provided that in computing the period of
limitation under this sub-section the time requisite
for obtaining a copy of the order appealed against
shall be excluded.
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Revision

No appeal or revision
in certain cases

78 Q)

(2)

The State Government or the Registrar may at
any time on its/his motion or on the application
made by any party for the purpose of satisfying
itself/himself as to the legality or propriety of the
followings may pass such order in reference thereto
as itlhe think fit-

(i) any inquiry or proceedings or any order

passed by any officer subordinate to it/him;

(if) any proceedings or decision or resolution or

any order passed by the society or
committee or sub-committee of society;

(iii) any inquiry or proceedings or decision or

any order passed by any officer of any
society :

Provided that no order shall be varied or
reversed in revision unless notice has been served on
the parties interested and opportunity given to them
of being heard.

No such application shall be entertained unless
presented within thirty days 'from the date of order
and in computing the period aforesaid time requisite
for obtaining a copy of the said order shall be
excluded.

Notwithstanding anything to the contrary
contained in this Act, where with previous
sanction in writing or on the requisition ofthe
Reserve Bank of India-

(i) an order for the winding up of a co-
operative bank is made; or

(if) a scheme of compromise or arrangement
or reconstruction or reorganisation or
amalgamation is made or is given effect
to; or

(i) an order for the supersession or
suspension of the committee by whatever
name caned of a Cooperative Bank and the
appointment of an Officer Incharge etc.
therefor, has been made:

no appeal, revision or review there against shall lie
or be permissible, and such order or the sanction or
requisition of the Reserve Bank of India shall not be
liable to be called in question.
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Review 80

Extension of period 80 A
of limitation by

appellate authority in

certain cases

Transfer or 80B
withdrawal of cases

The State Government or Registrar may, on its/his
own motion, or on the application of any party
interested, review its/his own order in any case and
pass such order in reference thereto as it/he thinks
just:

Provided that, no such application made by the party
interested shall be entertained, nor such a case be
taken suo motu, unless the State Government or
Registrar is satisfied that there has been the
discovery of new and important matter of evidence
which, after the exercise of due diligence was not
within the knowledge of the applicant or could not
be produced by him at the time when the order was
made, or that there has been mistake or error
apparent on the face of the record, or there is any
other sufficient reason:

Provided that no such order shall be varied, amended
or revised, unless notice has been given to the
parties interested to appear and such interested
parties have been heard:

Provided further that application for review of any
order, by the parties interested shall not be
entertained, unless the application is filed within
ninety days from the passing of the order.

In all cases in which it is provided under this Act
that an appeal may be filed against any decision or
order within a specified period, the appellate
authority may admit an appeal after the expiry of
such period if the appellant satisfies the appellate
authority that he had sufficient cause for not
preferring the appeal within such period.

Subject to the provisions of section 77 and 78,
the Registrar, Additional Registrar, Joint Registrar,
or the Deputy Registrar may make over any case or
class of cases arising under the provisions of this
Act, for decision from his own file to any officer
subordinate to him competent to decide such case or
class of cases or may withdraw any case or class of
cases from any such officer and may deal with such
case or class of cases himself or refer the same for
disposal to any other officer subordinate to him and
competent to decide such case or class of cases.

-91-



Power to make
interlocutory orders

Stay of execution
of orders

Transfer of pending
cases

80 C

80D (1)
(2)
3)

80 E

80 F

When an application for appeal, revision or
review is made to State Government, or Registrar
under this Act, it may in order to prevent the ends of
justice being defeated, make such interlocutory
orders pending the decision of the appeal or
application, as the case may be, as may appear to
it/him to be just and convenient, or make such
orders as may be necessary for the ends of justice;
or to prevent the abuse of the legal
procedure.

An officer who has passed any order or his
successor in office may, at any time before the
expiry of the period prescribed for appeal or
revision, direct the execution of such order to be
stayed for such time as may be required for filing
an appeal or revision and obtaining a stay order
from the appellate or revisional authority.

The authority exercising the powers conferred
by section 77, section 78 or section 80 may direct
the execution of the order under appeal or revision
or review to be stayed for such time as it may think
fit.

The officer or authority directing the execution
of an order to be stayed may impose such
conditions or order such security to be furnished as
he or it thinks fit.

Every appeal or revision or any other
proceeding pending before the Madhya Pradesh
Sate Co-operative Tribunal under the Principal
Act, shall stand transferred to the State
Government on the date on which the Chhattisgarh
Co-operative Societies (Amendment) Act, 2003
comes into force.

Any officer or any authority shall exercise such
powers, delegated to the State Government by or
under this Act, in such areas and in such cases as the
State Government may direct by special or general
order
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81

81 A

1)

)

)

)

CHAPTER XI

MISCELLANEOQOUS

All sums due from a society or from an officer, or
member or past member or a deceased member of a
society as such to State Government including any
costs awarded to Government under any provisions
of the Act, may, on a certificate issued by the
Registrar in this behalf, be recovered in the same
manner as arrears of land revenue.

Sums due from a society to the State Government
and recoverable under sub-section (1) may be
recovered -

(a) firstly, from the property of the society;

(b) secondly, in the case of a society the liability
of the members of which is limited, from the
members, past members or estates of the
deceased members subject to the limit of their
liability:

Provided that the liability of a legal
representative of the deceased shall be to the extent
of the property of the deceased which has come to
the hands of such legal representative; and

(c) thirdly, in the case of other societies, from the
members, past members or estates of the
deceased member:

Provided that the liability of past members or
estates of deceased members in all cases shall be
subject to the provisions of Section 29.

If a co-operative society is unable to pay its debts to
financing bank from which it has borrowed, by
reasons of its members committing default in the
payment of money due by them, the financing bank
may direct the committee of such society to proceed
against such members by taking action under section
64.

If the committee of the Co-operative society fails to
proceed against its defaulting members within a
period of ninety days from the date of receipt of
such direction from the financing bank, the
financing bank may proceed against such defaulting
members in which event, the provisions of this Act,
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3)

Bar of jurisdiction 82 1)
of Courts.

(2)

3)

Recovery of costs. 83

the rules and byelaws made there under shall apply
as if all references to the society or its committee in
the said provisions, rules and byelaws were
references to the financing bank.

Where a financing bank has obtained a decree or
award against a society indebted to it, the bank may
proceed to recover such money from the assets of
the society to the extent of debts due from the
society.

Save as provided in this Act, no civil or revenue
court shall have any jurisdiction in respect of,-

(a) the registration of a society or of bye-laws or
of an amendment of a bye-law;

(b) the removal of a committee or its members
and the management of the society after such
removal;

(c) any dispute, required to be referred to the
Registrar or his nominee or board of
nominees;

(d) any matter concerning the winding up and the
dissolution of a society.

While a society is being wound up, no suit or other
legal proceedings relating to the business of such
society shall be proceeded with, or instituted against,
the liquidator as such or against the society or any
member thereof, except by leave of the Registrar and
subject to such terms as he may impose.

Save as provided in this Act, no order, decision or
award made under this Act shall be questioned in
any court on any ground whatsoever.

Any sum awarded by way of costs under Section 62
may be recovered, on an application by the Registrar
to a Magistrate having jurisdiction in the place
where person from whom the money is claimable
resides, or carries on business, by sale of any
property within the limits of the jurisdiction of such
Magistrate, belonging to such, person, and such
Magistrate shall proceed to recover the same, in the
same manner as if it were a fine imposed by himself.
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)

Execution of orders, 85
etc.

Notwithstanding anything contained in Chapter VII
or any other law for the time being in force, but
without prejudice to any other mode of recovery
provided in this Act, the Registrar or any person
empowered by the Registrar in this behalf, may on
an application of the society and subject to such
rules as State Government may make in this behalf,
make an order directing the payment of any debt or
outstanding demand due to the society by any
member or past or deceased member by attachment
and sale or transfer by any other mode for such
period and subject to such terms and conditions as
the Registrar or such other person may specify, of
the property or any interest therein which is subject
to a charge under sub-section (1) of section 40, sub-
section (1) of section 41, and sub-section (1), (2) and
(3) of section 42.

Provided that no order shall be made under
this section unless the member, past member or
nominee, heir or legal representative of the deceased
member has been served with a notice of the
application and has failed to pay the debt or
outstanding demand within thirty days from the date
of such service.

Notwithstanding anything contained in section 64,
69 and 78 on an application made by a co-operative
housing society or Chhattisgarh State Co-operative
Housing Federation or primary urban Co-operative
Bank for recovery of arrears of its dues, the
Registrar may, after making such enquiry as he
deems fit, grant a certificate for the recovery of the
amount stated therein to be due as an arrear.

The certificate granted by the Registrar shall be final
and conclusive proof of the arrears, and the same
shall be recoverable as arrears of land revenue.

Every order or award passed or decision given by
the Registrar under any provision of this Act, every
order passed by the Appellate or Revisional
Authorities and every order made, decision given by
the Liquidator, if not carried out-
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Manner of executing
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85 A

(@) on a certificate signed by the Registrar or any
person authorised by him in this behalf be
deemed to be decree of a Civil Court and shall
be executed in the same manner as a decree of
such Court; or

(b) be executed according to the law and under
the rules for the time being in force for the
recovery of arrears of land revenue; or

(c) be executed by the Registrar or any other
person empowered by the Registrar in this
behalf, by the attachment and transfer in the
manner as may be prescribed or sale or sale
without attachment of any property of the
person or a society against whom the order,
decision or award has been obtained or
passed:

Provided that any application for the
recovery under clause (b) shall be made,-

(i) to the Collector and shall be accompanied
by a certificate signed by the Registrar or
by any person authorised in this behalf;
and

(if) within five years from the date fixed in the
order, decision or award and if no such
date is fixed, from the date of order,
decision or award, as the case may be.

Where against any person an order to deliver
possession of immovable property has been passed
under this Act, such order shall be executed in the
following manner, namely:-

(a) by serving a notice on the person in possession
requiring him within such time as may appear
reasonable after the receipt of the said notice, to
vacate the same; and

(b) if such notice is not obeyed, by removing or
deputing a subordinate to remove any person
who may refuse to vacate the same; and

(c) if the officer removing any such person is
resisted or obstructed by any person, appoint
any of the officers specified in section 3, who
shall hold a summary inquiry into the facts of
the case, and if satisfied that the resistance or
obstruction was without any just cause, and that
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)

Registrar and other 87
officers etc, to be
public servants.

such resistance or obstruction still continues
may, without prejudice to any proceeding to
which such person may be liable under any law
for the time being in force for the punishment
of such resistance or obstruction, take or cause,
to be taken such steps and use or cause to be
used, such force as may, in the opinion of such
officer, be reasonably necessary for securing
compliance with the order.

Every notice or order issued or made under this Act,
the rules or bye-laws may be served on any person
by properly addressing it to the last known place of
residence or business of such person by registered
post with acknowledgement due letter containing the
notice or order;

Provided that a notice relating to a meeting
called by a co-operative society shall be issued
under certificate of posting or be issued by hand
delivery after obtaining acknowledgement of the
receipt thereof.

An acknowledgement purporting to be signed by
such person or an endorsement by a postal employee
that the person refused to take delivery may be
deemed to be prima facie proof of service;

Provided that if service of the notice cannot
be effected by any manner provided under this Act,
or rules made thereunder, or bye-laws of the society,
a copy thereof shall be affixed notice board and also
at the last known place of residence of the person
noticed or at some place of public resort in such
place.

Every officer or person as well as employee of a Co-
operative Bank or a Co-operative society or an
authority exercising or authorized to exercise the
powers under this Act or the Rules or bye-laws made
thereunder shall be deemed to be a public servant
within the meaning of section 21 of the Indian Penal
Code, 1860 (44 of 1860)
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purposes.

Companies Act not 92
to apply.

Certain other Acts 93
not to apply to Co-
operative societies.

No suit, prosecution or other legal proceedings shall
lie against the Registrar or any person subordinate to
him or acting under his authority, in respect of
anything done or purporting to have been done by
him in good faith under this Act.

In exercising the powers conferred on him by or
under this Act, the Registrar, his nominee or board
of nominees, or any other person deciding a dispute
and the liquidator of a society shall have all the
powers of a civil court while trying a suit, under the
Code of Civil Procedure, 1908 (5 of 1908), in
respect of the following matters, namely:-
(@ summoning and enforcing the attendance of
any person and examining him on oath;
(b) requiring the discovery and production of
any document;
(c) proof of facts by affidavits; and
(d) issuing commissions for examination of
witnesses.

In the case of any affidavit, any officer appointed by
the Registrar, his nominee or board of nominees or
the liquidator, as the case may be, may administer
oath to the deponent.

The Registrar or any person empowered by him in
this behalf shall be deemed, when exercising any
powers under this Act for the recovery of any
amount by the attachment and sale or by sale
without attachment of any property, or when passing
any orders on any application made to him for such
recovery or for taking a step in aid of such recovery,
to be a civil court for the purposes of Article 182 of
the First Schedule to the Indian Limitation Act, 1908
(IX of 1908).

The provisions of the Companies Act, 1956 (I of
1956) shall not apply to societies registered under
this Act.

Nothing contained in the Chhattisgarh Shops and
Establishment Act. 1958 (25 of 1958), the
Chhattisgarh Industrial Workman (Standing Order)
Act, 1959 (19 of 1959) and the Chhattisgarh
Industrial Relations Act, 1960 (27 of 1960) shall
apply to a society registered under this Act,
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D)

(2)

No suit shall be instituted against a society or any of
its officers in respect of any act touching the
constitution, management or business of the society
until the expiration of two months-next after notice
in writing has been delivered to the Registrar or left
at his office, stating the cause of action, the name,
description and place of residence of the plaintiff
and the relief which he claims, and the plaint shall
contain a statement that such notice has been so
delivered or left.

The Government may, for the whole or any part of
the State and for any society or class of societies,
make rules for the conduct and regulation of the
business of such society or class of societies and for
carrying out all or any of the purposes of this Act.

In particular and without prejudice to the generality
of the foregoing power, such rules may,-

(a) subject to the provisions of Section 3 prescribe
the delegation of powers vested in the
Registrar to persons appointed to assist the
Registrar and prescribe the manner of
forwarding the copies of the proposed
amendment of the bye-laws to the Registrar.

(b) prescribe the forms to be used and the
conditions to be complied with in the making
of applications for the registration of a society
and the procedure in the matter of such
applications;

(c) prescribe the matters in respect of which a
society may make or the Registrar may direct a
society to make, bye-laws and the procedure to
be followed in making, altering and abrogating
bye-laws and the conditions to be satisfied
prior to such making, alteration or abrogation;

(c-1) prescribe the period for the training of a
member of a society and the manner of calling
upon a member of a society to attend the
course of training;

(c-2) prescribe the manner of regulating the voting
right of individual member of a federal
society;

(d) prescribe the procedure to be followed and
conditions to be observed for change of name
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or liability, reorganisation or reconstruction of
society;

(e) prescribe the conditions to be complied with
by a person applying for admission or
admitted as a member and provide for the
election and admission of members and the
payment to be made and the interest to be
acquired before the exercise of the right of
membership;

(f) subject to the provisions of section 24,
prescribe the maximum number of shares or
portion of the capital of a society which may
be held by a member;

(g) provide for the withdrawal or removal of
members and for the payments to them;

(h) provide for the nomination of person to whom
the share or the interest of a deceased member
may be paid or transferred,;

(i) provide for ascertaining the value of a share or
interest of a past members or deceased
member;

(j) prescribe the payments to be made and the
conditions to be complied with by members
applying for loans, the period for which loans
may be made, and the amount which may be
lent to an individual member;

(J-1) prescribe the proportions for reservation of
seats for members belonging to scheduled
castes, scheduled tribes and economaly weaker
section on the committee of a resource society
and provide for holding of an office of
President/ Chairman or Vice-President/ Vice-
Chairman of resource society by a member
belonging to the aforesaid castes, tribes or
section;

(k) provide for the inspection of documents in the
office of the Registrar or of any other officer
or authority and the levy of fees for granting
certified copies of the same;

(I) provide for the formation and maintenance of
a register of members and where the liability
of the members is limited by shares, of a
register of shares and a list of members;
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(m) provide for securing that the share capital of
any society shall be variable in such a way as
may be necessary to secure that the share shall
not appreciate in value and the necessary
capital shall be available for the society as
required,;

(n) prescribe the terms and conditions on which
Government may make share capital
contribution or give assistance, financial or
other, to societies and the terms and conditions
on which Government may guarantee the
payment of the principal of and interest on
debentures issued by societies or loans raised
by them;

(o) regulate the manner in which funds may be
raised by a society or a class of societies by
means of shares or debentures or otherwise
and the quantum of funds so raised;

(p) prescribe the manner of giving intimation to
the Tahsildar about the details of the debt of
outstanding demand owing to the society from
a member, past member or deceased member;

(q) prescribe the procedure by which a society
shall calculate and write off bad debts;

(r) provide for the formation and maintenance of
reserve funds, and the objects to which such
funds may be applied and for the investment
and use of any fund including reserve fund
under the control of a society;

(s) prescribe the rate at which a society shall
contribute towards the Chhattisgarh State Co-
operative Union;

(t) prescribe the mode of investment of funds of a
society under section 44 and the proportion of
investment in any security or class of
securities;

(u) provide for the payment of contribution to any
provident fund which may be established by a
society for the benefit of officers and servants
employed by them and for the administration
of such provident fund,;

(v) provide for general meetings of the members
and the procedure at such meetings and the
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powers to be exercised by such meetings;

(w) provide for the appointment, suspension and
removal of the members of the committee and
other officers and for the appointment of a
person or persons under section 53 and
prescribe procedure at meetings of the
committee and for the powers to be exercised
and the duties to be performed by the
committee, person or persons and other
officers;

(x) prescribe qualification and disqualification for
members of the committee and employees of a
society or class of societies and the conditions
of service subject to which persons may be
employed by societies;

(y) prescribe the returns to be submitted by
society to the Registrar and provide for the
person by whom and the form in which such
returns shall be submitted:;

(z) provide for the person by whom and the form
in which copies of documents and entries in
books of societies may be certified and the
charges to be levied for the supply of copies
thereof;

(aa) prescribe the accounts and books to be kept
by a society and provide for the audit of
such accounts and the charges, if any, to be
made for such audit, and for the periodical
publication of a balance sheet showing the
assets and liabilities of a society;

(bb) provide for appointment of Registrar’s
nominee or board of nominees, procedure to
be followed in proceedings before the
Registrar or his nominee or board of
nominees, and for fixing and levying the
expenses for determining the dispute and for
enforcing the decisions or executing awards
in such proceedings;

(cc) provide for the issue and service of processes;

(dd) prescribe the procedure for and the method of
recovery of any sums due under this Act or
the rules;

(ee) prescribe the procedure to be followed for the
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3)

1)

()

custody of property attached under section
68.

(ff) Prescribe the procedure and conditions for the
exercise of the powers conferred under
Section 71 and the procedure to be followed
by a liquidator and provide for the disposal
of surplus assets;

(0g) prescribe the procedure to be followed in
presenting and disposal of appeals revisions
and review.

(ii) prescribe the method of communicating or
publishing any order decision or award
required to be communicated or published
under this Act or the rules; and

(j)) provide for all matters required or allowed by
this Act to be prescribed by rules.

All rules made under this Act shall be laid on the
table of Legislative Assembly.

The Co-operative Societies Act, 1912 (Il of 1912),
in its application to Mahakoshal region, the Madhya
Bharat Co-operative Societies Act, 1955 the
Vindhya Pradesh Co-operative Societies Ordinance,
1949 the Bhopal State Co- operative Societies Act,
1937 (XI of 1937) and the Rajasthan Co-operative
Societies Act, (IV of 1953) in its application to the
Sironj region are hereby repealed.

Notwithstanding such repeal-

(i) any society registered or deemed to have
been registered under the enactments
specified in sub-section (I) shall be
deemed to be registered under this Act and
its bye-laws shall, so far as the same are not
inconsistent with the provisions of this Act
be deemed to be registered under this Act
and continue in force until altered or
rescinded;

(if) all appointments, rules and orders made,
notifications and notices issued and suits and
other proceedings instituted under any ofthe
said enactments shall so far as may be, be
deemed to have been respectively made,
issued and instituted under this Act.
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“odiaTg o0, feie 28 TR 2001

T, o 28 TR 2001

Ui 4235/363/91./2001. — T 7 AU ¥ 3T{SI% 348 % WUB (3) & EHT0 N
AR, 2003 (:5 117 2001) % il TaRE UsATTE & Wit | waeg T R

CHHATTISGARH ACT
(lo. 11 of 2001)

v ii!lHA'T'TlSGARH ce }"z‘R/ TIVE SOCIETIES (AMENDMENT) ACT 200
A Aclto amend fuﬁhcr ti:.: Chheuttisgarh Co-operative Societies Act, 1960.

3e itenacted by the Chhatu ariLegislaturce in the fifty second year of the chublib ofInd
‘ wi foilows = S

(i)' This Acl may be ca!leg the Chhams&arh Co-operative Societies (Amcndmenl)'A ,
> 2001 (No. It uf2001)

(i) Hshall come into forcc o such date as the State Government may by noliﬁcation, appom

After Section 16-B of thc: Chhattisgarh Co-operative Societies Act, 1960 (Which is he nafte
seforeed as a prmcxpal Act);Thc foxiowmg, section shall be inserted, namely :—

16 (C)'Govémm'ent's powcr 'td make scheme of reorganisationin the public interes

(1) No(wuhstandmgany(hv 3 conmmed inthis Act or the Rules made thereunder, §
Government, on'receipt of a report from the Registrar or otherwise, is satisfi
the pubhc interest it is nccessary to reorganisc any society or societics for the
of securing propcr :mgn -mcn! xiion of dcvdopmcnt pmgmmmcs The:S

: Grgans;

_ {2} There shall be lhé pfox'. ions i scheme of reorganisation regarding :—
i (3) Method of reorgani-tion;

(b) Procedure for reorg.isation;

(c) To the membership, « \gmn dion, inanagement, assests and liabilities, powcrs ngh

interests, duties, sta;1 and conditions of employment of such society or societies:

“whick arc made after reorganisation; :

(d) Such other ¢ '-onsequ\ ntial, incidental and cupph,mcnl Y provisions as mdy be néc

ssary; -

{c) Any other suby‘cl & may deemed necessary by the State Governinent,

The State Government mm modify or cancel any reos g anisation scheme made or iss
orders undcr sub sccuon (i

4. Hie provisions regarding cvery veorganisation scheme and the orders issued by the Sta
Government shall be binding upon the interested parties, '

5. Bvery scheme of such reos sanisation shall be published in the official Gazette for genc
information. ' ’ "
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(FH® 33§ 2002)

THIETE WEwTT Wraget (W ) sfuftam, 2002

Ty Ree wraggt stfufrmm, 1960 @t i difua v 2 sifufaa,

g M ¥ 838 w4 TEETg faw wued gm it e oo whboame o

ﬂiffﬂ T~

&R =19 war g 1. LUE) ¥q wfyfygy w1 wfay T3 TG FEHI W ( RIS ~ I LIS IRRTR SISO
(. 33 14 20020 &

el e TETTE TAIT H UHTIR F5 anig B ugs S

YT 49 W WO 2. TG TR AR AT, 1960 (i 07 T 1361 T AW 40 TT AT T w
Ay ang W F E s Y TR wfud Ced

TIR, At 13 Famd 2002
FHIF 7082, — T F HfANE w HAOT 348 F UL (3) F T H W WEET! ATEE iR it
2002 (Fh. 33 W £002) T ST SR THAUME % T W TERER THIA V4 e E

ARy b {FAIIE ¥ AT T Zan AT a0
o, AL eI, T

CHHATUSGARH ADHINIYAM
(No. 33 nf 2002

THE CHHATTISGARH CO-OPERATIVE SOCIETILS (AMENDMENT)
ADHINIYVAM, 2002

An Act further to amend the Chhattisgarh Co-operative Societies Act. 1960,

Be it enacted by the Chhauisgarh Legistawre in the Filty-third vear of the Repubie o o
as follows (—

?llﬂlr}e:::iemﬂ“d Com- Lo This Act may be called the Chhattisgarh Co-operatve Socictios tAmendin
nene - ;\dhlmyam. 2002 (No. 33 01 2002).
(11) - Jishall come o force on the date of its publication in the Chirttisgirh Gy

PTOD. 2



T T, TR 15 TR 2002 W

2. In Subsection (7-AA) of Section 49 of the Chhaisgarht Co-operative Societics Act 1980 Linendinent oF
(No. 7ol 1961 for the words "twelve months” . the words “twenty four months” shall be tiea 4%
substituted. l

1
’ \\
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CHHATTISGARH ACT
(No. 20 of 2003)

THE CHHATTISGARH CO-OPERATIVE SOCIETIES (SANSHODHANl
ADHINIYAM, 2003 -

. : Pt -
¥ otk poiteed

_fmmmha ﬁr}fdi‘ther 40 amend’'the’ Chliattisgarh” bo-operatl\'e Socletles Act, 1960
. (No. 17 of 1961).

Be it enacled by the Chhattisgarh Lq,lslamre in thc Fifty-Fourth year of the
& chublu, of India as follows *:-

" Short. title and GRS (1) This Ac(may be called the Chbattisgarh Co-éperative Societies (Amendment)
Commencement, . . .0 .7k " Act, 2003 (No. 20 of 2003).

(2) It shall'come mto force {rom the daie of lts pubhcduon in the official Gazette.

Amendment of i ‘
Section 2. 0 eremafter ‘referred to as the Principal Act) -

"(a) For the clause (c-i) the follwing clause shall be substituted, namely :--
5 () "Central Society" means a District Co-operative Agriculture and Rural
Development Bank or any other society, whose area of operation is
: ~ S confined 10 a part -of .the State and which has as its object the
‘ ‘ " promotion of ‘the objects of the member socicties, and which has

atleast five societies as its members;"

~~ (b) -For the clause (hh) the following clause shall be substituted, namely :-

* "(bh) "Development Bank" means a District Co-operative Agricultural and

3 In Sccuon 2 of the Chhamsgarh Co- operanve Socxeues Act, 1960 (No. 17 of 1961) ’



FSecuon 16 (C) of the Principal Act, the following proviso

-B of the Prmc:pdl Act for the word T nbunal"
1 be subsmuted : . .

Amendment of
Section 16 (C).

: Amendment - of

Section 48,

Amendment of

‘Section 49.

Amtendment of
Section 58-B.

Substitution - of
Chapter X.
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;as therwxse provxdcd a second appeal shall lic against every order passcd
der thls Act or the mlcs made there under-

‘by'/the Joim Registrar to the Registrar or the Additional Registrar authorised
7y the. Reulsuar,

by the Reglstrdr or Addlumml R(,‘gxalmr, o th, Smu. Goveriuucent,

‘ond dppedl shall lic on any of thc tollowmu grounds. and no other,

« that ‘the order is contrary to law; or
ihat"lhé":;brdcr has failed to “delcrmriile some material issuc of law; or
»thdtdme has bcen 4 substanual error or defect in the procedure as prescribed

by ,thxs Act which may have produced error or defect in the Aecision of the
on merits. ‘ :

( - E ry' appeal Shd” be presented in the prescribed manner to the appellate authority
oncerncd; within thirty days of the date on which the order appealed against was
communicatéd to the party affected by the order; :

s

- Provided that in computing the period of limitation under this sub-section the time
site : fc Qb;aixgillg a copy of the order appealed against shall be excluded.

lsion.—-_(l) ~The State Government or the Registrar may at any time on its/
or on the apphcauon made by any party for the purpos¢ of satisfying itselt/
0 t.he k.gahty or propriety of th<. followings may pass such order in relerence

‘the date‘ot’ rder and ‘in computing the penod atorcsmd time rcqumu. for ohuumn" a
% cupy ot the said order shall be excluded. -

79. Nn appeal or revision in certain cases.—Not' withstanding anything to the contrary
;u)m‘nned in this Act, where with previous sanction in wrmnz, or on the requisition of
thc Rcserve Bdﬂk of India,

}am‘_‘ordur for the winding up of a. co-operative bank is made; or

a scheme of compromise or arrangemént or reconstruction or re-organisation
or amalgamation is made or is given effect to; or

(iif) - an order for the supersession or suspension of the commitice by whatever name
called of a co-operative bank and the appoinunent of an officer incharge etc.
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L (hcrefor, has been made;
. : 5 e -
. O .. . . .

20, appt.dl, revision or review thére against shall lie or be permissible, and such
'%ancuon Qr reqursxtmn X f the Reserve Bank of India shall not be liable to

in: qucstwn

ev:ew.—-’l‘he Suw Govemmem or Registrar may, on its/his own motion, or on

the applu;au%. ARy gdny mtgrested review its/his own order in any case and pass such-

ordcr in 'étercncc'sthurcto a8 ulhc thmks just;

o Provtdt,d l.hdt no such apphcauon made by the party interested shall be entertained,

nor such ‘a case_be taken Suo-motu, unless the State’ Government or Registrar is satisticd
. that'there has been the drscovm‘y of new and important matter of evidence which, after

the cxcrcxscxot due diligenée was not: within the knowledge of the applicant or could not*

.be produced by him at the time when the order was made, or that there has been mistake
,ur eITor dppdremion the lacc of the record or there is any other sumcu,m reason,

Provndcd mat no such order ahall be varied amended or revised, unless noticc has

: been grven to ﬂlc pdmes mtcrested o appear and such interested parues have becn heard.

vaidt;d further that application for review of any order, by the parties interested
shall not -be entcrlamcd vnless the application is filed within ninety days from the passing
of the order.

80-A. Extention of period of limitation by appellate authority in certain cases.—In
all cases: in which it is provided under this Act that an appcal may be filed against any
decision or order within a specified period, the appellate authority may admit an appeal

- after the expiry of such period if the appellant satisfics the appellate authority that he had
¢ sutficient. cause. for not .pretemng lhe dppeal within such period.

wwal’ of casea.-—-Subpcct o the provisions of section 77 and

78 the Regtstrar, Addmon‘;l Regrstrar, Joint Registrar,- or the Deputy Registrar may make

over any case or class ‘of cases arising under the provisions of this Act, for decision from

" his own file 1o any officer subordinate to him competent to decide such case or class of

cases or may withdraw any case or class of cases from any such officer and may deal
with such case or class-of cases himself or refer the samne for disposal to any other officer

-~ subordinate to him and competent to decide such case or class of cases;

80-C.. 'i’oiver to make interlocutory orders.—When an application for appeal, revision

.o review:i§-made to State Goyernment, or Registrar under this Act, it may in order to
";prevc liithe ‘énds " of justice being defeated, make such interlocutory orders pending the
" decision of the’ appt.dl or application, as the casc may be, as may appear to it/him to be

just and convenient, or make such orders as may be necessary for the ends of justice, or

10 prcvem the abmc of the lcgal procedure.

80-D Stay of execution of orders.—

(1) An omcer who has passed any order or his successor in office may, at any time betfore

* the expiry of the period prescribed for appeal or revision, direct the execution of such
_ order 10 be slayed for such timeé as may be required for filing an appeal or revision and
;ﬁobumm"‘a sxay m‘der trom the appellate or revisional authority.

‘-L L

() The authonty exerci mg the powers conferred by section 77, section 78 or section

80 may du'ecl the execution of the order under appeal or revision or review to be stayed
for snch time as it may thmk fit.

(3) The officer or authority directing the execution of an order to be stayed may impose
such conditions or order such security to be furnished as he or jt thinks fit.
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4 4 )

ptescrlbe the procedure lo be followéd in presenting and disposal of appeals,
’tewswn and review."

“thy Chhatusvarh Co-operative Souety Act, 1960 (No. 17 of 1961) whereever, the

rds:"Madhya Pradesh Land Development Bank Adhiniyam, 1966 (No. 28 of 1966)"

ocgu‘t‘the words "The Cihattisgarh Co-operative Agriculture and Rural Development .
'Banlc Adhlmyam 1999 (No. 20 of "OOO)" shall be substituted.

The vChhamsgdrh Sahakari Socxety (Amendment) Ordinance, 2003 (No. 4 of 2003)
s Jhereby rﬂpealed
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TCHHATTISGARI COOUERATIVE 85

ACTE

An Actio further to amend the Chhattisgarh Co-uperative Sacictios Act, 19060 (No. 17
of 19 1). .

et enacted by the Chhattisgarh Legisiature in the Fifty -0y vear of the Republic of
india as follows :-

1. A1 This Act may be called the Co-operative Societies (Amendment) Act, 2004
: {No., 22 of 2004).

) - [t shall come into foree front the date vf i pubhication in the Official Gazeite.

12

In Section 49 of the (, hattezarh Co-operative Socteties Act, 1960 (No, 17 of 19613

o s e prnaipal Act) -

{h Sub section (T-A Ay and (T-AA A) shail be ominted,
{2) Subysectron (80 and G1) the followig shall be substiuted -
i e clections are ot ‘1r'id hetors the expay of the term steci{ted oy sub-section

('F-.—'\'} af Ure extended iorm under deleted herein before sub-section (7- VAL all dhe members of the

canvmittee shidt be deomed fo hove veeated tharr seuts and the powers of tire conunitiee shall be
.

deeied (o fave been vested nthe Registrar amd the Pegrstiar shatl hold ciections as carly as

possible. v

rovided t?.:s the ch._:in'.:‘.lr may wharive any officer o exercise ihe powers of the
commiticr vested m b under s sehasection and the o csr so authonzed shall exercise such

powers (rom the date of suchy anthonzaton.”

Short  titfe

and

cammencenent,

-Amendment
Sectinn 49,

of
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FHEF 40 ] TPTRR, FUAR, foiR 13 HEd 2013— 319 24, 9F 1934

fafy i faumrdl & faam

TR, fedie 13 wEd 2013

FIER 128572, 45/21-3/F%./B. /13, —Tawang faum aw =1 frafatad sifufam o w feqim 13-02-2013
1 ITEIE T 3R W &1 ] §., TaGg WA F1 SR o foft Gahife fohan S €.

TG F TSI F A9 T 7Y SRR,
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wHreTe Tedd, T 13 Wil 2013

Sg2forenT = WeleA.

YT 2 THT WITYA.

Farag sifuftay

(% 6 ¥4 2013)

mmm(ﬁsﬁm)a@ﬁm, 2012

gHTae e vrargdt sfufraw, 1960 (FHIE 17 W9 1961 ) &Y 3T A@vifua

w3 i afufrm,

2.

qRE TR & fwsd ad ¥ stee faum yvew gry Frafafea w9 9 = afufrafos

(1) T% sfufrag sfeame gewl Qad (denas) sfufam, 2012 Fzearm
(2) T foean Vo) B T99 9 ERm.
(3) o' T | 3% YA F airg 9 w9 g,

FAETE GEFER qraEe AfUtTIR, 1960 (F. 17 T 1961) (1 TOH 35F 9yER 5
sifufam & wq & fafde ¥) #1 g &1 FreaEr of=enfaa fem w3, e —

~oArhaife AYA 3R 71 T G F TR, L. SF A, AT e F
o, gt #t enfdw agafnar i el frgor & fag W enuifta gesrd

o1 sAfufram =t a2 #,—
() @vE (B-TF) #, 9 e & v W f=fafaa sfaenfia fen 9,
g —

(A  @ve (E-%F) ¥ e fefefas @ve dre i, st —
“(@-g) wifyegd =fer @ afyga 3, e st 9t 5w sifufag F o
o g/ 3EH! AR ¥ w14 w14 &g wiuga foean man &1

()  @ve (3) ¥ wm W fefaftas wve sfeenfoa fea s, SAeiq .—
(A TEEW dEEdr | afyda 2, vewn Geed) afufm F oo

(AN wve (W) & = W Efafes gvs sfoenfua fem e, svelg —
S(m) a9 eIfaye §, 9 ot srateRtd stue gee ) S # urd
e o =R fed o am @ s S ), 99 wee 9usd ¥
forarrard =1 feem wd fraao =1 9r g e

() e (- PR st e -
(7-uF) “afuarl @ sfuga & =fs fod 9 T g ¥ fide ¥ fo
TR g g fem T |, an wewd aERe g faad W

wfuar foae geeamaen wfafgfe o gs ¥, off ufafaa &




BHrETe 99, 5 13 waEd 2013 80 (1)

(B:) WU (F-TF) ¥ v @R @ve (3-T&F &) ofanfua e S,
3?{2ﬁ'<1 —
(F-TF F) ~uEiferpm @ AfUUT €, TERR) TREE) W STeTe, SaTTe,
gyafa, Sggyafa, 9fes o smeasy, 3 faad €512 o o= =afe,
el 9 % are & g faifaa fe s 81, o gfmfea &,

(9@)  @vE (WE) % v fefafed @ve S o, i -
<) cwgfEa sfa @ afvygg €, wwdta dfaum F o 341 & anim
39 U= & day ¥ fafafdy esrgfea wfy;

() srrgfem s @ afirda ¥, aredrE 9 % e 342 F e
38 U % ey A fafafdy srgfaa seenfa;

(%) cafysr § sify &, a0 77 F o nfsa s o9 wee
iR,

(F9) RS HEEr A ¥ 1Yd B, 1 SR IREE S ag i
gEHR |rarEe arfufTm 2002 (3. 39 T9 2002) & A TTEIFA
21, A Aaipa wosh S e,

| () I T T A & S §, wewr W faas wrias
=1 farear geqol =1 H 31,

(F)  -wumEE ¥ wfig 2 oife 99 wewd OEed ¥ arg ¥ et
} 31T SATUFHHO F 2741F @ I T hIAS Y F eRH, TEFR] HEEa
| = frarhedl o1 weivH i & forg U fAsiam ug wal & e1eiH e
% g1 Frge feman v =,

i (zE)  wrwl TeeE | afyia §, 98 % feifen ot gefae dues
wEuE A, At yey g4, daens faa, ganes fagoe
3N sy wrfer sifued genfe, A w sEs STt o)

(=) uy frate ST 9 afaga B, IR F Sfaue F Tt 243 F
| fafdw witrerrt o farm, oo wae |sdt ewr grawfedt & fata
i w1 T, fHats EEel 3R FE W A4t feve iR fras,
|
|

77 sifufrem & a1 of oo wfafe A e, 3Y us A 9

4. e IfufTam =t o 19-7 % v Frafataa g gfaeenfaa @1 s, satq — T U 19-F F
“19-F  c@aEl nfe Ht e —ves meEl AR, oS fada od o o g e
A gee foad wefysr, o1 stfumnd oiR Fd=t off wffea =i, =5 foen
Ao gfSream W =79 % o wasm 1 gaee SO,

5. e ST #1 4R 32 F30-40 (3) % 9van, frAfaras sgt §, d9i — 8T 32 T HIAT.
“(4) I g ArEdl, wo e W W e e feafaa s qen o
rzd W W HeRN 2t B gafya sifvere durfia wo o afe o




80 (2) BraTe o9, feAiew 13 wEd 2013

@) mmﬁmmﬁﬁm%;m
() v e W W s s T B 2

% U¥IIq T BIR $U9 W o7afudk ol Wi AfRifaa w1 wEm.

&I 48 T HYiTeH. 6. T stfufa =t ur 48 H,—
(T)  39-4 (3) FArER gfoeafaa B s, st —
“(3) TR GRS % &S § 3 geE § @ wgfu Sifa, wegeE
T 3R 311 fasst o o |ewdi & T 1 STRAI0 3R] U F
I o fepan s -

qig 7% foF U1 IR&0 A1 A F T % S50 wiaea =

g 7€ 3N foF Uk A (HR) Fgfaa st = srEiaa

() IU-HW (7) F WA RN, Aetdraa wiaeenfya fwa s, auiq —
“(7)  (F)  wH S e fEE 3taa HRon o SR O 9ast § SeeEEs
TR YEIH F I FHIO B T ¥, e o Tee & w9 H
F FT F ufifawa €1 S i g gt s & Htea

(@) sl Gewi GoEst 8, ¢ off 9eos, 91 F 97 ¥ w0 F
TAF A1 gfatta & ®9 ° fare & oo wafzm 1wy e
3R T 1 U T 9ol % yerEa @1 wiataty # Az
o fordi Frafem o =g 3 = eifuen g, <9 o T 58 T
Tkl Tragd gy & ST arell Yensil % =gAaH s S 5
TR g1 981 &R =1 Sl + fau =g 5«6y o aa7-
w9 R fafed foean s, w1 s9am =& = fern 20

() 3I9-9W (7) % vyew, Fefafed Su-ord et S, s1ef —
“(8) ¥4 Afuftag = sue FdH € T fAE AR wewn) wEEd W
Iufafydi # swafay ol =1d & 810 gU off 91 & 9O F1 F 9T,
ThE 4 Afus 7 g, foed 8 @ ofeard g

A 3H U A 39~ 4N (9) F U] o 23 frge wefom
¥ W wd WRA WER 3R ¥R 52 H IU-UW (1 F I F
3187 T wmrerents el ofR TR TaTeT Sl WS F UH TR Y
TS &1 T F A & forg syoafsta faen smom.

(9) =9 ufufam o 7o 514 =a T fael | ar=fa fe v ae = 28
FU 1, A 37 Il & 9 % 9ot F w9 8 meal @ wom o=
TH FEET] UEET G ¥ ®Y O AT, WAYE, 99 F 43§




BT TS, fediF 12 W 2013 80 (3)

foru s @ 3w AR femmem w7 wwifur 2

Wi U TEAisa e E HET 3R AN %) IU-41 (8) H
iy savta e 3 wfefor 219 S T A
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sorien m fafurgol fafaa emew s 39 sifufrom sruen =o% s
FATa MU fedl & 3uef F oredi I T e 9, ) SrERer FYen
B

w1, U wER fE 9 & fedie @ Hee feam Wt wemta F
et geFrd A 1 gem 3 | fawe wa s

AE F vl s sEfaafedl % fratas & e, @ st gvE
¢ s, T Y WP SRR H €, S T e S F g

e Bt e ) a

AT 74 T HYTHA.
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ST 75 T HYNEA. 16. o sfufram & g 75 §,— ,
(W) (1) @ (F). (D), (¥) 3R (F) #, 3 20007 % ¥ W, F9: FF
50,000 Wfawefua feg I,

(2) @7z (@), (1), (F) H, 3% “1000" F TIH W, FHA: 37F 25,000

(3) WU () B, & <5007 F WM W, 37F “.5,000” faeafm fwa
S, ‘

(4) T (F), () AR (2) b, 37k “250” & T W, FHHAA: 3 25,0007

wifaeenfag fhe <,

()  Iu-wve (2) H, v “Fagd 3w man ¥ & avaEn o faus (1) % T
w Y form () e wse <oy wiawenf o smo

() @vE (2) % v Pt wve e, s —
“(3) AR TS 50,000/~ TH H Aferer €T g4, gueta g Afe 54 Hm
74 (3) ® fafde f7d M fordlt sy 1 Tagdm S &

(¥) AR ¥ S 50,000/ T9F | ek 7= Enm, yAS A § questa
g afz 3/ U 74 () ¥ ffde f5d ™ et sty = fagdm
IEA TR A

(&) s v Fraf=a smam g fafea feen So

qeATT W R T 7o sfufan & sed g8 & W W efafed T s gieenfua e s,
ST, TR —

“AY <H
3fererToT &1 B

77. BTG T TEhNI AR —
(1) T IR, AT g T 1R &1 e won 99 e
T WEhRI STFYHTOT gy S it Ut wieaal 1 w4 qen T8 el
w1 freg wam, st for sifusroo =t 5w stfufem oiv sdfame wmm
HeehTiar SAfufEm, 1999 (T 2 T 2000) g A1 36 3HH 789
fFa S =1 35 W rfvRiftg ford S,

(2)  afuso § ww ey R oy wE= B

(3) (&) = ff =fg s 1 erer g1 F faw sifda == @,
I 97 I AT HT AT 7 T TH & T FH Y FH
= g9 T TSl =araneier 1 U8 gRo 7 T FH AL

(@) 39 Ul § U wew et faum =1 T sty
T, S ST AR Y 07t @ 1 &1 9 21 3R guu e
TS AW TS (R I, S TERRT STiarer J T5a:
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(4)

(s5)

(e)

¢

g & W wE T Afesa A1 witer g, N gewn
AT F 99 H FH H FH 15 T4 FH AFLIE 39 B

Tig afe T8 TR 3faa aug df st %1 1A
s AfF 9 F TR
THHIOT : — TH ITUW & FA % forg sromenta s
' @ aifurya ¥ 1S o =t S weE % w9 0 AR
frgfea =t aRE &t YR TR 1 fRdt 77 TR
% 3TEA M 1 HIE 9Q YR 7 Il Bl

3I9-9R1 (1) H afdy fdt a1 & 1 g o wE SAfw sifuwo &
a7 1 Heed % ¥4 A fryga fran oI =1 siferstor s arem @
T TR & foe 3w g § Frféa 9m, afk 58 frdt geert It
% e o f fordt et graedt & R e 9 fa= 8 &
T 7.

(&) ATt &1 3regey 3 971 G HMd: %9 O & & a9
3R arfers @ fyss o o Fit TG FHematya # fou 98 urm
=y, 91 for T IR g gr 59 e | fafafde
Y, TS R H,

(@) =% A fag7 @ve (%) d feafaa +1 © woEiy &
o sreaer N 9ew % ®9 H g uRw feen €, @igfa &
ferw ar g

(m Siferertor =1 1S ot gumfa o S gem, gt of 9ug et
Y | NI € GHL

(") AT 1 Srea A1 S GE U TR H T G
T 31 98 & Fgfaa o fFeism g/ 2 w&m, S fe
sAferrtor o 39 feafa @ i@ T 2L

I9-9WT (4) ¥ afdy fHe 919 & T3 g off TS TWHER 1838 A1
ot wrema =1 Fgfoa 1 fondt oft e wome o+ waneih. afs sast T
H, U1 78] A1 S 91 IS % FacAl 1 e FTd A H
T AT B

o g ot Ffad 39 39-ura & 31eH aw 9 gome el
s, < T 5 U T & faeg s 39 % gfagea s
39 =afa =), gt i Fagfa w1 g fea o yafaa @, 9 2
fezn T ).

(%) i gwfa @1 959 #1 98 g, sruteafa, wfafwfa,
T, Ye-m, Ffea =+ srafy & s, fragfea =t aafa
F RO g1 ot off o7 wRo AR S ot 71, @ Ram @Y e A
et R U@ safw #) Frgfea gro s s, <t g9 aa &
i Frgfea & foe afda =1, '
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(8)

(9

(10)

(1)

(12)

(13)

(14)

(15)

(16)

(@) & ek fop s1easr % ug o) fifed 39 0 (1) o o R\ A
T, T qeh SIEAH BT A & LA & T G wd
.

3ferauT 1 JEmer T8 T | 20T, S T TR 510 US9F |
sifugfaa ferem STe.

FfererTor %1 AfFal 1 AT a1 STF Fedl F e W e
gra T st g, e Tae steaet g SifueR T % weE ° g,
ford a7 @y gffam 2, fe a2

mﬁaﬁmmmmamﬁwm
BRI A1 ST EHL

T sl ° W 9 afus gew g

arfyselt gt e fafTee sgoa &1 T & TR e, sl fEe
TR 1 AT YIS T5H §RI 1 WU AN 3 T AT -7
T H FUER S g TN, 61 Afe s1v9el 39 el § 9 U 9eE B
a1eel i1 T AfvrEt S i =1 mme 1 9% fawa g & fem
sierer 1 fAfq fen s siv = fafreem & sram fafafem
fere s,

safuraor 3o Sfemen 1 fafqams 13 & fog aon o7 Fmae %
e & fore T TR F1 gd Hepd & sverea Ted gu o fafrm
fofaa sum, s 39 sifufam 9or su&F o= w7 ™ fom &
IqeHl GG 7.

I9UM (12) & 31 I98 T fafaay wsres § gl feu smon.

sferERTor TN § o1 forelt gareR o ST S T 21 W faRe Ut
Fdaret &, foad foh B a1dier 3ueR! = gt 21, sifiera H fen g
ot fafafyaa = wifta form o foredt smewr <1 Suan = efifeer & =
4 @ & GHYE FE F YA 9 W RO G SR udien
g, afe ot Tt § tfustor 1 98 ydia 21 fir 1 T fafresm
o1 ey Syt fem S wnfew, & sifaeor 59w O sy wfE
F g, J91 fF 9% =g ¥ ged

STgt FIE oTder A sTaeA 39 stfuftam & ovefiw sifuswor #1 fmen
31, 9%l g% SIUE = & IR F faed 91 ¥ I F fa
genfrafa srdter a1 smaea-ud =1 fafiyea dfaa w3 = erafy o o
S ST T WH, S o IQ = T wd gfaETel wda g o
Y TR H HHM, S A1 % IV & fow = sifvraw =61 wiwwan
% TEUERT &I I & foe omavas &

34 fufrm & i sdter, grdteror a1 gAfefelss & st gro
wifta foran o sRW sife qon Freemaes € ofk av el fafaar @
mwﬁmaﬁﬁmm. .

.
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(17) T3 AfufTag F auia fFdt oTditet 1 gAarE & aren iy 39
T wfad &1 w9 Fn, s fF e erder = #i fafaa
yferan wfem, (AR 5 99 1908) Ft 41T 97 T2 3§ Higdl ] Tud
AT F AR 41 5 YW H E €.

77-%. AfdeieRd. —
(1) sAfue sy R fadt feqag qashR =1 SIEET O WTd B 0,
ot off o § ST T ok AR B Al R 3R IuE
e § uEn 3Ty wita X Fehh, S o oy =T voE:

T feaag qahR R fohan T & off T STaEd a9 %
e FE R S w9 9% Afueto 31 R, guffa, w1 9w
T 7 2 S i Hre w1 € qe Heceryl Ut T 1 e @ fer
T T, S TR ORI acal 1 TERT A % Uy ot ST A1 31aEE
T AEE H e off A 9% SHh G IY WA WK &1 1 S gD off
w4 fo 3Tt TR fofan e o, o g % A U Yo W e g ¥
St A F1 3@ W T YR B A T, A FE T 9IE HROT T
2

T T 31 5 U@ 1w e o giafia, ity o gaifem
T foman S & aF T feaeg gersRl =) Sugsd g1 % forg gem
A A TE B SR Y AR F T H g A T A

(2)  fot feaog vaar g0 fedt oW & Afdi &1 9ed = aF
T 7€ foran St S 9 6 o1ae 39 ey % Wit fRa - =it
fafer 9 9= feaw & far v 7 foar 0 Bl

77-@.  ifeervor grv fafast ararem =t wifaaay o1 v & —
(1) 39 AUl F g 91 39 o7t ST ye fEa &1 wAm w1 |
srfuaror 1 Frfafea 9 & ddy o & o wifsaa wra g < fs
fafae wfshan dfed, 1908 (1908 &1 5) & LA fFdt g w1 o
Fd T foret fafaa = | ffea g €, o7ufq -
(F) Uy A gRI A H1 W,

(@) T =t F T SO TU1 SR TR HE a0 0 G
IHHT T FHET;

m ford TmEe ¥ TEewn 91 9w Rl 9 & fae -
HE, 3R

RN U G PG S S ——

(2)  fordt ot U9 o o3 1 S H, A ot T Stfusry S sifreor g
30 ey ¥ frgea fean e 1, atfuraneft 61 vy feem wm,

78. e aur ifuervor & amer erdel. —
(1) % T9H HEY A S STETd § ) DIge, 39 tutTm a1 39
e s T el & ofiv wfm Y T v g oMy &
A :—
(%) YIRR ® = et Jafe W@ AR TIRR & Ay
ot T8 sifuerdt, St ST TR 91 WY R @ fa=
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78-%h.

79.

g1, % g1 uifta fvan 7o &, 9 U ey wiitd & aren
siftrerr) IR =) wfaaai @ ffea i@ A 81,

(@)  AfyeTor F1 a9 T STefs U ety WSeR, T R
o1 G SR g aiitd T 1 =,

(2)  vum die § WER ga uie f6d ™ fed ety & favg fgda
ardier safastor &1 WA frefafea snuri 4 @ fed snur 9 g,
a1l :—

() 4% o omew fafy & wfaget &; @

(I %ﬁﬁmﬁﬁﬁa%ﬁmﬁnaﬁmﬁmﬁmm
?ﬁﬁm%;m

() == o g atfufrm gro gnfafea wfea & TH ArEm o
7 3ffe g2 & foed for oo A w6 et w0 |
et A qfe § wew E

(3) I e fafeq dfa A wafum orda wifved =1 <9 o &
o=l fa o sy, foaw i favg oda &1 7}, 39 oy 9
yuifad gU versi  Gyfad foean w7 o, 918 e & siaw Wi =
ST

T 39 IY-U10 F 31 ufedi e 1 G e 9 ey
T Ft faos fovg ardter =) 78 €, wfafafy sihwra =@ % fou
a7ufera woa euafsta s fear s,

widug amel W dier wiftrerrdt gRT aREdar-ater ot Serar SHL— A
T AW o 59 stfufm & s w1e susy T man § f feell off
faftvaa = smew % favg, ordia foneht fafafde wemafy & i weq@ =1 =0
Gopll, 3T Wit UE SIeTafy 1 3199 €19 % q9aTq 9l Te0 X

. T Afe srdienedt 3T MRl 1 I8 TEHTE FY 2 for Ut wHremafy o i

A9 4 HE % o0 ST 99 94 HRO o

awfaay e § wig rdier o qAfdelteR 7 g —3a sifuftam A siafd
el wfaset o % B g Y, et wRdta ford S ot fafas gd wgfa d =@
ITEHT LAY W B W, —

(ww) o et S% F uftaamm & fau sew fsan e =

()  FH A T H Aya [HER 7 e @ dfaferem wt w5
A &% T & A

(7)) frdl et S & 9IS &, 9R o8 fad ot 7 S s 9 @), F
sIfasm 1 freram & fau oy fea mar & au 9% faw g
sifuart Y Frgfaa =t € &,

Te1 5% favg F yda @1 [Efders 7¢f € =1 o9
& g 3R R fod 3% #1 T oY W ST A e
vay, Fmfn, i o 9fafeaem & fere aifta fn w8 ==
™ R
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80.

80-h.

80-41.

80-T1.

UTHAT ST 31T IT WeTEAUT. — U 78 o SUaHi & 37eai= wa gu, KR,
STR PR a1 WY WORR 39 Afufam & Iuaedi & 316 Igy@ &1 a1
el et = feht ot & ol ) fafreea % foau o ey forelt 0@
SAfeEr =6, < T A, 1 U Tt & et w6t fafafie w6 & g aem a),
sfafta X T o 97 fFdt «ff U@ vt @ Su% Ay fafvy ¥ «ifem
foreht Tt =1 forelt o171 o TGl oh! TR S TR a9 A1 o 9% W waret
T TG ST W AT I 3T ey et 3 U tfarait &A1, S U8 wma
7 4 = & A i fafafyea w0 % fau 9sm 7, R #wm

ar¢ T ey sl #Y wedarfeal B ot 39 W s i
HT it e it vifn. — IR et §t T =ion 9 @1 fed) 9esR
51 faru o falt amaeR W fedt siviry sifusrt Ry &t ¥ Tt <
Frerfedl w1 ifyeia 1 fedl Tewr) Orgdt &t 9 & fedt fafavsa ),
ot U fopet fafseea = oifta ford A foredt ot =t duan o1 siife F o d
3R TR AfuFIEl 1 |1 &) FEarfEdl i faftaa & 9n F o7 gaeE e
F YA § T TR AR IHHT 99 W . afe e ome | iR
=g Woiid B § T 31 weR g e fedt fafreem o sew a1 sfarfedi =i
Iurafta foran sirn =fey, snfaet (3=1) favan St wnfe = Seter simn =nfe ot
R 39 U1 oy Tia % T, S T 9% i s :

TG 79 u & 1A fRT 9aeR W gfage Y9 S 9l g
SISV T4 T 71 o1 ST, 19 o o T Y& ht GFams o1 gfebgeb T
?fqﬂﬁ?ﬂﬁ :

WY 7% 3R % 39 U % siavia TR i e uiwgi 49w T9eR
q fr= guit % foreht sifueerdt =1 wearnfsa =1 &1 S,

IS ATSYT HA Tl Wk, — 181 TS 3Tde 1 Gt o foru &ig smae
34 it & 1= stfeeor @ R = foran e 9, a7l gt st
-1 IR, = % 329l & fawa ¥ 9 U % fag, gunfeafa sder o
e R faf vy wifaa w3 =) srafy o ©g sraddt ey X gm 9 fF 39
=TT TE GraEgel T €, A T IR O S A % IeeE % feg
1 ITHT Yok o e S TR & fae st .

3N o feare= Rt Tkt AT —

(1) W3 F e fages ¥ tfuerdt oo i onew wifa fran @ an
3T ug ITa, 3Tdter F feru fafea #t 78 wenafy +1 sta@@ 89
* @, fret ot o, =7 fadw S W f 08 R w1 freaea s
TEA T o fau ek foan S s s1diet Hee A a9 oTde Wifusrt
q T W Afvyw w3 F foag srfar 7.

(2) = WYY, S Uw 78 A1 ¥R 80 gRT Y& Wihal o1 WA Y @I e,
715 frdw 2 T o 39 oW %1, S rdter a1 gt & o1dia §,
froarea Sav w6 % fon I fear sie S f o sfaa oug.

(3) Pt oW W Prowe U fam o w1 AR 3 aren st
Rt T It SiftRifaa e dahm a1 Tt afasyfa fou S @1 s
2T oW S f a9 sfaa awd.
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80-¥.  wferd WTH! okt 3favur. — 34 Ifufad & s1eia Teiierg U9 Sesi stfestm
F TS F AT F AE F TR g4 T GOER F gue dfed g
3 A A 39 FHEarE! tfusrto = siaf 8 s

d uwT 95-% w18, 95—, W& AfufTan &t ¥ 95 % e Frefefaa ur ofq wenfud =1 g, steiq:—
. “95-%. THIGATSAN ehT FFRTRTOT, —
(1)  ofe g srfufteg & Sueel =1 gureeis sAR § @ Siee
IO TR ¥ A T AR, 39 Al % suss § e
U1 R I & G, S o o U Hfaa & fraeo
FA F fau emavas a9

g 7% & T omew 39 sifufem % gamesia g9
H TG T T FY FeEry F TFaEE F qvE iE T8
[ERUSIL

(2)  SUHW (1) % 7 IE STeW faur e & e W gomeiy
@ wem AR S fed ot <en H Ry &A@ & Sl
ST W % sifan feaw & uven TE g

TR, i 13 weadt 2013

FHIT 1285/8. 45/21-3U/FE/B. /13, —IRA F Wfau F ST 348 F WIS (3) F T H TG
TEErl Gt (de) stfufam, 2012 (FHIE 6 T 2013) W1 TS AR TS F WTUHR W TaggR WHiv feran
S R

BUIGIG & TS F TH 41 SRR,
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CHHATTISGARH ACT
(No. 6 of 2013)

THE CHHATTISGARH CO-OPERATIVE SOCIETIES (AMENDMENT)
ACT, 2012

An Act further to amend the Chhattisgarh Co-operative Societies Act, 1960
(No. 17 of 1961).

Be it enacted by the Chhattisgarh Legislature in the Sixty-third Year of the Re-public
of India. as follows :—

1. (h This Act may be called the Chhattisgarh Co-operative Societics (Amend- Short  title, cxtent
ment) Act, 2012, and commence-
ment.,
(2) It extends to the whole State of Chhattisgarh.
3) It shall come into force from the date of its publication in Official Gazette.
2 The Precamble of Chhattisgarh  Co-operative Societies Act, 1960 (No.17 of 1961) Amendment of
(hereinafter referred to as Principal Act), shall be substituted by the following:— Preamble.
“An Actto organize and develop Co-operatives as democratic instruments and people’s
Institution based on the principles of voluntary formation, autonomous functioning,
democratic member - control, member - economic participation and autonomous
functioning.”
3. In Section 2 of the Principal Act,— Amendment of
(i) In clause (y-i), the word “Registrar”, shall be substituted, by the following Section 2.
words—

“State Election Commission™

(i1) After clause (b-i), the following clause shall be added, namely:-—
“(b-ii) “Authorized Person” means a person authorized by Registrar to
act on his behalf under this Act;”

(i) Clause (z) shall be substituted, by the following:—
“(z) . “Co-operative Society” means a Co-operative sociely registered or
deemed to be registered under this Act”

(iv) The Clause (d) shall be substituted by the following:—

(d) “Board” means the board of directors or the governing body of a
co-operative society, by whatever name called, to which the direc-
tion and control of the management of the affairs of a society is
entrusted to;

(v) clause (1), shall be substituted, by the following:—

{t-1) “Officer” means a person appointed by the society to discharge the
function assigned by the society and includes any officer posted on
deputation;

(vi) After clause (1-1), the following clause (t-ia) shall be inserted, namely:—

(t-1a)  “office bearer” means a President, Vice-President, Chairperson, Vice-
Chairperson, Secretary or Treasurer of a co-operative society and
includes any other person to be elected by the board of any co-
operative society;

(vii) After clause (bb), the following clauses shall be added. namely:—
: “tec)  “Scheduled Castes” means the Scheduled Castes specitied in
relation to this State under Article 341 of the Constitution of India;
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Insertion of new

Section 19-E.

Amendment
Section 32.

Amendment
Section 48.

of

of

After Section 19-D of the Principal Act, the following Section shall be added. -

(dd) ‘ “Scheduled Tribes” means the Scheduled Tribes specified in
relation to this State under Article 342 of the Constitution of India:

(ee) “Tribunal” means the Chhattisgarh Statc Co-operative Tribu-
nal constituted under Section 77.” .

(ff) “Multi-State co-operative society” means a society .registercd or
deemed to be registered under the Multi-State co-operative societ-
ies Act 2002 (No 39 of 2002)

(gg) “State level co-operative society” means a co-operative society hav-
ing its area of operation extending to the whole of the State.

(hh) “Administrator” means a person appointed by Registrar with such
terms and conditions to manage the aftairs of the societies during
the period in which the board of society is kept under supersession
or suspension .

(1) “Functional Director” means a Director other than elected and
co-opted of the board, having functional responsibilities but
re- presenting the board of directors, such as Managing Director.
Additional Managing Director, Director Finance. Directlor
Marketing , Secretary and other functional Officer etc;

a1 “State Election Commission” means an authority or body referred

to in article 243K of Constitution of India, for the purpose of
superintendence, direction and control of the preparation of

electoral rolls for, and the conduct of, all elections to a co-operative
society.

In this Act, wherever the word “Committee” occurs shall be sub-
stituted by the word “Board”

namely:— .
“19-E. Education of members, etc.- (1) Every Co-operative society shall include in

its budget in every financial year, provisions for expenses on the Education
and Training of Members, including office bearer, other officer and Staft.

After sub-section (3) of Section 32 of the Principal Act, the folowing shall be added.

namely:—

4

Every society shall carry on day to day business by its registered address and
shall maintain records pertaining to the society at its registered address if the
society does not— ’

(i) communicate the changed address to the Registrar, or
(i) carry on the business at its registered address. or
(iii) maintain the records at its registered address.

The Registrar may impose penalty not exceeding fifty thousand
rupees on the officer responsible after giving a reasonable opportunity of
being heard. )

In Section 48 of the Principal Act,—

()

sub-section (3) shall be substituted, namely :-

3) “The reservation of the seats on the board ol the socicty from among
its members belonging to Scheduled Castes. Scheduled Tribes
and Other Backward Classes shall be in proportion to their mem-
bership.”




T TSI, 5 13 FREd 2013

80 (23)

Provided that such reservation shall not exceed 50% of
membership of the board.

Provided further that one seat shall be reserved for Sched-
ule Castes and Scheduled Tribes. as the case may be.

(1t) For sub-section (7). the following shall be substituted. namely:-

~(7)

{a) -~ A member who absents himself willfully in three consecu-
tive meetings without reasonable cause, and which is
proved after giving him reasonable opportunity, shall be
ceased to be a member of the board, and is debarred from
all consequential benefits.

(b) In a Co-operative society, no member shall be qualified
for election as member of the board, delegate or represen-
tative and entitled to vote in any election of the board,
delegate or representative of the co-operative society
unless he has availed minimum level of services by such
sociely as may be prescribed in this regard from time o
time.”’

(11i) After sub-section (7), the tollowing sub-sections shall be added. namely :-

“(8)

9

Notwithstanding anything contained in this Act or the rules made

thereunder or bylaws of the societies total number of members of

the board shall not exceed twenty-one. of which two shall be
women.

Provided further that co-opted specialist member appointed
under provisions of sub-section (9) of this Section and ex-officio

member, and Government nominee appointed under provisions of

sub-section (1) of Section 52 and functional director(s) shall be
excluded from the maximum number of members for the purpose
of this sub-section.

Notwithstanding anything contained in this Act or rules made there-
under, Board shall co-opt those persons as members of the board
having experience in the field of banking management. finance or
specialization in any other field relating to the objects and activitics

undertaken by the co-operative society, as member of the board of

such society:

Provided that the number of such co-opted member shall
not exceed two in addition to twenty-one members specified in sub-
section (8) of this Section.

Provided further that such co-opted members shall not have
the right to vote in any election of the co-operative society in their
capacity as such member or to be eligible to be elected as office
bearers of the board.”

In Section 49 of the Principal Act,—
(i) In sub-section (1), for the words “three month before” the words “a period
of six months of” shall be substituted.

Amendment
Section 49,

of
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(1) In sub-section (1). after clause (). the following clause shall be added. -
namely :— '
(g2} appointment of Auditor for next financial year.”

(i) After proviso to sub-scction (7-A) (i). the folowing proviso shall be
inserted. namely —

“Provided further that the board may il a casual vacancy on the

hoard by nomination out of the sume class of members in respect of which

the casual vacancy has arisen, il the term of board is less than half of its

original term.”

(iv) For sub-scction (8), the following shall be substitated. namely:—
*(8) Notwithstanding anything contained in this Act or Rules made there-

under the election of a board shall be conducted before the expiry
of the term of the board. If the elections are not held before the
expiry of the term., or board of society ceases to function due to the
order of anv court or otherwise all the members of the board shali
be deemed to have vacated their seats and the powers of the board
shall be deemed to have been vested in the Registrar and the State
Election Commission shall hold clections within six months. or
twelve months in case of the Co-operative Banks:

Provided that the Registrar may authorize any officer 10
exercise the powers of the board vested in him under this sub-
section and the officer so authe. -ed shall exercise such powers
form the date of such avthorization.”

Amendment of 8. In Section 50-A of the Principal Act, the sub-section (1-A) and (1-B) shall be omitted.

Section S0-A.
Insertion of a new 9. After Section 50-A of the Principal Act. the following shall be added. namely:—
Section 50-B 50-B. State Election Commission.—

(nH State Government may by notification in the Official Gazette Au-

thorize State Election Commission to conduct Election of co-op-
crative Societies and preparation of clectoral rolls.

(2) Siate Election Commission shall in consultation with State
Goverment appoint such numbers of officers and other staff as may
be required for conducting clection in respect of co-operative soci-

elies ;

(3) In exercise of power under this section. the state election commis-
sion shall determine the dutics and responsibilities as well as the
powers that may be exercised by such officers and the staff refer to
in sub-section (2): as the commission may deem fit for conducting
the clection.

4y The State Geverment Shall. in consuliation with the State election
commission inake rules for the preparation of efectoral rolls for
copducting clections to all co-operative societies.

v

The process of Election o co-operative socicties and the powers of
returning office shall be as may be notified by the commission for
the purpose.



1) In clause (c¢) of sub-section (1), for the words “two years in the first in-
stance’ the words “six months” shall be substituted.

(i) In third proviso of clause (¢) of sub-section (1), for the figure and word 5
years” the figure and word 1 year™ shall be substituted.

(111) For sub-section (3), the fo]lowiyng shall be substituted, namely :—
“(3) No such order shall remain in force for more than six months, and

one year in case of Co-operative Banks.”

(iv) Sub-section (13) shall be omitied.

Section 53.
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(6) The commission.shall notify the code of conduct to be followed by
the candidates, others and functionaries engaged in the process of
election for in enabling free and fair clection.
(7) The commission shall also be empowered  to requisition the ser-
vices of other officers to aid and assist in the election. and such
requestioned oflicers will be under the over all supervisions in con-
trol of commission during the clection.
(8) (a) It shall be obligatory on the president, Chairman and Func-
tional Director of every co-operative society to notify state
election commission about election and it shall be the duty
of functional director to ensure that the request for
holding elections is made available 1o the commission in
time to enable the commission to conduct election :
(h) On receipt of the request. as laid down under sub-section
(3)a) the Commisston shall ensure that the election be
held before the expiration of the term of existing board:
(c) It shall be the duty of the board of the socicty to ensure
that all information, books and records are kept upto date
and are being made available from time to time to the
Commission or any person authorized by him in this
behalf as may be required/expected by him for the
purpose of clection;
{d) The Board of the society shall also ensure that all such
assistance is being made available to Commission by the
sociely as may be expected by him in this regard to con-
duct elections:
9) All expenses incurred in conducting the clections of the hoard of
any society shall be borne by the society concerned.
(1) The Commission may issue such instructions to the board or its
members  which it may consider reasonable for conducting free
and fair election. Instructions issued under this section by the
Commission shall be binding on them.
10. Section 52-B of the Principal Act, shall be omitted. Amendment of
: Section 52-B.
I In Section 53 of-the Principal Act,— Amendment of
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(v) After sub-section (13), the following shall be added. namely:—
“(14)  where in the opinion of the Registrar :— )
(D) the board of co-operative society is in persistent default,

or negligent in the performance of its duties and has
committed any act prejudicial to the interest of the co-
operative socteties or its member; or

(i1) there is stalemate in the constitution or functions of the
board: or
(1il) the State Election Commission has failed to conduct

election as per the Act, such board may be superseded or
kept under suspension and the Registrar shall proceed to
appoint administrator.

Provided further that the board of any such co-
operative societies shall not be superseded or kept
under suspension where there i1s no Goverment
shareholding or loan or financial assistance or any
guarantee by the Goverment.

Amendment of 12, In Section 56 of the Principal Act.—
Section 36. (1) After sub-section (1), the following shall be inserted, namely :(—
“(1-a)  Every society shall file returns within six months of the close of
every financial year to the Registrar or any person authorized by
him on his behalf pertaining to the following, namely:-

(1) Annual report of its activities:
(i1) Its audited statements of accounts:
(111) Plan for surplus disposal as approved by the general body

of the society;

(iv) List of amendments to the bylaws of the society, if any:
(v) Declaration regarding date of holding of its general body

meeting and conduct of election when due; and

(vi) Any other information required by the Registrar in pursu-
ance of any provision of this Act.”
(i) In sub-section (3), for the words “five thousand™ the wor-Is “fifty thousand”
shall be substituted.

'q“se_“i"" of  new 13. After Chapter V and Section 57-A of the Principal Act, the follow ing new Chapter V
Section 57-B. A and Section 57-B shall be inserted, namely:—

. “CHAPTER V-A
Provision regarding short term Co-operative Credit Structure Societies

57-B. Management of short term Co-operative Credit Stru :ture Societies.—
() Notwithstanding anything contained in this At or Rules framed
thereunder or bylaws of any registered society or orders issued there-

under, the provisions of this chapter shall have overriding effect.
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(2) In this Chapter. unless the context otherwise requires.-
(1) “Affiliating Society” means a society of which another
society or co-operative is a member;

- (1) “Co-operative” means a co-operative as defined under
Section 2(f) of Chhattisgarh Swayatta Sahakarita
Adhiniyam, 1999 (No. 2 of 2000);

(1ii) “National Bank” means the National Bank for Agriculture
and Rural Development established under Section 3 of
the National Bank for Agriculture and Rural Development
Act, 1981 (61 of 1981);

(iv) “Secondary Co-operative” means a co-operative regis-
tered und,cr Chhattisgarh Swayatta Sahakarita Adhiniyam,
1999 (No. 2 of 2000) of which another co-operatives or
society is a member;

(v) “Short term co-operative credit structure society” includes
the State Co-operative Bank, a Central Co-operative Bank
and a Primary Agricultural Credit Co-operative Society.

3) (a) . Short term co-operative credit structure society shall be
eligible to be a member of a secondary co-operative.

(b) A co-operative registered under Chhattisgarh Swayatta
Sahakarita Adhiniyam, 1999 (No. 2 of 2000) may become
the member of an affiliating society registered under this
Act.

4 A short term co-operative credit structure society may become a
member of an affiliating society or a secondary co-operative of its
choice or leave the membership of such society or co-operative.

(5) (a) The bylaws or any amendment to the bylaws of a short
term co-operative credit structure society shall be regis-
tered by the Registrar within thirty days from the date of

receipt of the application.

(b) If the Registrar is satisfied that the proposed bylaws or
the amendments to the bylaws are contrary to the provi-
sions of the Act and the rules made thereunder he shall
reject the same duly recording his reasons thereon within
thirty days from the date of receipt of the application.

(6) (a) Every depositor in a primary agricultural credit co-opera -
tive society, subject to the criteria of minimum depos .t
amount and period, as prescribed by Registrar from time
to time, shall be eligible to be a member of the society .
under sub-section (1) of Section 19 after subscribing the
minimum share capital specified in the bylaws of the soci-
ety and shall have full voting rights of a member.

(b) An individual or a group of borrower shall have the right
to become member of a primary agricultural credit co-op-
_ erative society under sub-section (1) of Section 19.

©) Every group of depositor or a group of borrower
admitted, as member under sub-section (1) of Section 19,
shall be entitled to vote through a delegate nominated by
such group.
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(%)

(10

(1D

(12)

The short term co-operative credit structure society shall be

autonomous in all financial and internal administrative  matters

especially in the following areas:—

(1) interest rates on deposits and loans in conformity with
and subject to Reserve Bank’s guidelines.

(1) borrowings and investments,
(iti) loan policies and individual loan decisions,
(iv) personnel policy, statfing, recruitment, posting and remu-

neration to staff, and

(v)  internal control systems, appointment of auditors and com-
pensation for the audit.

The State Government's subscription in the share capital of any
short term co-operative credit structure society shall not exceed
twenty five percent and the State Government or such society may
reduce the State Government’s subscription further at its choice.

(a) There shall be only one nominee of the State Government
in the board of the State Co-operative Bank or a Central
Co-operative Bank if the State Government has subscribed
to its share capital:

Provided that the nominee of the State Govern-

ment in the board of the State Co-operative Bank or a Cen-

, tral Co-operative Bank shall not take part in election nor
shall have any voting right in such election.

(b) () There shall be only one nominee of the State
Government in the board of a primary agricul-
tural credit co-operative society if the State
Government has subscribed to its share capital:

Provided that the nominee of the State
Government in a board in the primary agricul-
ture credit society shall not take part in election
nor shall have any voting right in such election.

(i1) A short term co-operative credit structure
society shall have full freedom (o transact with
other societies registered under this Act or co-
operatives registered under the Chhattisgarh
Swayatta Sahakarita Adhiniyam, 1999 (No. 2 of
2000).

A short term co-operative credit structure sqciety shall have the
freedom of entry and exit at any tier and there shall be no manda-
tory restrictions of geographical boundaries for its operations.

A short term co-operative credit structure society may, subject to
the guidelines of the Reserve Bank, invest or deposit its funds in
any bank regulated by the Reserve Bank and not necessarily in the
affiliating society to which it is affiliated.

A short term co-operative credit structure society may obtain loans
from any bank regulated by the Reserve Bank and refinance from
the National Bank and not necesarily from the affiliating society

- to which it is affiliated.
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(13) A primary agricultural credit co-operative society may pay divi-
dend in accordance with the guidelines framed by the Registrar in
consultation with the National Bank.

(14) No person shall be elected, nominated or co-opted or allowed to
continue as a member of the board of a short term co-operative

(i)

(i1)

(i)

(15) (a)

(b)

{16) {a)

(h)

(<)

i
| credit structure society. if he—.
i

is a person who represents a society other than a primary
agricultural credit co-operative society on the board of a
Central Co-operative Bank or the State Co-operative Bank,

it the society he represents has committed a default to-

wards the payments of such bank for a period exceeding
ninety days:

is a person who committed a default towards the payments
10 a primary agricultural credit co-operative society of
represents  a primary agricultural credit co-operative
society on the board of a Central Co-operative Bank or the
State Co-operative Bank, if the society he represents has
commitied a default towards the payments of such bank
for a period exceeding one ycar unless the default has been
cleared:

1s a person, who represents a society whose  board is
superseded.

The board of the State Co-operative Bank and the Central
Co-operative Banks shall not be superseded without prior
consultation with the Reserve Bank.

The board ~f a pnimary agricultural credit co-operative
society may be superseded only on any of the following
grounds. if— .

(i) the socicty incurs losses for three consecutive
years:
(i) serious financial irregularities as proven in

enquiry for the purpose;
(iii) fraud has been identified:
(iv) lack of quorum in three consecutive meetings.

The State Election Commission shall conduct elections to
a short term co-operative credit structure society before
the expiry of the term of the existing board.

The State Election Commission shall conduct elections to
a short term co-operative credit structure society within
six months in case of Primary Agricultural Credit Co-
operative Society and twelve months in case of State Co-
operative Banks and Central Co-operative Banks from the
date of Hs supersession:

Provided that in circumstances beyond control,
the Government may allow holding of such clections within
a period not exceeding six months from the date of

SUPETSESSION.

A member of the board of a primary agricultural credit
co-operative society which has been superseded under this
Act shall not be entitled to contest the clection again for a
period of three years from the date of supersession:
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(18)

(19)

(20)

Provided that where the supersession is owing to the
grounds contained in Section 15(b)(iv). the lack of quorum is not
due to the absence of such member.

The members of the board and Chief Executive Officers of the State
Co-operative Bank or the Central Co-operative Banks who do not
fulfill the criteria stipulated by the Reserve Bank shall be removed
by the Registrar or the Appointing Authority, as the case may be, on
the recommendation of the Reserve Bank or the National Bank.

(@  Where the number of elected members on the board of a
State Co-operative Bank or Central Co-operative Bank does
not, in the opinion of National Bank, possess special
knowledge or experience in such fields as may be
stipulated by the National Bank, the State Co-operative
Bank or the Central Co-operative Bank, as the case may
be, shall co-opt such number of professional in such field,
not exceeding two and the professionals so co-opted shall
have full voting rights except the election irrespective of
whether such professional is a member of the Society or
not.

(b) If any person who, in the opinion of the Reserve Bank,
has been co-opted as a member of the board under clause
(a) of this sub-section without having requisite knowledge
or experience as stipulated by the Reserve Bank. he shall,
on being advised by the Reserve Bank or :he National
Bank, be removed from the office after givirg him a
reasonable opportunity of being heard.

The Chief Executive Officer of the State Co-operative Bank and a
Central Co-operative Bank, shall be appointed by the members of
the board of the State Co-operative Bank or the Central Co-opera-
tive Bank, as the case may be, from among a panel of names not
exceeding three persons eligible to hold the office of Chief Execu-
tive Officer in accordance with the criteria stipulated by Reserve
Bank; and the aforesaid panel shall be recommended by a selection
board consisting of the following persons all of whom shall be the
members of the board of the State Co-operative Bank or the Central
co-operative Bank as the case may be :—

(1) The nominee of State Government on the board.

(i) The nominee of the National Bank on the board.

(i) One other member of the. board whether elected or
co-opted.

No primary agricultusal credit co-operative society or its federa-
tion or association (except those which are permitted to act as a
bank under Bankir{g Regulation Act, 1949 (10 of 1949) shall be
registered with the term ‘bank’ or any other derivative of the term
‘bank’ in its registe.cd name or shall use the same as a part of its
name:

Provided that where any primary agricultural credit co-
operative society or its federation or association (except those which
has permitted as a bank under Banking Regulation Act, 1949 (10 of
1949) has been registered using the term “bank” before the coming
into force of this Act, the term “bank™ along with its derivatives
term shall be omitted within three months from the date of enforce-
ment of this Act:
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Provided further that where any such society  fails to
comply with the above provisions within the period specitfied therein,
the Registrar shall order the winding up of such society afier giving
a reasonable opportunity of being heard.

The financial accounts of the State Co-operative Bank or Central
Co-operative Bank. as the case may be, audited and certified by an
auditor or auditing firms from among the panel of such auditors
approved by the Registrar and appointed by the General Body in
this behalf.

Where the Reserve Bank so requires. the Registrar shall conduct a
special audit of the financial accounts of the State Co-operative
Bank or the Central Co-operative Banks. as the case may be,
conduct the special audit and furnished the report of such audit in
such manner and within such time as may be  stipulated by the
Reserve Bank.

No authority other than the board of the short term co-operative
credit structure society shall have the power to direct the society
that a contribution to be made to any fund other than that required
for improving its net worth or the financial position of such socicty.

The prudential norms, stipulated by the Reserve Bank including
norms for capital to risk weighted assets ratio, shall be prescribed
by the Registrar in consultation with the National Bank in respect
of all primary agricultural credit co-operative societies.

(i) Where the Reserve Bank  presceribes any  regulation.
including a recommendation of supersession of a board or
the winding up of State Co-operative Bank or Central Co-
operative Banks. as the case may be. the Registrar shall
comply with the same within one month from the date of
such communication.

(il) The Registrar shall ensure that the liquidator or the Ad-
ministrator, as the case may be, is appointed within one
month of being so advised by the Reserve Bank for wind-
INg Up or supersession.

(111) Where in the opinion of the Reserve Bank, the tunction-
ing ol the Chief Executive Officer of the State Co-opera-
tive Bank or a Central Co-operative Bank, as the case may
be. is such that itis not desirable in the interest of the bank
to continue the person as the Chief Exccutive Officer of
the bank, 1t may require the registrar to remove the Chief
Executive Officer; and the registrar shall proceed forth-
with to remove such Chief Executive Officers after giving
a reasonable opportunity of being heard.

(v) Where in the opinion of the Reserve Bank. a person
does not possess the requisite special knowledge specified
by it. the Registrar shall on being advised by the Reserve
Bank. proceed forthwith to remove such co-opted
member alter giving a reasonable opportunity of being
heard.

Every employee of short term co-operative credit structure society
shall be borne on the cadre of such Society and the Society shall
have the full powers in all matters of appointment, promotion,
disciplinary action, in respect of such employees:

Provided that the terms and conditions of an employce
who is there on the date of this Act coming in to force, shall be
protected.



80 (32)

AT e, fa i 13 wad 2013

27

(28)

Where short term co-operative credit structure society is required
to be exempted from any of the provisions of this Chapter in the
public interest. the State Government shall do so with the prior
approval of Reserve Bank.

No authority shall do anything or act in any manner which may
have the etfect of abridging the power of any short term credit
structure society under the provisions of this Chapter.

Amendment of 14. - For Scction 58 of the Principal Act. the following shall be substituted. namely:—
Audit of Accounts.—

Section 58, 38,

()

(3)

{5)

Every co-operative socicty shall maintain books ol accounts ol its
income, expenditure pertaining to the society’s in the forms to be
prescribed by the Registrar and shall present the profit and  loss
accounts for cach co-operative year and the balance sheet as on the
last day of the co-operative year.

Every co-operative society shatl subimit its books of accounts and
record of all transactions and pertaining 1o all atfairs for the
purpose of audit by an auditor or auditing firm to be authorized by
General Body from a panel approved by the Registrar.

The Registrar shall not include a person who is not a member of the
institute of Chartered Accounted of India or auditing firm which is
not dully authorized by the said institute to conduct such audit.

Provided that in case of co-operative socicty with Govern-
ment share holding or loan or Hinancial assistance or any guarantee
by the Government. the Registrar may include the auditor in the
panel.

Every society shall getits accounts audi ' by a Auditors or group
ol Auditors authorized by Registrar in this behalf once at least ev-
ery financial year and shall pay such fees for auditing as may be
prescribed by the registrar in this regard:

Provided that—

(i) the State Government may, by notification. for reasons to
be specified therein exempt any class of socicties to pay
such fees:

(i1} the Registrar shall lay down the minimum qualification
and experience of such Auditor of auditing (irms referred
to in sub-scction (1):

(i) the accounts of every society shall be audited within six
months of the close of the hinancial year to which such
accounts relate and the accounts of the socicties shali be
maintained by the societies concerned in such a manner as
may be prescribed by the Registrar in this regard:

(iv) the Auditors. to conduct the audit of the accounts of the
society referred to in sub-section (1) shall be appoinied by
the general body of the society concerned amongst the
pancl of Auditor or auditing lirms approved by the
Registrar in this behalf:

Provided further that if there is a complaint of

financial irregularitiecs or embezzlement after the
completion or issuance of the audit report, the Registrar
may order special audit for the purpose.

The audit under sub-section (4) shall include examination of the
accounts and the overdue debts, if any. compliance of the
instructions and orders of the Registrar issued under this Act. rules
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Amendment of 15. (1)
Section 74,

made thereunder and bylaws of the society. the verification of cash
balance and securities and valuation of the assets and liabilities of
the societies and such other items as may be specified by the

Registrar.
(6) The Auditors or Auditing firms shall at all times have access to all

the books. accounts. documents, papers. sccurities. cash and other
properties belonging to, or in the custody of the society and nay
summon any person in possession of or responsible for. the custody
of any such books. accounts. documents. papers. sceurities, cash or
other properties. to produce the same at any place at the headquar-
ters of the society or any branch thcicel, :
(7) Every person who ts orhas atany time been. an officer or employee
of the society and every member and past member ol a society shall
furnish such information in regard to the wansactions and working
of the society as the Auditors or Auditing {irms may. require:
Provided that the audit report ol accounts of an Apex
Society shall be. faid before the State Tegistature in such a manner.,
as may be prescribed by the State Government.
In clause (k) ol Section 74 of the Principal Act. for the full stop (1) after the
word “offence™. the semi colon (1) and word “or™ shall be substituted.

(1) In Section 74 of the Principal Act. after clause (k). the foliowing clauses
shall be added. namely:—

“(h any person willfully or without any reasonable excuse disobeys any
summons, requisttion or fawful written order issued  under the
provistons of this Act or rules made thereunder except as provided
under sub-scetion (2)of section 89 of the Act: or

(m) any employer who is authorized to make deduction from his salary
and other duces for remitting the same 1o such co-operative society
without sufficient clause: or

(n) any person, before. during  or aller the election of members
ol the board or office bearers, adopts any  corrupt practice. so
declared by the state election commission

Amendment of 16. In Section 75 of the Principal Act.—
Section 75. (i) (1 In clauses (@), (d). (¢) and (hy for the figure 20007 the figure
*50,0007 shall be substituted respectively,

(2) In clauses (b). (¢) and () for the figure 10007 the figure *25.0007
shall be substituted respectively.

(3) In clause (1) for the figure “5007 the figure 250007 shall be substi-
tuted.

(4) In clauses (), (g) and (k) for the figure 2507 the figure 25,0007
shall be substituted respectively.

(i) In clause (k). tor the full stop (.) alter the figure and word “74{k]™, the semi
colon ;) and word “or™ shall be substituted.
(11) Atter clause (k). the following clauses shall be added. namely:—

(1) with fine not exceeding Rs. 50,000, provided that he is convicted off
an offence referred to in Section 74(1): or

(m) with fine notexceeding Rs. 50,000 in each case, provided that he is
convicted of an offence referred to in Section 74(m); or

(n) as prescribed by State Election Commission.
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17. For Chapter X of the Principal Act. the following new chapter shall be substituted. Insertion of Chapter
namely:— X.
“Chapter X
Constitution of Tribunal
77. Chhattisgarh State Co-operative Tribunal.—

h

(3)

4

{6)

The State Government shall, by notification. constitute a Tribunal
called the Chhattisgarh State Co-operative Tribunal to exercise the
powers and Lo discharge the functions conferred or imposed on the
Tribunal by or under this Act and the Chhattisgarh Swayatta
Sahkarita Adhiniyam. 1999 (No 2 ot 2000).

The Tribunal shail consist of the Chairman and two other members.

{a) No person shall be qualified to be the Chairman of the
Tribunal unless he had been a Judge of a High Court or
has held the office of a Distt. Judge for not less than five
years

(b) Of the other two members, one shall be an officer of co-
operative department not below the rank of Additional
Registrar and the other shall be non -official closely as-
sociated with the co-operative movement or an Advocate
or a Pleader having practical experience in the co-opera-
tive movement tor a period of not less than fifteen years;

Provided that if the State Goverment thinks fit.
the Tribunal may consist of a single person.

Explanation :— For the purpose of this sub-section “non-
official” shall mean a person who on the date of
his appointment as a member, does not hold any
office of protit under the Goverment of India or
the Goveriment of any State.

Notwithstanding anything contained in sub-section (1).a person shall
be disqualified for being appointed as, or for being a Chairman or a
Member of the Tribunal, if he is a member of the Board of any
society other than a general body ol a society.

(a) The Chairman and other members of the Tribunal shall
hold office ordinarily for a period of not less than two years
and not more than five years as the State Government may,
by notification specify in this behalf.

(b) A person who has held office as the Chairman or a
member, for a period mentioned in clause (a) shall be
cligible for reappointment.

{¢) The Chairman or member of the Tribunal may. at any time.
resign his office.

(d) The Chairman or a member of Tribunal may with the
permission of the State Goverment held any other office
appointment of not in consist with his position on the
Tribunal.

Notwithstanding anything contained in sub-section (4), the State
Government may terminate at anytime, the appointment of the
Chatrman or a member if, in its opinion, such Chairman er member
is unable or unfit 10 continue to perform the duties of his office:
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)

(1)

(11)

(12)

(13)

(14)

(15)

Provided that no appointment shall be terminated under
this sub-section unless the person whose appointment is proposed
to be terminated is given a reasonable opportunity of showing cause
against such termination.

(a) If any vacancy occurs in the office of the Chairman or
member by leave, absence, deputation, death, resignation,
expiry of the term of appointment, termination of the
appointment or for any other cause, whatsoever, such a
vacancy shall be filled by appointment of a person
qualified for appointment under this Section.

(b) Till the vacancy in the office of the Chairman is filled
under sub-section( 1), the senior most member shall act as
the Chairman of the Tribunal.

The headquarters of the Tribunal shall be at such place as may be
notified by the State Government in the Gazette.

The powers and functions of the Tribunal may be exercised and
discharged by Benches constituted by the Chairman from amongst
the members of the Tribunal including himself.

Provided that, any interlocutory application may be hard
by one of more members to may be present.

Such Benches shall consist of to or more members.

Where a matter is heard by three members the opinion of the
majority shall prevail, and the decision shall be in accordance with
the opinion of the majority. Where a matter is heard by an even
number of members, and the members are equally divided in the
Chairman be one of the members, the opinion of the Chairman
shall prevail and in other cases the matter be referred for hearing to
the Chairman and shall be decided in accordance his decision.

Subject to the previous sanction of the State Government, the
Tribunal shall frame regulations consistent with the provisions of
this Act and the rules made thereunder, for regulating its procedure
and the disposal of its business.

The regulations made under sub-section (12), shall be published in
the Official Gazette.

The Tribunal may suo motu or on the application of the party, call
for and examine the records of any proceedings in which no appeal
lies to it, for the purpose of satisfying itself as to the legality or
propriety of any decision or order passed. If in any case, it appears
to the Tribunal that any such decisions or orders should be
modified, annulled or reversed, the Tribunal may pass such order
thereon as it may deem just.

Where an appeal or application is made to the Tribunal under this
Act, it may, in order to prevent the ends of justice being defeated,
make such interlocutory orders pending the decision of the appeal
or applications, as the case may be, as may appear (o it to be just
and convenient, or such orders as may be necessary for the ends of

justice, or to prevent the abuse of the process of the Tribunal.
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An order in appeal. or revision or review passed under this Act by
the Tribunal, shall be final and conclusive, and shall not be called in
question in any Civil or Revenue Court.

The Tribunal hearing an appeal under this Act shall exercise all the
powers conferred upon an appellate court by section 96 and order
XLI of the Code of Civil Procedure, 1908 (5 of 1908).

77-A. Review.—

(H

(2)

The Tribunal or Registrar may on the application of any party
interested, review its own order in any case and pass such order in
reference thereto as it thinks just:

Provided that no such application made by the party
interested shall be entertained, unless the Tribunal or the Registrar
as the case may be is satistied that there has been the discovery of
new and important matter of evidence, which after the exercise of
due diligence was not within the knowledge of the applicant or could
not be produced by him at the time when its order was made, or that
there has been mistake or error apparent on the face of the record,
or there is any other sufficient reason:

Provided sfurther that no such order shall be varied,
amended or revised unless notice has been  given to the parties
interested to appear and be heard in support of such order.

An application for review of any order, by the parties interested
shall not be entertained, unless the application is filed within ninety
days from the date of passing of the order.

77-B.  Tribunal to exercise powers of a civil court.—

(1) In exercising the powers conferred on it by or under this Act, the
Tribunal shall have all the powers as are vested in Civil Court while
trying a suit under the Code of Civil Procedure, 1908 (5 of 1908),
in respect of the following matters, namely:—
(a) proof of facts by affidavits;
(b) summoning and enforcing the attendance of any person
and examining him on oath;
(c) compeliing discovery or the production of any document;
and
(d) issuing commissions for the examination of witnesses.
(2) In the case of any such affidavit, any officer appointed by the
Tribunal in this behalf may administer oath to the deponent.
78. Appeals before the Registrar and Tribunal.—
(n Save where it has been otherwise provided, an appeal shall lie from
every original order under this Act or the rules made thereunder:—
(a) It such order is passed by any officer subordinate to
Registrar other than Additional Registrar or Joint Reg-
istrar, whether or not the officer passing the order is
- invested with the powers of the Registrar, to the Registrar;
(b) If such order is passed by the Registrar, Additional
Registrar or Joint Registrar, to the Tribunal.
2) A second Appeal shall lie against any order passed in the first

appeal by the registrar, to the Tribunal on any of the following
grounds only, namely:—

(1} that the order is contrary to law: or
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78-A.

79.

80).

80-A.

(i) that the order has failed to determine some material issue
of law; or
(ii1) that there has becn a substantial error or defect in the pro-

cedure as prescribed by this Act which may have produced
error or defect in the decision of the case upon merits.

(3) Every appeal shall be presented in the prescribed manner to the
appellate authority concerned within sixty days from the date on
which the order appealed against was communicated to the party
affected by the order:

Provided that in computing the period of limitation under
this sub-section the time required for obtaining a copy of the order
appealed against shall be excluded.

Extension of period of limitation by appellate authority in certain cases.—
In all cases in which it is provided under this Act that an appeal may be filed
against any decision or order within a specified period, the appellate
authority may admit an appeal after the expiry of such period if the appellant
satisfies the appellate authority that he had sufficient cause for not preferring
the appeal within such period.

No appeal or review in certain cases.— Notwithstanding anything to the
contrary contained in this Act, where with previous sanction in writing or on
the requisition of the Reserve Bank of India—

(6)] an order for the winding up of a co-operative bank: or
(i) for a scheme of compromise or arrangement or reconstruction or

re-organisation or amalgamation ; or

(i) an order of supersession or suspension of the Board by whatever
name called of a Co-operative Bank and the appointment of an of-
ficer-in-charge therefore, has been made.

No appeal or review shall lie or be permissible against that, and
such order or the sanction or requisition of the Reserve Bank of

. India shall not be liable to be called in question where such order,
scheme compromise, arrangement, reconstruction, re-organisation
or amalgamation is passed or made.

Transfer or withdrawal of cases.—— Subject to the provision of section 78,
the Registrar, Additional Registrar or Joint Registrar may make over any
case or class of cases arising under the provisions of this Act, for decision
before him to any officer subordinate to him competent to decide such case
or, class of cases or may withdraw any case or class of cases for decisions
before any such officer and may proceed to deal with such case or class of
cases himself or refer the same to any other officer subordinate to him and
competent to decide such case or class of cases.

Power of Registrar to call for proceedings of subordinate officers and
board of a society and to pass order thereon.— The Registrar may, at any
time on his own motion or on the application made by any party, call for and
examine the record of any enquiry or the proceedings by any subordinate
officer or a decision of board of a society for the purpose of satisfying
himself as to the legality or propriety of any decision or order passed and as
to the regularity of the proceedings of such officer or board. If in any case, it
appears to the Registrar that any decision or order or proceedings so called
tor should be modified, annulled or reversed, the Registrar, may pass such
order thereon as he may deem fit:
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Provided that no order under this Section shall be made to the
prejudice of any party unless such party has had an opportunity of being
heard:

Provided further that the powers conferred on the Registrar under
this Section, shall not be delegated to any officer below the rank of Joint
Registrar.

80-B. Power to make interlocutory orders.— When an application for appeal or
review is made to Tribunal, or Registrar under this Act, it may in order to
prevent the ends of justice being defeated, make such interlocutory orders
pending the decision of the appeal or application, as the case may be, as may
appear to it / him to be just and convenient, or make such orders as may be

" necessary for the ends of justice, or to prevent the abuse of legal process.

80-C. Stay of execution of orders.—

H An officer appointed under section 3 who has passed any order or
his successor in office may, at any time before the expiry of the
period prescribed for appeal direct the execution of such order to be
stayed for such time as may be required for filing an appeal and
obtaining a stay order from the appellate authority.

(2) The authority exercising the powers conferred by section 78 or sec-
tion 80 may direct the execution of the order under appeal or re-
view to be stayed for such time as it may think fit.

3) The officer or authority directing the executian of an order to be
stayed may impose such conditions or order such security to be
furnished as he or it thinks fit. ’

80-D. Transfer of pending cases.— Every appeal or any other proceeding
pending before the State Government, immediately before the date of
constitution of Chhattisgarh State Co-operative Tribunal under this Act, shall
stand transferred to the Tribunal from the date of notifications by Goverment

of Chhattisgarh .”
18. 95-A.  After Section 95 of the principal Act the following section shall be inserted |
namely:—
Removal of difficulties
(N If any difficulty arises in giving effect to the provisions of this Act,

the State Government may pass such order not inconsistent with
the provisions of this Act, as it may deem necessary to remove such
difficulty:

Provided that no such order shall be passed after the
expiry of the period of two years from the date of coming into force
of this Act.

2) The order passed under sub-section (1) shall be laid on the table of
the legislative assembly, as soon as may be, and in any case, not
later than the last day of session next following the date of the
order.”

W, EU A ORaT W, B R S S qEnerd, TeEieid § Gisd qe Yk —2013.
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CHHATTISGARH ACT
(No. 100of 2014)
CHHATTISGARH CO-OPERATIVE SOCIETIES (AMENDMENT) ACT, 2013
An Act further to amend the Chhattisgarh Co-operative Societies Act. 1960 (No. 17
of 1961).
Be it enacted by the Chhattisgarh Legislature in the Sixty-forth Year of the
Republic of India, as follows :-
Short title, extent 1,

and commencement.

Amendment
Section 2.

Amendment of sub-

section (8)
Section 49.

Amendment of sub-

section (¢}]
Section 50-B.

Amendment of sub-

section (2)
Section 50-B.

of

of

of

of

3.

4,

5.

m This Act may be called the Chhattisgarh Co-operative Societies
(Amendment) Act, 2013.

@) It extends to the whole State of Chhattisgarh.
) It shall come intc force from the date of its Publication in the Official Gazette.

For clause (jj) of Section 2 of the Chhattisgarh Co-operative Societies Act, 1960 (No. 17
0f1961), (hereinafter referred to as the Principal Act). the following shall be substituted,
namely:-

“0) “State Election Commission” means the State Election Commission referred to
in Article 243K of the Constitution of India which shall be the authority or body
for the purpose of superintendence, direction and control of the preparation of
electoral rolls for and the conduct of, all elections to a co-operative society,
under the Article 243ZK of the Constitution of India.”

For Proviso of sub-section (8) of Section 49 of the Principal Act, the following shall be
substituted, namely :-

“Provided that the Registrar may authorize any officer, or a person who in the opinion of
the Registrar has experience in managing a Co-operative Bank or a Co-operative Society,
as the case may be, to exercise the powers of the Board vested in him under this sub-
section; and the officer or the person so authorized shall exercise such power from the
date of such authorization for a period specified by the Registrar or till the elections are
held by the State Election Commission, whichever is earlier.”

For sub-section (1) of Section 50-B of the Principal Act, the following shall be
substituted, namely :-

“N The State Election Commission shall conduct all electiens of co-operative
society and exercise the superintendence, direction and control of the
preparation of electoral rolls subject to the provisions of this Act.”

For sub-section (2) of Section 50-B of the Principal Act, the following shall be
substituted, namely :-

“(2) The State Election Commission shall In consultation with the State
Government appoint such numbers of officers and other staff as may be
required, in the opinion of the Commission for conducting election in respect of

co-operative societies.”

P
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For sub-section (7) of Section 50-B of the Principal Act, the following shall be
substitued, namely :-

“(7) The Commission shall have the powers to requisition the services of other
officers, to aid and assist in the election and such requisitioned officers shall be
under the overall supervision and control of the Commission during the
election.”

For sub-section (9) of Section 50-B of the Principal Act, the following shall be
substituted, namely :-

“© All expenses incurred in conducting elections of the board of any society shall
be paid to the commission, in advance, by the State Government and the same
shall be recovered from such society by the State Government in the manner as
may be prescribed by the State Government.

The Chhattisgarh Co-operative Societies (Amendment) Ordinance, 2013 (No. 1 0f2013) is
hereby repealed.

Amendment of sub-
section (N of
Section 50-B.

Amendment of sub-

section (9) of
Section 50B.
Repeal.
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CHHATTISGARH ACT
(No. 2 0f2015)
THE CHHATTISGARH CO-OPERATIVE SOCIETIES (AMENDMENT)
ACT, 2014
An Act to further amend the Chhattisgarh Co-operative Societies Act, 1960
(No. 17 0f 1961).
Be it enacted by the Chhattisgarh Legislature in the Sixty-fifth Year of the Republic of
India, as follows :-

Short title, 1. H This Act fnay' be called the Chhattisgarh Co-operative Societies :
extent and (Amendment) Act, 2014,
commen_cemellt. . .

@ It extends to the whole State of Chhattisgarh.

3) It shall come into force from _the date of its publication in the Official

Gazette.

Amendment of 2, In the Chhattisgarh Co-operative Societies Act, 1960 (No. 17 of 1961), (hereinafier
'2“ C':_"’:_t"’g"" referred to as the Principal Act), for the words * State Election Commission”, |
S:;?e':;e: ;::,1960 wherever they occur, the words “State Co-operative Election Commission™ shall :
{No. 17 of 1961). be substituted. ) .o
Amendment  of 3 For clause (jj) of Section 2 of the Principal Act, the following shall be substituted, |

Section 2.

Awmendment of
Section 50-B.

namely:-

*“(jj) “State Co-operative Election Commission” means a Commission referred
to in Section 50-B of this Act, which shall be the autherity or body for the purpose of
superintendence, direction and control of the preparation of electoral rolls for, and the
. conduct df, all elections to a co-operative society under Article 243ZK of the )
Constitution of India.” :

4, For Section 50-B of the Principal Act, the following shall be sub-"

“50-B. State Co-operative Election Commission,-(*’

by notification in the Official Gazette, cone+ . . .
Commission (hereinafter referred to se = =G be f ~S‘?)Eforg 'aﬁﬁm‘:ulpe’ r;t£§$3: _
. . ! . ". {mﬂyll ’ - > -

direction and contro ofth?_p:ret:; e ofekecron] s for, and the conduct of, all

The State Governmenit shadl,




w o

S

-« ity e, R s e 2015

@.

G .

L@

&)

©

)

®.

.elections to a co-operative society under the provision of this Act and

rules made thereunder.

The State Government shall appoint any officer of the Indian
Administrative Service not below the rank of Principal Secretary,

~who has served in the Government of Chhattisgarh, as the State

~Co-operative Election Commissioner to conduct all “elections to
co-operative societies under this Act or rules made thereunder.

The qualiﬁcation,' disqualiﬁcation, term and conditions of service of
-the State Co-operative Election Commissioner shail be such as may be
prescribed.

--The State Govermnment shall appoint on deputation any person,

holding a post not below the rank of Deputy Registrar, as the
Secretary to the Commission. '

~{a) The State Government shall provide the Commission with

such officers and staff, as may be necessary, for the perfomance
of its functions.

(b) The Commission shall appoint' a Returning Officer in the

manner, as may be prescribed, to conduct election to the Board
ofa society and its office-bearers and also to fill up casual
vacancies as provided in Section 49 of this Act and the
éommission, if it thinks necessary, may also appoint zonal or
other officers for the purpose of supervision and control of
-election.

The Commission shall notify the code of conduct to be followed by the
candidates, functionaries engaged in the process of election and others
for enabling free and fair election.

The Commission shall have the powers to seek requisition of the
services of other officers for aiding and assisting in the election and

such requisitioned Officers shall be under the overall supervision and

control of the Commission during the election.

(a) The election of members of the Board of Directors shall be
conducted before the expiry of the term of Board of Directors,
so as 10 ensure that the newly elected members of the Board
of Directores assume office immediately on the expiry of the
term of members of the ocutgoing Board of Directors,

- (b) The Commission shall conduct elections of all co-operative

societies registered under the Act in such manner, as may be
prescribed. '
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(d)

(e}

®

The outgoing Board of every co-operative society shall send a written
request in such manner, as may be prescribed, to the Commission to
conduct the election of its Board within six months prior to the expiry of
the term of the existing Board.

- On receipt of the request under clause (c), the Commission shail ensure

that the election is conducted before the expiry of the term of existing
Board. :

" It shall be the duty of the Board toensure that all information, books

and records, which may be required by the Commission for the purpose
of election, are kept up dated and made avail-able in time to the

. Commission or any official authorized by it for this purpose.

The Board shall also ensure that all assistance to the Commission is
provided as .and when required by it for conduct of the election.

) All expenses incurred in conducting elections of the Board shall be paid to the
Commission, in advance, by the State Government and the same shall be recovered
from such society by the State Government in the manner as may be prescribed

by it.

(1% The Commission may issue such instructions to the Board or its members, which it

may consider reasondble for conducting free and fair clection and such
instructions issued under this Section shall be binding on Board or its members.

The Chhattisgarh Co-operative Societies (Amendment) Ordinance, 2014 (No.20f2014) is _

hereby, repealed.

mwmﬁmmmﬂammmmﬂgﬁawm - 2015.
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CHHATTISGARH ACT

(No. 80f2015)

CHHATTISGARH CO-OPERATIVE SOCIETIES (AMENDMENT) ACT, 2015

An Act further to amend the Chhattisgarh Co-operative Societies Act, 1960
(No. 17 of 1961).

Be it enacted by the Chhattisgarh Legislature in the Sixty-sixth Year of the Republic
of India, as follows :-

Short title, extent 1. (@) This Act may be called the Chhattistgzarh Co-operative Societies
U ROSERDERRIL. (Amendment) Act, 2015.

) It extends to the whole State of Chhattisgarh.

(3) [t shall come into force from the date of its publication in the Official Gazette.
Amendment of 2 For clause (t-i) of Section 2 ofthe Chhattisgarh Co-operative Societies Act, 1960
Section 2. (No. 17 0f 1961) , (hereinafter referred to as the Principal Act), the following shall be

substituted, namely :-

“(t-i)  “Officer” means any Official or a person elected or appointed by a society
according to its bye-laws to any office of such society and includes a
Chairman, Vice-Chairman, President, Vice-President, Managing Director,
Manager, Secretary, Treasurer, Member of Board and any other person elected
or appointed under this Act, the rules or the bye-laws to give directions in
regard to the businees of such society;”

After Section 9 of the Principal Act, the following shall be added, namely :-

)

Insertion of new

Section 9-A.
“9-A.  Saving of existing Co-operative Societies - (1) Notwithstanding anything
contained in this Act, the Co-operative Society registered under Chhattisgarh Sawayatta
Sahakarita Adhiniyam, 1999 (repealed Act), shall be deemed to have registered
under the corresponding provisions of this Act and bye-laws framed thereof, so far as
the same are not inconsistent with the express provisions of this Act, shall continue
to be in force until altered or rescinded.

(2) Every Co-operative society registered under this Act shall, within a period of six
months from the date of coming into force of this Act, delete or amend such bye-laws,
as are inconsistent with the provisions of this amending Act and make such
further bye-laws as may be necessary, having regard to the provisions of this and
previous amending Act.
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After Section 49-E of the Principal Act, the following shall be added, namely :-

“49-F.

M

Removal of member of Board of Society by General Body in certain
circumstances- Notwithstanding anything contained in this Act or rules
made thereunder, any member of the [Board] of the Society who has
acted adversely to the interest of the Society may on the basis of a report of
the Registrar or otherwise be removed by a resolution of the General Body
passed at its meeting by a majority of not less than two-third of the members
present and voting, in such a manner as may be prescribed, by the Registrar in
this regard :

Provided that, the person concerned shall not be removed unless
he/she has been given a reasonable opportunity of making representation in
the matter :

Provided further that, such resolution shall not lie within a period of
one year from the date on which he/she has taken charge of his respective
office or such resolution is rejected or accepted by the General Body, as the
case may be.

For sub-section (1) of Section 53 of the Principal Act, the following shall
be substituted, namely :-

“(1) If in the opinion of the Registrar, the Board of Directors of any

Society-

(a) is in persistent default; or

(b) is negligent in the performance of the duties imposed on
him/her by or under this Act or bye-laws of the Society or
by any lawful order passed by the Registrar or is unwilling
to perform such duties; or

(c) commits acts which are prejudicial to the interest of the
Society or its members; or

(d) violates the provisions of this Act or rules made thereunder

or bye-laws of the Society;

The Registrar may, by order in writing, remove the
Board of Directors and appoint an administrator to manage
the affairs of the society for a specified period, which shall
not exceed six months and in case of a Co-operative Bank
one year :

Provided that, the Board of Directors of any such
Co-operative Society shall not be superseded or kept
under suspension, where there is no Government
shareholding or loan or financial assistance or any
guarantee by the Government :

Provided further that, in case of a Co-operative
Bank, the order of supersession shall not be passed
without previous consultation with the Reserve Bank :

Insertion of
Section 49-F.

Amendment
Section 53.

new

of
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6.

Provided also that, if no communication containing the views of
the Reserve Bank, on action proposed is received within thirty days of the
receipt by that Bank of the request soliciting consultation, it shall be
presumed that the Reserve Bank agrees with the proposed action and the
Registrar shall be free to pass such order as may be deemed fit.”

) Sub-section (11) and (14) of Section 53 of the Principal Act shall be omitted.
After Chapter V-A of the Principal Act, the following shall be inserted, namely :-

“CHAPTER V-B
Insured Co-operative Bank

57-C : Insured Co-operative Bank :-

(D

@

3)

Notwithstanding anything contained in this Act or Rules framed thereunder or
bye-laws of any registered Co-operative Bank or orders issued thereunder, the
provision of this chapter shall have overriding effect.

In this chapter, unless the context otherwise requires, an insured Co-operative Bank
means a society whichis an insured bank under the provisions of the Deposit
Insurance and Credit Guarantee Corporation Act, 1961 (No. 47 of 1961).

Notwithstanding anything contained in this Act, in case of any Insured Co-operative
Bank, -

(i) An order for winding up, or an order sanctioning a scheme of compromise or
arrangement or of amalgamation or re-construction of the bank, may be made by the
Registrar of Co-operative societies or any other Competent Authority, only
with the previous sanction in writing of the Reserve Bank;

(if) An order for winding up of the bank shall be made by the Registrar of
Co-operative Societies or any other Competent Authority, if so required by the
Reserve Bank in the circumstances referred to in Section 13D of the Deposit
Insurance and Credit Guarantee Corporation Act, 1961 (No. 47 of 1961).

(i) If so required by the Reserve Bank in public interest or for preventing the
affairs of the bank being conducted in a manner detrimental to the interests of the
depositors or for securing the proper management of the bank, an order shall be made
by Registrar of Co-operative Societies or any other Competent Authority for the
supersession of the Committee of Management or other managing body (by
whatever name called) of the bank and the appointment of an administrator therefor
for such period or periods not exceeding five years in the aggregate, as may from
time to time, be specified by the Reserve Bank;

(iv) An order for winding up of the bank or an order sanctioning a scheme of
compromise or arrangement or of amalgamation or re-construction or an order for
the supersession of the committee of management or other managing body (by
whatever name called) of the bank of the appointment of an administrator therefor
made with the previous sanction in writing or on the requisition of the Reserve Bank
shall not be liable to be called in question in any manner; and

v) The liquidator or the insured bank or the transferee bank, as the case may
be, shall be under an obligation to repay the Deposit Insurance and Credit
Guarantee Corporation in the circumstances, to the extent and in the manner referred
to in Section 21 of the Deposit Insurance and Credit Guarantee Corporation
Act, 1961 (No.47 of 1961).”
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In Section 58 of the Principal Act, -

@

(i)

(iii)

After proviso to sub-section (3), the following proviso shall be inserted,
namely :-

“Provided further that, all types of primary Co-operative Society
shall have an option to get its accounts audited by Chartered Accountants or
the Registrar or by any other person authorized by the Registrar in this
behalf.”

In sub-section (4), for the words “Auditor or group of Auditors” and
“prescribed by the registrar”, the words “Auditor or Auditing firms” and
“prescribed by the State Government” shall be substituted, respectively.

After proviso to sub-section (4), the following proviso shall be inserted,
namely :-

“Provided further that, in case of liquidated society, the liquidator
may appoint auditor or auditing firm to get its accounts audited from amongst
a panel approved by the Registrar.”

In sub-section (1) of Section 59 of the Principal Act, for the words “The Registrar may
on the application of”, the words “The Registrar may on his own motion or on the
application of” shall be substituted.

408 (7)
Amendment of
Section 58.
Amendment of
Section 59,
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CHHATTISGARI ACT
(No. 340f 2016)

CHHATTISGARH CO-OPERATIVE SOCIETIES (AMENDMENT)
ACT, 2016

An Act further to amend the Chhattisgarh Co-operative Societies Act, 1960
(No. 17 of 1961).

Be it enacted by the Chhattisgarh Legislature in the Sixty-seventh Year of the
Republic of India, as follows :-

L (1) This Act may be called the Chhattisgarh Co-operative Societies
(Amendment) Act, 2016.

2) It extends to the whole State of Chhattisgarh,
3) [t shall come into force from the date of its publication in the Official
Gazette.
2 In Section 2 of the Chhattisgarh Co-operative Societies Act, 1960 (No. 17 of 1961)

(hereinafter referred to as the Principal Act), after clause (jj), the following shall be
added: namely :-

*“(kk)  “National Bank™ means the National Bank for Agriculture and Rural
Development established under Section 3 of the National Bank for
Agriculture and Rural Development Act, 1981 (61 of 1981).

After sub-section (3) of Section 48 of the Principal Act, the following shall be
inserted, namely :-

“(3-A) In the event of society failing to elect requisite number of members of

Board, the elected member shall co-opt the requisite number of members

from the members of such society, which is eligible for such '

representation :

Provided that no co-option shall be made in a mee
society unless there is a quorum :

Provided further that such board mee
by the returning officer.”

ction (3) of Section 48-B of the Principal

for the punctuation full stop “.” t
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After sub-section

added, namely - (3) of Section 53-B of the Principal Act. the following shall be

@

R

(a)

(if)

(i)

Insertion of
Section 53-C.

If in the oplmuaj of the Registrar any salaried officer of the co-operative
Soctety willfully and persistently violates the provisions of this Act or
.ule-s made thereunder, bye-laws of the society or any order passed by
him or has by fraudulent act caused financial loss o the society.-

then he may, without prejudice to any other action that may be
taken against such officer, call upon the society to take action
against such officer; and

whereupon the society shall, afier affording reasonable
opportunity of being heard to such officer, pass such order within
such period as may be specified by the Registrar,

In the case of failure of the society to take action under clause (i)
of sub-section (4), the Registrar may, after affording reasonable
opportunity of being heard to such officer, impose such major
penalty on such officer as he may deem fit.

Explanation.- “major penalty” may be the order of demotion from
the present post held, compulsory retirement or termination from
the service.

Any salaricd officer punished or removed under clause (i) or (ii)
of sub-section (4) shall be deemed to have been punished under
the relevant provisions of the service rules of the concerned
society; and in case of his compulsory retirement or termination
from the services, such officer shall not be eligible to hold any
office of any co-operative society :

Provided that the powers conferred on the Registrar
under sub-section (4) of this Section shall not be delegated to
any officer below the rank of Joint Registrar :

Provided further that the vacancy arising out of the
removal of such salaried officer under this sub-s :
filled immediately by the Appointing Authority )
as the case may be.”

After Section 53-B of the Principal Act, the following shall be:

“53-C. Removel of the officer of the Co-operotive
Circumstances.-

On the recommendation of the Rese
member of the Board or Chief Execu
who do not fulfill the criteria stipu
removed by the Registrar or Appc

Where in the opinion of
Execu -
in the
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(ij-i) lf aIly person WhO h o
; 3 s has been co-opted : _ W
sub-section (9) of Sectio L momber oF RS Wnd

N 48, in the opinion of the Reserve Bank :

o L% ) ‘ € Reserve Bank is not

Bavmg fequSlttj knowledge or €xperience then on advice of the Reserve
ank or the National Bank, shall be removed fro

m the office afler giving a
reasonable opportunity of being heard.” i

7 In sub-section (3) of Section 54 of the Principal Act,- Amendment of
Section 54.
(O] fDrdthe punctuation full stop “.”, the punctuation “:" shall be substituted;
an
(1) below sub-section (3), the following shall be added, namely :-
(a) The eligibility criteria to hold the office of Chief Executive Officer
of any Co-operative Bank shall be as such as may be prescribed
by the Reserve Bank in this regard.
(b) If the concerning Co-operative Bank fails to appoint Chief
Executive Officer under the eligibility criteria within a specified
period, in such a condition the registrar may appoint such
eligible officer of the Bank.”
8. Section 57-B shall be omitted.

Omission of Section
57-B.

9 In Section 58 of the Principal Act.-

(i) in sub-section (4).-

(a) for the punctuation full stop “." the punctuation *:” shall be
substituted: and

after the third proviso, the following shall be added,

“Provided also that in case of Co-operativ
Reserve Bank so requires; the Registrar shall cause
special audit of the financial accounts of th
and furnish the report of such audi
such time as may be prescribed by th

section (7), the following shal

Scanned by CamScanner
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CHHATTISGARH ADHINIVAM
(No. 33 of 2002)

THE CHHA'I"[']SGARH CO-OPERATIVE SOCIETIES (AMENDMENT)
ADHINIYAM, 2002

An Aci further to amend the Chhattisgarh Co-operative Sacieties Acl, 1961,

Be it enacied by the Chhdmsgarh chmlalum in the Filty-1hicd year of the Republic of wl
as foilows -—

Shact title #nd Com- i. (i) This Act may be called the Chhattisgarh Co-aperanve Societies ( Alendimen
mencenent, Adhiniyam, 2002 (No. 33 of 2002).

(in It shall come tnto force on the date of 13 publication w the Chlatesgarh Gazen
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2. In Sub-section (7-AA) of Section 49 of the Chhattisgarh Co-operative Socielies Acl. 1960 Awwendinent o See-
(No. 170l 1961 [or the words "lwelve months” . the words "twenty four monthg™ shal! e tian 4Y.
substituted.
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CHHATTISGARH ACT
(No. 20 of 2003)
_ THE CHHATTISGARH CO-OPERATIVE SOCIETIES (SANSHODHANI
‘:1,:\'55:;[‘.:3.’!_:'. . . . ADHIN]YAM 2003 :

Lifh Wet Yo' fitther-2o ainelid the CliliiedsgarK ¢o-opcrative’ Sm::em:.s Act, 1260
(No. 17 of 1961). ,

"“Be it enacted by the Chhattisgarh Legislature in' the Fifty-Fourth year of the

Republic of India as lollows -

Short  titde: and 1. (1) 'This Act may be called the Chhau_isgarh Co-operative Societies (Amendmen:)
Commencement. ' Act, 2003 (No. 20 of 2083). -

(2) Tushall come into force ‘{rom the date of iis publiéation in the official Gazctlc.

Amendment _of 2. In Scction 2 of the Chbattsgarh Co-operative Societies Act, 1960 (No. 17 of 1961)
Section 2. (hereinalter refecred 10 as e Prmc;pal Act) : .

(a) For te clause {c-i) we lollwing clause shall be substituled, namely :--
(c-i) "Centrd Society" means a District Co-operative Apgriculiure and Rural
Developmem Bank or any other society, whose area of operation is
coitined 10 a part of the State and which bas as its object the
promotion of the objects of the member societies, and which has
atleast five socicties as 8 members;”

(h) Tor the clause {Ith) the lottowing clause shall be substituicd, namely :-

“(hle "Development Bank”™ means & Distriet Co-gperative Aaricalurad and
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77.
every original order uuder this Act or the rules made there under,-

——

Rural Deveiepsnonl Bank or e Chlmnsgarh Staie Co-opsrative
Agriculture and Rural Development Bank registered or deemed to be
registerad under ibis Acr:"

fer Inoclanse 01 Yor e words "Land Mortgage Poeak” the werds “Development
Bank” shall be substituled;

¢y Clause (ce) shall be omitted.

ARer Sub-section (1) of Section 16 (C) of the Principal Act, the following proviso
shall be insericd, namely ;-

“Provided that in case of a Co- opcmuve Bank, pror sanction in wru.mg ol
the Reserve Bank shall be nccessary." :

In the Secction 48 ol the Principal Act,-

For clause (it) and proviso of Sub-section (5}, the following clause and proviso
shall be substiculed, namely :-

"(i) One shall be hold, if the chairman is not clected from amongst persons.

helonging to Scheduled Castes, Scheduled Tribes and Other Backward Classes,
by a persons belonging 1o these categorics and otherwise, by any person;

CoeM—— - .

Provided thal in'case of such résource society other than a Nagrik Co-operative
B . \ Lo . - -
Bank or Urbun Co-operative Credit Socicty or thrifl society, operating in a Scheduled
area, the chairman or president shall be elected only from amongst persons belonging
to Scheduled Tnbcs

) - -

R Ry "‘,: L PR

‘[n ll.ll. Scclmn 49- ol‘ Ulc Prmcnpab Actw L.

) In Spb; schon (7-A4), the word T Twenty four” shdll be subewmed,byl the werd
“thiey six" A WL :

in Sub-section {3). of Seciion 38-B of the P‘nnupal Act for the word "Tnblmzﬂ"
the words "Statc Government” shall be substituicd.

TPor the Chapter X- Constitution ol Tribunal- The tollnwmg chapter shall be substituted,
namely :-

Chapiér X - Appeals, Revision and Review - |

Appeat.—(1) Save where il has been otherwise provided, an appeal shall lie from

(1Y it such order is passed by an oflicer other than Registrar, Additional Registrar
or Joint Regisuray, whether or not the Oficer passing the order is invested with
the powers of Uic Registrar, to the Joint Registrar;

(it} il such order 15 passed by Joint Repiswar, whether or not invested wilh the
" powers of Registrar, (0 the Registrar or the Addinonal Registrar authorised by
Registrar;

(1) it such order is passed by Registrar or Additional Registrar, o the Siate
Crovemment,

Amendment ol
Seclion 16 (C)

Amemboeint ol

Scclion 43.

Amendmenid aof

Seclion 49,

Amendment of

. Seclion 58-B.

Suhslitalion ol
Chapler -X-
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{1} Py Lhe Jonn Resiaras oo le Recitiar o the Aeddittonal Rogistear aeelaoriaey

bo g Rezisinur
(Y by e Rogistoo or Additional Reeisttur (o tie Stave Goveriinent
(3 A secotd appeal shalt Jic op oty of e llowine srounds. and oy olier,
namely -

(O that the order is contrary o Taw: or
(i1} that Lhe order has GSiled 10 delermine some snaterial issue of ks or

(i} thal thers has been a substamial error or detect in e procedure as pressied
by s Act which may have produced envor or defeet in the decision: ol the
case un merils.

“) Every appeai shall be presewted in the prescribed numner W e appellate avthorily
concerned, within thicty days of the date on which the ocder appoaled against wis
communicaicd o the party alfected by the order;

Provided thal in compaling Uie periad of linitation snder tiis sub-sectica-the time

requisite for obtaining a copy ol e order appealed against shall by excluded.

78.  Revision.—(1} The State Government or the Registrar may at aly tme on s/
hiz motion or on the application made by any party lor the purpose of satistying ilselif
bimsell as 10 the legalily ar prapriely of the followings may pass such order in refereace
thercto as it/he Wink fit,-

{iy -any.inquiry or proccedings or any order passcd by any obficer subordinale
to- ithim; ;
(it) any proceedings or decision or resolution or. any order passed hy the society
or committee or sub-commintee of society:
(i) any inquiry or proceedings or deciston or any order passed by any ofbicer
of any socicly;
Provided tduil no.order shall be varied or reversed in revision unless notice lhis

heen served on the partics interested and opportunity given to them of being heard.

(2} No such appheation shall be entertained unless presented within diicty dzys from
the date of order and in compuiing the pericd aloresaid time requisile [or obtaining x
copy of the said order shadl be exchuded.

7. No appeal oF revision in certain cases.—Nol withstanding anything 1o the contrary
contained in whis Act, where with previpus sanctton in wriling or oo the requisition of
the Reserve Bank of Indta,

a order Tor the winding up ot a co-operative bank is :nade; or

il

()7 & scheme of compromiese o Wrangement o reconsirpelion o r2-oreanisation
or amalzatiatior 12omads oF 18 given citect 1o or

DY wn ondur For e saperseieion of saspengion o] the Conereites by wispeser sane

called el a ~o-operatve hank and dic appoiimen of i ebier mehary: oG

ST, o -

- —
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no, appesl. revision or revicw these againgl shald Yo or e permissible, wd such
apder or the smenon of requisiter cf e Reserve Baok oi bt shadl net be liabie to

e e epeeinn

A1) Review—The Siate Government or Registrir may, o 1isflns gwi inotion, or on

e application of any party taterested. review its/his own order moany case atid pass such -

order in reterence thereto as ivdhe tinks just;

Provided that, no such application made by e party inierested shall be entertiined,
nor such a case he laken Suo-mot, unless tie State Goveromenl or Registrar is satislicd
it there has heen the discovery of new and important mater of evidence which, after
the exercise of due diligence was nof within the knowledge of the applicant or could not
he produced by him al e time when the order was inade, or that there has been mistake
or error apparent on Lhe lace of the record, or there 3s any othier sufficient reason;

Provided that no such order shall be varicd amended or revised, unless nolice has
beea given 10 the parties interested 1o appear wnd seclt mteresied partics have been heard.

Provided furlber than application lor review of any ordey, by the parties interested
shall not be entertatncd, unless the application is fHed within niagty duys from the passing
ol the onler.

80.4.  LExtention of period -of limitation by appeliate authority in corlitin eases.—In
all cases in which 11 is provided under this Act that an appeal inay be filed against any
decision or order within a specified period, the appellate authority may admit an appeal
after the expiry of such period if the sppellant satisfies the appellatc authority that he had
suilicient cause tor not preferring the appea! witliin such period.

8§0-B. Transler or withdrawal of cases.—Subjeet 10 the provisiens of section 77 and
78, the Regmistrar, Addiiomal Registrar, Joint Registrar, or the Deputy Registrar may make
over any case or clhws of cases arising under the provisions of*this Act, for decision [rom
his own file to any ofticer subardivale to him compelent 1o decide such ease or class of
cases or iy withdraw any case or class of cases from any suck officer and may deal
with such case ar ¢lass of cases himscl!l or refer the suine for disposal 10 any other oflicer
subordinate 1o hivn and competen to decide such case or class ol cases;

80-C. Power to make interlocutory orders.—When an application for appeal, 1evision
or review is made to Stale Government, or Registrar under this Act, it may in order to
preven) the cnds ol justice being defeated, make such interloculory orders pendimg the
decision of the appead or application, as the case may be, as may appear to Wwhim w be
just and cunvenicnt, or make such orders as may be necessary tor the ends of justice, or
to prevent the abuse of the legal procedure.

80-D. Stay of execulion of orders—

(1} An ollicer who has passed any order or s sucesssor in olftee may, it any time belore
the expiry ol ihe period prescribed lor appeal or revision, direct the execution of such
order 10 be slayed for such lime as may be required for filing an appeal or revision and
obtaining a slay order from the appeHate vr revisional asthoricy,

(2} The authority cxercising the powers canterred by section 77, section 78 or seclion
Sy direet the execution ol the arder under anpeal or revision ur review {0 be stayed
for such e as w may tink fit.

V30 The ol o authoeity directing (he ciecuion of an order fo be Saved may impose
sach conslitons or urder such securicy G be furnshed as he or Ll thinks N
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Suction 95

Miscolimewus.

Repenl.

ol

BO-1L Trogesfer ol gendoms esse o Dvery appeii s oreogadon o any wdher g wedin
pendist belors e Madiya Sadest Stude Co-operatise Triboval wider e Poucipzae Acl
shall stmd wmsizrred o the -Stake Governmenl on the dae ou which the Chbatisgarth Co-

operilive Societies (Amendment) Act. 2003 cones into Inrev,

80-F. suay offles o odny deidvasyy shadl caodChe wulin poweks. delegated o the Stat
Governitnent by or under dvis Act, in such areas agd m such cases as the State Govetnneni
may direct by special or gencral order.

8. In Sub-section (2) of Scction 93 of the Principal Act,-
Tor clause {gp) [ollowing cliuuse shal]l be substituled, namely —

"(2g) prescribe (he procedure 10 be (ollowed in preseming and disposal ol appeals,
revision and review.”

9. In the Chhauisgarh Co-operative Society Act, 1960 (No, 17 of 1961) whereever, Lhe
words "Mudliya Pradesh Land Development Bank Adhimiyam, 1966 (No. 28 of 1966)"
occur the words “The Chhattisgarh Co-operative Agriculmre and Ruril Developorent
Bank Adhiniyam, [999 (No. 20 of 2000}" shall be subsiituted,

10.  The Chhattisparh Sahakari Socicty (Amcendmen) Ordina_nce, 2003 (No. 4 ol 2000
is hereby rcpealed.

T, T e S e, udreE g e fre spwes. s @ s e swiim—ren,
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CHHATTISGARH ACY
(No. 22 of 2004)

IEL CHRATTISGARLD CO-OPERATIVE SOCHITIES (AMENDMENT) ACT, 2004

An Act to further to amend the Chhattisgarh Co-uperative Sucieties Act, 1960 (No. 17
of 1961).

Be il enucted by the Chhatisgarh Legislature in the Fifty-fifty year of the Republic of
Indiaas follows ;- .

I {1} This Act may be calied the Co-operative Socielies {Amendment) Acl, 2003  Sbort  nile  and
(No. 22 of 2004) ’ commencement,

(2) fLshall come inlo foree from the dateof its publicaiton in he Official Gazelte.

2 In Scction 49 of the Chhattisgarh Ce-operative Societies Act, 1960 (No. I7 0f 1961) . Amendmenl of -
(heeeinafier referred to as the principal Acr) :- : Section 49.
- .
1
1

(1) - Subscction (7:AA)} and (7-AAA) shall be amirted.
(3] Sub section (§) () and {if} Ure folluwing shall be substinuted :-

*(8) IF the clections are not iield before the expiry of the tem specified in sub-section
{7-A) or the extended term under deleted herein before sub-section {7-AA), all the members of the
commiittee shail be deemed to have vacated theirseats and the powers of the commilte: shall be
deemed to have been vested in the Registrar and the Registrag, shall hold elections as carly as
possible. x

Provided that the Registrar may authorize any -officer to exercise the powers of the
comimnittee vesled in him under this sub-section and the ofTicer sé authonzed shall exercise such
powers frony the date of such authorization.”

~F
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CHHATTISGARH ACT
(No. 8 0f2020)

CHHATTISGARH CO-OPERATIVE SOCIETIES (AMENDMENT)
ACT, 2020

An Act further to amend the Chhattisgarh Co-operative Societies Act, 1960 (No.
170f1961).

Be it enacted by the Chhattisgarh Legislature in the Seventy-First Year of the
Republic of India, as follows :-

] (1) This Act may be called the Chhattisgarh Co-operative Societies Short title, extent
(Amendment) Act, 2020. and commencement.

(2) It extends to the whole State of Chhattisgarh.

(3) It shall come into force from the date of its publication in the Official
Gazette.
& In the Chhattisgarh Co-operative Societies Act, 1960 (No. 17 of 1961), for Section Amendment of
16-A, the following shall be substituted, namely :- Section 16-A.

“16-A. Any society may, enter into the collaboration with any Government
Undertaking, Cooperative Society or any Undertaking approved by
the State Government or a Private enterprise for carrying on any
specific business including industrial investment, financial aid or
marketing and management expertise :

Provided that any society may enter into such collaboration
by a resolution of the general body passed, at its general meeting by a
simple majority of the members present and voting :

Provided further that in each case, the society has to take prior
permission in writing of the State Government before entering into such
collaboration : ;

Provided further also that the State Government may delegate
its above powers to any competent officer as required.”

3 The Chhattisgarh Co-operative Societies (Amendment) Ordinance, 2020 (No. 1 Repeal.
0f2020) is hereby repealed.

HelTer, Y201 AU e AT, SiEe ER AT JRTe, e I, TR | Hia qdn v - 2020,



“foeT= TiIRE o ST ST 6 &
18 T (foe 2 e & dwor
¥ . FHIE H.2-22- T e
e [ 38 . | fieE. A

30-05-2001."

U 1 AT
“BeitETe/371/09/2013-2015.7

FHHIF 500] TAQY, FUAR, TS 14 AFEE 2020 — ATEH 22, TF 1942

fafer ok fagm &Rl favmT

Jcd TR, f&A1® 13 3fagar 2020

HHIP 7822 /S 151 /21—31 /U, /BT, /20. — BiTe faeme w91 &1 M=falRaa srfefas
o1 R f=i 30—09—2020 B ISUUTA B AT UG B B! ©, (HRERI HIFRIRY B SFBRI D oY
g1 fHar Simar 21

BTG & U & A 9 I YR,
7Y HHR IR, AR |l

999



1000

DeAEnTE TeTu=, Faia 14 AR 2020

BodTe 3rferf~r=s

(T 18 I+ 2020)

BallgTe G8dRl Aarsd (ened) srfSf @, 2020

oG weed) amgd AP, 1060 G5, 17 W7 1001) w1 &R
W WA Uy i |

NI RIS & yesweend 7 3 walarg lﬁvmfrfr@—r T e
w9 ag R 8 -

wiferer <, 1.

Rz Ter

EIRT 2 Bl 2

HIRT 6 DI 3.

NI 9 &1 4.

IR 10 T 5.

() wE INFm oelleme weerd wRmge)  (FE)

AR, 2020 TESART |

(2) m‘mwﬁaﬁmvmﬁmi
(3) s oTUH ¥ g Weee o i W WIS 8|

BRIWTS Wehr wwrgd) affm, 1960 (F 17 W
1961) (G SO gwD R e oRFH & wu H
fAfte §) o arr 2 4~
(vep) wWog () © ueam, RefaRaa siaenfe &
iﬂrff,awﬁ[:—' ¥
"(g—qe) “qaEl BT AT W) W ek 8
 ofif &g & T g darg”
(@) @vs @) & geew, P s
forar W, srefg—
“(A—) ﬁma}awrsﬁ ¥ A & A
[AEd, o U |ewl UF g @
forv fafr= oE® Wag USE WA B
¥gavd W R g B

Wﬂ&ﬁwaﬁmsaﬁw—m(ﬂﬁm g
B WM W), U= Tw wfywenfid R o

e AfefrReT @ ORT ¢ P Iu-eRT (3) H, T

ioh

qer A @ uRT 10 9 SU-GRT (1) H-

(t) @S (aRE) ¥, diem fus " & WH W, AT
faxmw s ) ufdenfoe fan ;e



BrelteTg T, TR 14 SRR 2020

1000 (1)

@) w@vs (are) @ Uwaw, Frafaed sisr @@,
aw’ra[:_
"(=E) ‘\ﬁ'dT &5 Arager”

oo i @ arr 11 9

(T®) B‘I—w@)ﬁqy’fﬁmﬁﬁ " @ WM R,
Bied frg v uftrenfld far om3); qen

@) Su-umr (1) & e, Frefiea S o,
31‘&5’:[?

‘g URAE HEHN  WEEel  §

SR a1 sua ol T R Fraw | R
T 5 weieE & forie & 45 fRaw & iR,
Seq WuRE @ omued ¥ Su-fafwt
weee gy WR wfoat # e Afw 4
R o 9fda s

(@) To-urr () §, v T R @ wE W,
g A o uftrenfa favar <R |

T RFRM @ 9’7 12 @ SU-URT (2) @ U,
ﬁﬁr%rﬁ‘ezarrhaarz) 3l —

"@) Uk dNEd, gRT 11 B TI-YRT (1) D e
Wqe @ YEUE SFER 59 ARFH 91 36
Il 9 W Frm A 5y T R0 dees
& U ¥ su-fftEl § wHeE 8y WA

PR B M TR § ewee wwd 8, A
R T&ita amEd @ ww-faﬁa’r #
C Y BT
e SSFEE A OR 19 9 SU-UN (-F) W
R, Freferaa wltrenfia fvar SR, -

“(o—) 39 RFRE AT gee adF TR W FraE
a1 Su-faftt ¥ siofie Rl o @ €0 &
& afe B3 v wf|, o 39 aRfEm @
Suddl wen 99 wNEd @ Su-faftEl @
I e @ w9 § Wigd R wm @ forg
gge w9 W Ifed &, W AeEe @l
FH T8 ¥ A A O FeEE ® A,
@mﬁmwﬁﬁmmﬁaﬁw@vﬁ

gRT 11 Dl

HgRT 12 &I

HIRT 18 BI



1000 (2)

TATHE T, feiH 14 SRR 2020

8T 19— &l 9.

gIRT 45 @I 10.
IRT 48 1 11.

EIRT 48=1 &I 12.

afe e wasd o @S, gaie
AT 9 W IWEEAR At eEy @
AR Ry o@ 4 fod <@ar 2 @ a8
TS WA fh 9 R Hgd @ 9ey @
w0 H Wpd o o R |
TR RRER, a1 o W@ ¥ &
W @ Aed o S afta ol @
ERT AT fR) oM W, o f& qaied ane
¥ e o7 & Aiex fer mm w8 @
TR U7 Gafta afdd @ giaaga AR
2N B UvEN, o9 an ¥, W W RER
Y AT I gan ®, Yarerw foT @ R,
YT BT 99 Afdd & Gag § I8 Oivd @x
g 5 9z sl @Ry ¥) affa Frol @
I WEEd B gewar B U el B
o R B aRT 19— B SI-ERT (1) T A0S
@) Td (&) 31 @ A SR |

ol SRfEE & aR 45 B SU-GRT () B UHER,

FrfaRad Srer 9, et —

"(3) ToU AYER, T R GERT Hge 4T dal
& aiggsh ¥ e e we, S e 9
six wE vy i e, 1961 (@B 47
T 1961) & SuEel @ A v A @ B

el AT B gRT 48 A IU-GRI (7) B WS (@)
* wH , Frefafen ufirenfia o o@, s
“(@) fll Sper WEd # B8 W uew, 9% @
e, ygd ar A @& wu d§, fates
gg affq wd B R T & U wEen
A|ES & yega o1 YR @l 98 @
fre) fates § #aem T @ VSR BT,
v o 5 9En U 9EEd ERT & W
W @t su—faftal ¥ g9 e A faka @,
BT SUEIT el B forr B I
Waﬁﬁmaﬁmm—w%w(@%mw
frafoRea wforenfia frar o), sweii—



FeeAeTe T, faHi 14 AFRER 2020 1000 (3)

‘@) TRy, s T e geldEREY @Y

frafferm wem
13, TS AT B ORT 49 B IT-URT (8) D g B g7 49 BT
wF R, FefoRe slrenfia famn o, srfq- ik

e fodt afdd srorar afrat & wfafy @ g«
I-uRT @& ofm wad R /9T @
q Wit e euar wafm s
¥ Wrgr g e somfr & g awemar
TH, T W W W ugd B, (A e @ owanT
Gt

g g% iR & afdmal @ affty aof
T ¥ WMrer wiefy § wafon o afa @)
LT AT Y& AfKRT BT SUTHE AT DI ADIT

wg g SR A b swwera =i

St s fafga & so o
14, ol e B uRT 54 ¥- GRT 64 &I
(UFh) BU-9RT (2) B uwang, FAmfaRad 6T 9X, RiEICES
i~

“(o~®) WRegr, ARG azn s Ja!

WHR, IRY R, e 2
@) SU-gR (3 ® TR @ T WH U

fr=feRas uftrenfia forar o), swerfq —

‘(@) afe o HEeN 6, 9EdT AEEvs @
IrgaR, foren ween = 9% 4 /=
wriue e @ Fgfa, W ug
Reg 89 © Rie @ e Raw @
B B A fawer <ear 8, a WA g
¥ MR, 5@ 96 § g wrEuEa
IftreE Y g s |-



SreftenTe oI, i 14 R 2020

1000 (4)
€N 58 DI 15,
W,
I 56— &l 16.
qRT 77 &1 1.

T AR B uRT s A "U-URT (4) B WS
(@) H- '

(=)

(@) B R v @ v W, gof fRm R

wferenfug férar s, aen
Ve WRege @ ud, frefafen sraReni far
Gﬂ'&, amﬁf[:* '

P oy domel @ WudEr g Woded

el wudenr wH o Frgha, e o @
[y & aiig @ v A% @ FreEy & fi]
F H Rew war & @ & T ¥ WER
Hefta Wgd @ Woderd s WORE wH
& ol B HIRET BRI

T P @ aw s @) Su-uw () @
"o-®) T UM B e B oA e @

WG 5 o @ o W s B A
A prma B g O @ wew T K
ArerEdl & wRRf & W F gaE e 8
g TE OBRT quT 89wy H 9% e
TR F W GRRT @ SR | R
PIg N o7 HRAE, S IS g B
e ff eRarg & s

7o SRPEE @ ORT 7 @ Su-aRT (14) BT @
fobar o | |



B TG AU, T 14 ATFER 2020

1000 (5)

19.

T SR @ "Rt 7r—a & uvEn, FefeiRed
arrenfie fsar @, serfg—

“77~Theh, TGO~

(1) orfesRor, TR | a1 AR yeeR gRT 3maeH

R oM ), R N v, Rer gRr g
W Y gRT 55 W TU~URT (2) AT URT 64
& el mRT R 7 RN amew & e ar
iften & wWay #, arger wET BRI B WS
o forw, Y sy wiRa wR wa, o 6 9
sferm ga9 |

(2) IFTER, TR ¥ W A TEeR ERT AR

)

(@)

5 oM w, el ff vy, S ol arefeRer
IRE ERT s oM @ awr 55
JU—HRT (2) a1 ¥RT 64 & N9 utRa fFA
fdt smreer &1 derar I effeew & <da #, erueT

FR qHT, ST fF g8 S e

Rl I 5 39 ORT @ SEfE IR
B Yew wfddl, R FwER @ Ao F
@ fol fReR 3 v T8 @ SR

SU—YRT (1) @ (2) & = B e, GAKeor
A4 99 wo gRafia € fFar S @ Seer
TE ST, 99 9% e fedae weeRl W
G D a9 o} @ ¥ 8§ iR 9w
gAas &1 glagad aws F S fEar w8y

HTABROT U7 ASRER gRT VAT GG T8 S8
) fea & io” uxqga 9 far Tar 8 aen
YaTRy BIemaley & WIoET BRe A, Sa ey
o yfafaf afuma o @ for, e W g
@ Bre e s

7e SR & urr 78 ¥~
@®) Su-uRT (1) @ voE R, ol girenfia

faran GIT?), GTQTTE[ —

TG4 ©RT
77—&® BT
STERIT.

g1 78 &1



1000 (6) DA AU, TadTE 14 SFEHRER 2020

(1) el FED wew § YT SudNG ¥ @
Ry, =9 oRfrW a1 9aa st Fffa
Pl & onfim wiRa iR W TG
AmeY A arder—
(Eﬁ)ﬂg?mmvaﬁaaﬁ%mm?ﬁm

VAT ST oeR B e 5
ferprdy, o R RTRgR AT wga
MR ¥ = 8, & g™ TRa e
TR B, TR W SRy TRT HRA arel
K IREAE H RRER Gl
yiferrat kg BYar 7 8 |
(@) MR B e MEER G ¥
e 9=E w9 @ uEgd dw
MR F T8 @ wRd, S Y
T B
() oifdreRor B A9 @ S, W9
&RT uTiRe faar war B
@) Su-uR (2)-#, T “wer i # RGN &N
oRe” & U W, W CPuW | H Ggw
PRER, IR WRgR A1 ARER FR AR

RT 87 BT 20. qgarfﬁﬁrma%mm%mﬁﬁﬁ-rﬁaﬁm
| . SR, eIt i—

afrerd o1 yEReTd @& fiwg (& wxem o A
3 & R wem witer B |

el TR, faAl® 13 JFear 2020

HHIE 7822 /F1. 151 /2131 /UTH. /B /20. — ¥RA & TAUM & II] 348 & @8 3) B
IIERVT H T fOMTT P AHeREs AT fRATE 13—10—2020 FT SUSH AR I5TUTA B URHR A
TAGERT GHIRIT fHar mar 2

BRIHTG P IISIUTA B A W T IMCTIAR,
7Y HUR SR, AfaRew afra.



DA TG AT, T 14 AR 2020 1000 (7)

CHHATTISGARH ACT
(No.18 of 2020)
CHHATTISGARH CO-OPERATIVE SOCIET IES (AMENDMENT) ACT, 2020.

An Act further to amend the Chhattisgarh Co-operative Societies Act,
1960 (No. 17 of 1961).

Be it enacted by the Chhattisgarh Legislature in the Seventy First
Year of the Republic of India, as follows :-

1. (1) This Act may be called the Chhattisgarh Co- Short title,
operative Societies (Amendment) Act, 2020. extent and
commencement.

(2) It extends to the whole State of Chhattisgarh.

(38) It shall come into force from the date of its
publication in the Official Gazette.

2. In Section 2 of the Chhattisgarh Co-operative Amendment of
Societies Act, 1960 (No. 17 of 1961), - Section 2.
(hereinafter referred to as the Principal Act), -

(i) after clause (s), the following shall be

inserted, namely:-

“(s-1) “Minimum Level of Services”
means the minimum services
provided for the fulfillment of
the basic objectives in the
byelaws of the society;”

(1) after clause (y-ii), the following shall
be inserted, namely:-

“(y-iil)“Service Sector Society”
means a society formed with
the object of providing various
customer services for its
members and others;”

3. In sub-section (1) of Section 6 of the Principal Amendment of
Act, for the word “twenty” the word “ten” Section 6.
shall be substituted.

4. In sub-section (3) of Section 9 of the Principal Amendment of
Act, for the words "ninety days" the word Section 9.
"forty five days" shall be substituted.
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Amendment of S. In sub-section (1) of Section 10 of the
Section 10. Principal Act,-

(i) in clause (xii), for the punctuation colon
“”, the punctuation scmi colon “7shall
be substituted; and

(i) after clause (xii), the following shall be
addcd, namely:-

"(xiii) Service Sector Society:"

Amendment of 6. In Section_rll of the Principal Act,-
Section 11. (i) in sub-section (1), for the punctuation
full stop “”, the punctuation colon “”

shall be substituted; and
(ii) after sub-section (1), the following shall
be added, namely:-

“Provided that every co-operative
society, within 45 days from the date of
any amendment in this Act or the rules
made thereunder, shall send a proposal
for amendment of their bye-laws in
compliance with the said amendment to
the Registrar in the prescribed manner in
four copies.”

(iii) In sub-section (3) for the words "forty-
five days", the words "thirty days" shall
be substituted.

Amendment of Z After sub-section (2) of Section 12 of the
Section 12 Principal Act, the following shall be added,
" namely:-

“(3)  If the society fails to send a proposal to
the Registrar for amendment of the -
bye-laws in . compliance with any
amendment in this Act or the rule
made thereunder, as per the provisions
of the first proviso of sub-section (1) of
Section 11, then the Registrar shall
amend the bye-laws of the society

concerned.”
Amendment of 8. For sub-section (2-A) of Section 19 of the
Section 19. Principal Act; the following shall be

substituted, namely :-
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10.

“(2-A) Notwithstanding anything contained in
this Act or rules or bye-laws made there
under 1if any person duly qualified for
admission as a member under the
provisions of this Act and the bye-laws of
that Society makes an application for

membership of such Society, it shall be .

obligatory on the part of the board of the
concerning society to decide such
application within a period of thirty days
from the date™ of receipt of such
application:

If the board of the society fails to
decide the aforesaid application within a
period specified as above, he shall be
deemed to have been admitted as a
member of such society:

Provided that the Registrar may,
either on his own motion at any time or
on an application by the society or any
aggrieved person, made within fifteen
days from the aforesaid date and after
giving reasonable opportunity to the
society or person concerned by order,
declare such person as not eligible for
membership of such society for the
reasons mentioned therein, within forty
five days from. the date of receipt of
application by the Registrar.”

The clause (d) and (e) of sub-section (1) of
Section 19-A of the Principal Act shall be
omitted.

After sub-section (2) of Section 45 of the
Principal Act, the following shall be added,
namely:-

“(3) The State Government may subscribe to
the share capital of all such co-
operative society or bank which is an
insured bank under the provisions of
the deposit insurance and credit
guarantee corporation Act, 1961 (No.
47 of 1961).”

Amendment of
Section 19-A.

Amendment of
Section 45.
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Amendment of 11. The clause {b) of sub scction {7} of Scction 48
Section 48.

Amendment of 12.
Section 48-C.

Amendment of 13.
Section 49.

of the Principal Act, the following shall be

substituted, namely :-

“(b) In a co-opcrative socicly, no member
shall be qualified for election as
member of the board, delegatc or
representative and entitled to vole In
any clection of the board, delcgate or
representative  of the co-operative
saciety unless he has availed minimum
level of services rendered by such
Society as may be provided in this
regard in the byelaws of the concerning
society.”

For clause (b) of Section 48-C of the Principal

Act, the following shall be substituted,

namely:- _

“(b} elect the chairman, representatives and
other office bearers;”

For proviso of sub-section (8) of Section 49 of
the Principal Act, the following shall be
substituted, namely:-

“Provided that the registrar may
authorize any officer or a person or a
committee of persons to exercise the
powers of the board vested in
him/Committee under this sub-section;
and the officer or the person or the
Committee of persons so authorized shall
exercise such power from the date of such
authorization for a period specified by the
registrar or till the elections are held by the
state Cooperative Election Commission,
whichever is earlier:

Provided further that in case of
committee of persons, the registrar may
nominate one person as a chairman and
one person as vice chairman, and that such
person(s} may be nominated from among
the members of committee itself.
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Provided further also that in case

of ‘'any non-official person or persons, their
qualifications shall be such as may be
prescribed.”

14. In Section 54 of the Principal Act,-

(i) after sub-section (2), the following shall
be added, namely:-

“(2-A) The Registrar, shall maintain

such cadre of officers and other
servants as the State
‘Government may, by order,
direct.” ’

(ii) for clause (b) of sub-section (3), the
following shall be substituted, namely:-

“(b) If the State Co-operative bank fails

to appoint chief executive officer in
district central Co-operative bank
as per the eligibility criteria within
fifteen days from the date of such
vacancy occurred, in such a case

the Registrar shall appoint the:

chief executive officer in the above
bank.”

15. In clause (iv) of sub-section (4) of Section 58
of the Principal Act,-

(@)

(i1)

for the punctuation colon “”, the
punctuation full stop “.” shall be
substituted; and

before the first proviso, the
following shall be  inserted,
namely:-

“If the general body of the any
co-operative society fails to appoint
Auditor or Auditing firm to get its
accounts audited, within a period
of six months from the date of
closing of the financial year, in
such a condition the Registrar after
giving an opportunity of being
heard to such society, shall
appoint an auditor or auditing firm
for society concerned and shall

Amendment of
Section 54.

Amendment of
Section 58.
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Amendment of
Section 58-B.

Amendment of
Section 77.

Insertion of New
Section 77-AA.

16.

17.

18.

cause the accounts to be audited
of such co-operative society :”

After sub-section (2) of Section 58-B of the
Principal Act, the following shall be added,
namely :-

“(2-A) Any officer or officer bearer under this .
Section held liable for causing loss to
the society shall not be ecligible to
contest election as member of the
board or representative of any society
for the period of next six ycars from
the date of communication of such
order to him and cease to hold his
office as such. In case of any salaried
officer held liable for causing loss to
the society then without prejudice to
the other action that may be taken
against him, an action against such
officer shall also be taken under the
provisions of service rules applicable
to such officer.” |

Sub-section (14) of Section 77 of the
Principal Act shall be omitted.

After Section 77-A of the Principal Act, the
following shall be inserted, namely:-

“77- AA. Revision. -

(1) The tribunal may at any time on its/his
motion or on the application made by
any party for the purpose of satisfying
itself/himself as to the legality or
propriety of the order passed by the
Registrar under sub-section (2) of
Section 55 or 64 of this Act, may pass
such order as it think fit.

(2) The Registrar may at any time on its/his
motion or on the application made by
any party for the purpose of satisfying
itself/himself as to the legality or
propriety of the order passed by any
officer subordinate to him under sub-
section (2) of Section 55 or 64 of this Act,
may pass such order as he think fit:
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Provided .that powers confcrred on
the Registrar under this section shall not
bc delegated to any officer below the rank
of Additional Registrar. -

(3) Under sub-section (1} and (2) no order
shall be varied or reversed in revision
unless notice has been served on the
parties  interested and  reasonable
opportiunity given. to them of being heard.

{4) No such application shall be entertained
by the Tribunal or Registrar unless
presented within thirty days from the
date of order and in computing the
period aforesaid time requisite for
obtaining a copy of the said order shall
be excluded.”

19. In Section 78 of the Principal Act,- Amendment of
(i) for sub-section (1), the following shall be Section 78.
substituted, namely:-
“(1})Save where it has been otherwise
provided, an appeal shall lie from
every original order under this Act or
the rules made there under:-

(a) If such order is passed by any
officer subordinate to Registrar
other than Additional Registrar
or Joint Registrar, whether or
not the officer passing the order
is invested with the powers of the
Registrar, to the Joint Registrar.

(b) If such order is passed by the
Joint Registrar, to the Registrar
or Additional Registrar duly
authorized by the Registrar on
his behalf.

{c) I such order is passed by the
Registrar or Additional Registrar,
to the Tribunal.”

(i) In sub-section (2) for the words “first
appeal by the Registrar”, the words “first
appeal by the Joint Registrar, Additional
Registrar or Registrar” shall be
substituted.”
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Amendment of
Section 87.

20.

After Scction 87 of the Principal Act, ihe
following shall be added; namely:-

“Under this section, if any permission

‘sought by- the anti-corruption bureau or

economic offence investigation bureau or any
other agency constituted under any law for.
the time being in force, to institute enquiry or
probe or to take any other action against any
such officer or office bearer of the Co-
operative Society, then the State Government
shall be ascompetent authority to grant such
permission to the above authorities.”
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CHHATTISGARHACT
(No. 7 0of 2024)

CHHATTISGARH CO-OPERATIVE SOCIETIES (AMENDMENT) ACT, 2022,

An Act further to amend the Chhattisgarh Co-operative Societies Act,

1960 (No. 17 of 1961).

Be it enacted by the Chhattisgarh Legislature in the Seventy third

Year of the Republic of India, as follows:-

1. (1) This Act may be called the Chhattisgarh Co- Short title,
operative Societies (Amendment) Act, 2022. extent and
commencement.
(2) It extends to the whole State of Chhattisgarh.
(3) It shall come into force on the date of its
publication in the Official Gazette.
2. In Section 49 of the Chhattisgarh Co- Amendment of
operative Societies Act, 1960 (No. 17 of 1961), Section 49.

[hereinaftel:- referred to as the Principal Act),-
(1) for clause (ii) of sub-section (7-A), the
following clause shall be substituted,

namely:-

“(i1) The term df the represéntatives to
other societies, elected by the Board
of the society, shall be co-terminus
with the term of the Board of the

society:

Provided that if such
representative is clected as member
of the Board of other Society then, he
shall continue to hold his office as
rﬁember of the Board of such Society
till the expiry of the term of the Board
of the Society for which he is elected.”
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Amendment of
Section 50-B

Amenc_lment of

Section 53.

(2)

in sub-section (8), the protasis "and
State Co operative Flection
Commission shall hold Elections
within six month:, or twelve months in
case of the Co-operative Banks" shall

be omitted.

(3) for clause (b) of sub-section (9), the

following clause shall be substituted,

namely :-

“(b) Such minutes shall be circulated
to all the persons invited for the
meeting including Registrar
within thirty days from the

conclusion of the meeting.”

3. For clausc (b) of sub-scction (8) of Section

50-B of the Principal Act, the following clause

shall be substituted, namely:-

“(b) Commission shall conduct
elections of all Co-operative
societies registered under this Act
in such a manner as may be
prescribed :

Provided that the elections of
Board of Directors of all higher
level Societies shall be held only
after holding elections of atleast
three Iforl.h of such lower level

societies affiliated to it.”

4. In Section 53 of the Principal Act,-

(1)

after clause (d) of sub-section (1), for
the protasis "The Registrar may, by
order in writing, remove the Board of
Directors and appoint an administrator

to manage the affairs of the society for
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a specified period, which shall not
exceed six months and in casc of a Co-
operative Bank one year:" the following

shall be substituted, namely:-

"The Registrar may, by order in
writing, remove the Board of Directors
and appoint an administrator to
manage the affairs of the society for a

period specified in the order.

The aforesaid period may be
extended by the Registrar from time to
time till the constitution of the elected
board:"

(2) sub-section (3) shall be omitted.

In Section 79 of the Principal Act, for the Amendment of
words "no appeal or review' wherever they Section 79
occur, the words "no appeal, revision or

review" shall be substituted, respectively.

T, TG AT T AT, TG BT TG TR, Ta T e 7 A Hfed 9271 T - 2024,
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CHHATTISGARH ACT
(No. 12 of 2025)

CHHATTISGARH CO-OPERATIVE SOCIETIES (AMENDMENT) ACT, 2025.

An Act further to amend the Chhattisgarh Co-operative Societies Act, 1960 (No. 17 of 1961).

Be it enacted by the Chhattisgarh Legislature in the Seventy sixth Year of the Republic of India, as

follows :-

Short title,
extent and
commencement.

Amendment of
Section 50-B.

1. (1)  This Act may be called the Chhattisgarh Co-operative Societies (Amendment)
Act, 2025.

(2) Itextends to the whole State of Chhattisgarh.
(3) Itshall come into force on the date of its publication in the Official Gazette.
2. In sub-section (2) of Section 50-B of the Chhattisgarh Co-operative Societies Act,

1960 (No. 17 of 1961), for the words "Principal Secretary”, the word "Secretary"
shall be substituted.

AT, HFUT AT o ST, BrAenTe FRT AT JUTTed, T TR & Ffod qe Wi - 2025.
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